Third Series, Vol. V—Nao. 51 Friday, June 22, 1902
Asadha 1, 1884 (Saka)

LOK SABHA
DEBATES

(First Session)

(Vol. V  comtains Nos. 4I1—51I)

LOK SABHA SECRETARIAT
NEwW DELHI

ONE RUPEE (INLAND) FOUR SHILLINGS (FOREIGN)



CONTENTS
[Third Series, Volume V—June 8 to 22, 1962/]yaistha 18 to Asadha 1, 1884 (Saka)}

No. 41.—Friday, Fune 8, 1962/Fyaistha 18, 1884 (Saks)

COLUMNS
Omal Answers to Questions—
Starred Questions Nos. 1353 to 1355, 1357 to 1365, 1367 to 1371 and 1373 . . 9631—70
Written Answers to Questions—
Starred Questions Nos. 1356, 1366, 1372 and 1374 . . 9670—73
Unstarred Questions Nos. 2787 to 2860 and 2862 to 2869 . 9673—9725
Correction of Answer to U.S.Q. No. 1593 dated 18-5-1962 9725-26

Calling Attention to Matter of Urgent Public Importance—
Reported dislocation in un-loading operations at Salt Cotaurs Railway Goods Shed ; 9726—28
Invitation to People’s Republic of China to proposed Anti-nuclear Bomb Convention

at Delhi . . . 9728—30
Papers laid on the Table . 9730-31
Demands for Excess Grants (leways). 1959-60 . 973132
Business of the House . 9732
Statement re: Foreign Fxchange Sltuatlon . 9732—38
Election to Committee—

Central Advisory Board of Education 9738-39
Advocates (Second Amendment) Bxll—lntroduccd . 9739—41
Motion re : Joint Committee on Offices of Profit . . 9740—42
Demands for Grants—
Ministry of Commerce and Industry . 9743—9819
Bills introduced—
Political Sufferers Aid Bill . 9819
Hindu Marriage (Amzndment) Bill . 9819-20
Legislative Councils (Composition) Bill—Circulated 9820—41
by Shri Shree Narayan Das Motion to Circulate—
Indian Post Offices (Amendment Bill-—Negatsved . 9841—63
(Amendment of Sections 68 and 69, by Shri S. C. Samanta)
Motion to congider . . . 9841 —63
Indian Penal Code (Amendmem) Bill—
(Amendment of Sections 405 and 406 by Shri D), C. Sharma) 9863 —78
Motion to consider . . 9863—78
Daily Digest . . 9879—84

No. 42.—Monday, Fune 11, 1962/Fyaistha 21, 1884 (Saka)

Oral Answers to Questions—
St:;re;i‘oQuesuons Nos. 1376, 1377, 1382 to 1384, 1386, x388, 1390 to 1394 and 1397 9885—9927
|
Written Answers to Quesuons—
Starred Questions Nos. 1375, :378 () I;Bx. 1385, 1337, l389, 1395, 1596, 1402,
1403 and 1405 . . 9927—34
Unstarzed Questions Nos. 3370 ta 2397,.3899 0 29T1S, 3917 to 3951 and 2933 10 2935 9934—74



COLUMNS
Calling Attention to Matters of Urgent Public Importance—

Tuberculin test reaction at Enath in Kerala . 9974—76

Derailment of Nagpur-Tatanagar passenger train 9976—82
Papers laid on the Table . 9982
Committee on Absence of Members from the Slmngs of the Housc—

First Report . . 9982
Demands for Grants 9983—I10115§,
B 10116—64

Ministry of Commerce and Industry 9983-—10047

Ministry of Finance . . 10047—10115,

10116—64
Change in date of a sitting I0115§
Business Advisory Committee—

Second Report 10164

Daily Digest . . 10165—70

No. 43.—Tuesday, jum 12, 1962/_7yaulha 22, 1884 (Saka)
Oral Answers to Questions—
Starred Questions Nos. 1406 140 1409, 1411 to 1413, 14[5, 1416 1419 to 1424,

1426 and 1428 . . 10171—10208

Short Notice Qucsuons Nos 14 to 16 . 10209—17
Written Answers to Questions—

Starred Questions Nos. 1408, 1410, 1414, 1417, 1418, 1425, 1427 and 1429 . 10217—23

Unstarred Questions Nos. 2936 to 3043 . . 10223—94
Calling Attention to Matters of Urgent Public Importance . . ‘ . 10296—10308

Alleged failure of Government to supply AAG mark lables for tobacco in Guntur  10294—96

Rézported occupation of Indian territory by Pakistan armed forces 10296—99

Collision of bus with Passenger train near Sambhar Lake 10299—10308
Papers laid on the Table . . 10308
Statement re. Agrecement with (,emral Provmces Ma"lgancsc Orc Co I,ld 10309
Statement re. Negotiations between U.K. and European Economic Community 10309—12
Business Advisory Committee—

Second Report . . 10312—14
D:mands for Grints—

Ministry of Finance . 10313—10428
Appropriation (No. 2) Bill, 1962—Introduced and I’asscd 10427-28
Finance (No. 2) Bill, 1952 —

Motion to consider 10329—40
Daily Digest . . 10441—48

No. 44. —Thursday,_?'um 13, IgSz/jyamha 23, 1884 (S‘alz x)
Oral Answers to Questions—

Starre 1 Questions Nos. 1430, 1431, 1433 10 1440, 1442, 1444, 1445 and 1447 t0 1449 10449-86
Written Answers to Questions—

Starred Qazstions Nos. 1432, 1441, 1443, 1446 and 1450 to 1464 10487—98

Jastarred Quazstions Nos. 3344 to 3135, 3137 to 3141, 3143 and 3144 . 10908—10560

Short Noticz Question No. 17 10560
Motion for Adjournment—

Train- bus collision at railway crossing . 10560—-6'2

Calling Atteation to Matters of Urgent Public Impomnce—

Rzported movement of Chinese tanks and nrmom-ed vehncles in occuplcd Indian
territory in Northern Ladakh . . 10563—76

R:ported admonition of some semior army oﬂiccn poﬂed in NEFA . . 10576 —85
Scarcity of filtered water in West Vinay Nagar, Delhi . . . . 10586—89



il

C)Hn nittee on Private Members' Bills and Resolutions—
Second Report

Finance (No. 2) Bill, 1962—
Motion to consider

Daily Digest .

45. Friday, June 15, 1962 Fyaistha 25, 1834 (Sa3ta)
Oral Answers to Questions—

Starred Questions Nos. 1465, 1467 to 1473 and 1475 to 1480
Written Answers to Questions—

Starred Questions Nos. 1466. 1474 and 1481 to 1488.

Unstarred Questions N0s.3145 to 3213

Calling Attenti>n to> Matter of Urzz:nt Pablic I nporianc: —

Cracker explosion in Sadar Bazar, Delhi
Papers laid on the Table

Leave of absence .
Bills introduczd—

Customs Bills ; and Specific Relief Bill .
Finance (No. 2) Bill, 1952—

Motion to consider . . . .
Committee on Private M2mbers’ Bills an.i Resoluu 15—
Second Report . . .

Resolution re. Remval of Untouchablhty
Resolution re. Representative Character of Trad: Umons
Daily Digest . . . . .

COLUMNS
10589

10589—10734
10735—40

10741—79

10779—8$
10785—10831

10831—38
10838—40
10839—41

10841- 42
10342—10938
10938
10938—87

10987—11010
1101 1—16



’ COLUMNS
No. 46. Saturday, June 16, 1962/Fyaissha 26, 1884 (Seka)

» Oral Answers to Questions—
Starred Questions Nos. 1489 to 1491, 1,493 to 1496, 1‘98 10 1503, 1505 and 1507 o
1509 . 11017—S5§
Written  Answers to Questions—
Starred Questions Nos. 1492 1497, 1504 and 1506 . 11055—58
Unstarred Questions Nos. 3214 t0 3293 . . 11059—1 1111
Calling attention to Matter of Urgent Public lmpomnce—-

« Firing by Pakistani Armed Police on evacuees from Rajshahi District 11111—21
Papers laid on the Table 11121
Re. Calling Attention Notice 11121

¥ Correction of Answer to Starred Quesnon No. 513 . . 1112122
Business of the House 11122-25,10255-56
»  Finance(No. 2) Bill, 1962 . . 11125—I11221
- Clauses 2 to 19 and 1, and Schedules . 1T125—9§
Motion to pass, as amended . . 11195—I11221
Demands for Excess Grants (G:neral), 1933-52. 11222—S55§
Daily Digest 11257—62
No. 47..--Monday, Fune 18, 1962/Fvaistha 28, 1884 (Saka
« Oral Aiswers to Questions-—
\ Starrcd Questions Nos. 1510 to 1518, 1520, 1521, and 1523 11263—11303
- Short Notice Question No. 18 11303—06
Written Answers to Questions--—
Starred Questions Nos. 1519, 1522 and 1524 t0 1§37 . . . 11336—15
Unstarred Quesnons Nos. 1294 to 3300. 3303 to 3370, 3373 to 3391 and 3393 to
3422 . L 11315—91
Statement by I’ru'ne Mmmu—
Firing by Pakistani Armed Police on evacuees from Rajshahi District 11391—11406
Calling Attention to Matters of Urgent Public Importance-—-
Reported decision of Prof. J. B. S. Haldane to quit the C.S. and I.R.. 11306—1I5
Papers laid on the Table . . 11415.16
}Correctlon of Answer to Starred Question No 219 11416
Pmnnds for Excess Grants (General), 1959-60 . 11416—18
1 Demands for Excess Grants (Railways) 1959-60 . 11419—43
President’s Pension (Amendment) Bil! . 11443—96
L: Motion to consider 11443—90
Consideration of clauses . 11490—96
Motion to pass . . 11496
Motion re. Railway Aocldem . 11496—11557
Half-an Hour Discussion re. Bagh Rlvcr Project 11557—64
Daily Digest . . . . . 11965—72
No. 48.—Tuesday, Sune 19 1962/Jvaistha 29, 1884 (Saka)
Oral Aoswer to Questions—
Starred Questions Nos, 1538 10 1549, 1551 and 1§52 . 11873—1I11611
short Nonice Cuestions N1 . 16 and 19-A . . 116X1—20
< titten Auswers 10 Questions—
, Starr-d Qu-stions Nct. 1553, 15354 to 1562 . . . 11630—26
L

Unstarred Questions NOs. 342 tv 3486 3481 to 2497, 18X nnd z;ox . 11626—74



vi

COLUMN
C'jimg Atteron ‘o Mavers of Urgent Pub-ic Impotance—~-

Outoreak of (pidumic of p.ralysis in Malda Distri.t . . . 11674—77

Water scarecity at D:ih statioa and Ferozeshah K. tla, D:lhi 11677—79
Papers liid on the Table . . 11679 —82
Statem:nt re; R :port of Oil and N atural Gas C ommission for [he year 1960-61 11683—86
Bills introduced—

Extradition Bill . . 11686

Appropriation (No. 3) Bill, 1962 . . 11636-87

Appropriation (Rai ways) No. 3 Bill, 1962 . 11687-88
Advocates (Second Amendmai t) Bill 11688-- 11700

Motion to consider . 11688—11700

Clauses 2 and 1 . 11700

Motion to pass, as am:nded . 11705
Motion re: Conduct of Elections Rules 11701-55,01771-72
Customs Bill . . 11755—70

Moiriw refirrto S: l:cl.C)m'ntc . 11755—70
Half-an-Hour discussion re: Sharing of Rihand Puw»r by uU. P and M. P 11772—82
Daily Digest . 11733—30
No. 49.—Wednesday, June 20, 1962/ Fyaistha 30 1884 (Saka)

Oral Answers to Questions—

Starred Questions Nos. 1563 to 1575 . 11791—11826

Short Notice Questions Nos. 20 and 21 11826—29
Written Answers to Questions—-

Starred Questions Nos. 1576 to 1590 . 11829—38

Unstarred Questions Nos. 3502 to 3514, 3516 to 3570, 3572 to 3633‘ 3635, 3636 and

3636-A to 3636-G . 11838—11933
Correction of Answer to U.S.Q. No. 1748 datcd 22-5-62 11933—34
Motion for Adjournment---

Reporred Chinese incursions into Indian terrjtory 11934—36
Papers laid on the Table 11936
Messaze from Rajya Sabha . 11937 -38
Committee on Privatc Members' Bills and Rcso]utxon&~

Third Report 11938
Hindu Adoption and Miintenance (Am:ndmant) Bill—Introduced 11938
Appropriation (No. 3) Bill—Passed 11938-39
Appropriation (Railways) No. 3 Bill-~Passed . . 11939-40
Motion re; Report of University Grants Commission . 11040—12064
Half-an-Hour Discussina re: Rehabilitation of displaced persons in Wnt Bengal  12065—96
Daily Digest 12097—12105

No. so.— -Thursday, June 21, 1962/Fyaistha 31, 1884 (Saka)

Oral Answers to Questions --
Starred Questions Nos. 1591 to 1599, 1601 and 1614, 1602 10 1605 .12107—53
Written Answers to Questions— -
Starred Questions Nos. 1600, 1603, 1602-A, 1606 10 1610, 1612, 1613, 1615 t0 1620 12144—53
Unstarred Questions Nos. 3637 to 3690, 3692 to 3712, 3714 t0 3723, 3725 tO 374>
3744 10 3752, 3754 t0 3767, 3767-A, 3767-B, 3767-C 12153—12235
Correction of Answer to Unstatred Question No. 2046 . 11235



vii
CeLUmMNs

Calling Attention to Matters of Urgent Public Importance—-
Talks with Sccretary of State for Commonwealth Relations for U.K. re: E.C.M. 12235—39

Heavy floods in Kamalpur and other parts of Tripura . 12239-40
Poiat of Information . ) . 12240-41
Pepers laid on the Table . . . . 12241-44
Committee on Private Mcmbers’ Bills and Resolutions —

Minutes . 12244
Committe¢ on Absence of Members from the Smmgs of the Housc—-

Minutes . . . 12244-45
Correction of Answer © Starrcd Quduon No 1363 . . 12245
Statement re: Report of Solveen Delegation . . 12245—47
Motion re: Indian Administrative Service (Pay) Rules- —Ncgatlvcd . xzz47—-77
Drugs (Amendment)  Bill . 12277—12365

Motion to consider, as passed by Rajya Sabha. . 12277—12364

Clauses 2 to 22 and 1 . . . . . . 12264

Motion to pass . . 12264 65
Half-an-Hour discussion re: Allotmcnt ot C.lL. shocts to S[atcs . 12365—82
Daily Digest . 12383—94

No. s1.---Friday, Junc 22, 1962/Amdha 1, xSh4 \Saka)
Oral Answers to Question—-

Starred Questions Nos. 1621, 1623, 1626, and 1628 to 1637. 12395—12431

Short Notice Questions Nos. 22 and 23 . . . 12431—40
Written Answers to Questions

Starred Questions Nos. 1622, 1624, 1625, 1627, 1637-A, 1638 and 1639. 12440—44

Unstarred Questions Nos. 3768 10 3833, 3835 to 3845 . . . 12444—94
Calling Attention to Matters of Urgent Public Importance—-

Rerorted Chinese occupation of Indian territory in NEFA. . . 12494—98

Death of two M.E.S. sweepers at 1LA.F. station Baprola, Delhi 12498—12502

Train-truck collision near Tilrath staticn on N.E. Railway . . 12502—08
Papers laid on the Table . . . . 12508—11
Message from Rajya Sabha . . . . . 12511
Petition rcg. Amendment to Conduct of hlecuon Rulea . . . 12511-12
Bills Introduced—

Assam Rifles (Amendment) Bill . 12512

Administrators-General  Bill . . . 13512—14

Christian Marriage and Matrimonial LduSLS Blll . . . 11514

Motion re: Shortfalls in targets of Third Five Year Pian 1251461
Committee on Private Members’ Bills and Resolations

Third Report . . 12562
Private Mcmbers’ Bxlls—Introduced—

(1) The All India Ayurvedic University Bill by Shri A, T. Sarma . . . 12562-63

(2) The Insurance (Amendment) Bill (Amendmml of sections 31A and 4oC) by Shri

Indrajit  Gupta . . 12563
(3) The Beedi and Cigar Labour Bxll by bhrn A K qualan . 12563
4y Thc Rcstrlcuons on Edible Oils (fox Manufacture of Soap) Bill by Shn D. C 6
. . . . 12§

(s) The Transport Coordmauon Bill by Shn D. C Shatma . . 12564

(6) The Shopkeepers (Fixation of Price Labels) Bill by Shri k. B. 8. Blsl . . 12565

(7) The Legul Practitioners (Amcndmcm) Bull (Amendmra of sections 14 and 15)

by Shn Hem Raj . . . 12565

) The Hmdu Succession (Amendment) Bnll (Ammdmmz qf m:mm go) by Shn
Raj .o 1356566



viii

COLUMNS
9) The Indian Railways (Am°ndmcnt) Bl" (Amendmcnt oj sectfons 11 and 12) by
hri Hem Raj . 12566
(10) Thc Constitution (Amendment) Blll (Ammdmcnt af Arnclc 226) by Shn D. C.
Sharma . 12566-67
(11) The Constitution (Am°ndm°nt) Bl" (Amendment of rhc Fxghth Schcduh) by
Shri U. M. Trivedi . . 12574

Indian Penal Code (Am:ndm:nt) Bill (Anendment of sections 405 and 406) by Shri D. C.
Shamra --Withdrawn—

Motion to consider . . . 12567—74
Hindu Succession (Am:ndment) Bill (In:ertwn of new section 23A) by Shri J. B. S.
Bist—Circulated—
Motion for circulation . . . . 12574—12607

Untouchability (Offences) Amendment Nlll (Amcndrrcnt of section 3 and 4) by Shri
Siddiah—

Motion for circulation . 12607—24
Half-an-Hour discussion re: Phyto Chcmlcal Plant at N(.nam:mgalam 12624—36
Validictory reference . . . . . . . 12636
Daily Digest . . . . . . . . . . . 12637—46

Resume . . . 12647—50

N.B.—The slgn-l—markcd above the name of a mcmbcr on questions which were orally
answered indicates that the question was actually asked on the floor of the House by that Mem-
ber,

GMGIPND—LS—II—-1171(Ai) LS—13-7.62—900.



LOK SABHA DEBATES

12395
LOK SABHA
Friday, June 22, 1962/Asa,dha 1, 1884
(Saka)

The Lok Sabha met at Eleven of the
Clock,

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mine Ventilation and Lighting

*1621. Shri P. R. Chakraverti: Will
the Minidter of Labour and Em-
ployment be pleased to state:

(a) what steps have been taken by
Government with regard 1{o the
recommendations of the Safety
Equipment Committee and the
Technical Committee on Mine Venti-
lation and Lighting;

(b) whether the Safely Equipment
Advisory Board has been constituted;

(c) if so, what 1is the nature of
work that has been undertaken by
the Board; and

(d) what type of lamps are used
underground?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) The comments of
the various interests have been ob-
tained on the recommendations of
the Safety Equipment Committee.
One of the recommendations of the
Committee that timber of the right
quality and right quantity should be
made available to the mining industry
has been btought to the notice of
the State Governments for suitable
aefion. Other recommendations are
receiving consideration.

1171 (Ai) LSD—I1.
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The Technical Committee on Mine
Ventilation and Lighting has not yet
submitted its report.

(b) Not yet, but the Board is
likely to be constituted soon.

(c) Does not arise.

(d) Electric  Safety lamps and
hurricane lanterns.

Shri P. R. Chakraverti: When do
the Government expect to have this
advisory board appointed?

Shri Hathi: Soon, in a couple of
months.

Export of Iron Ore to Japan

SN

*1623 { Shri D. C. Sharma:
"\ Shri P. R. Chakraverti:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is proposed to in-
crease the export of iron ore to
Japan; and

(b) if so, details thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A statement
Table of the House.
IV, annexure No. 97].

Shri D. C. Sharma: May I know
whether the quantum of the exports
has been determined and if so what
is the quantum?

Shri Manubhai Shah: That is
given in the table. If the hon.
Member sees column 3, it runs to
about six million tons in the first
period and then it goes up to two
million tons for ten years and four

is laid on the
[See Appendix
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million tons per annum for the next
fifteen years and then it will be run-
ning at about six million tons per
year.

Shri D, C. Sharma: What are we
going to get in place of this iron ore?
Is it going to be a barter deal or
rupee payment deal or is it in terms
of something else?

Shri Manubhai Shah: It is a free
sale deal. We have a large business
with Japan. They buy so many
goods from us. There is no link as
such.

Shri Rameshwar Tantia: May I
know whether we are taking into
consideration the production targets
of our steel plants as a whole?

Shri Manubhai Shah: That is the
primary objective. As the hon.
Member knows the deposits in India
are enormous—22,000 million tons of
high grade ores and 78,000 million
tons of medium grade ores. We want
to develop iron ore exports to the
extent of 20-30 million tons per year
in due course.

Shri P. R. Chakraverti: Is there
any proposal from Japan to build up
some port in eastern India to facili-
tate the transhipment of ore and, if
so, what is the site?

Shri Manubhai Shah: We have a
specific proposal for developing the
Paradip port and also the iron ore
mines there, and to avoid completely
the transport by rail, an express
highway of 92 miles is under con-
templation. Actually, the contracts
have already been given, and we
propose to move large quantities of
ore by that road to the Paradip
port.

Shri Surendranath Dwivedy: Has
the contract for export of iron ore
through Paradip port been signed
and has the entire scheme including
the mechanisation of iron ore and
the construction of road and also the
development of Paradip been approv-
ed or not?

Shri Manubhai Shah: The scheme
for the development of the Paradip

JUNE 22, 1962
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port with two dredgers has beens
approved, but a larger development
is still under consideration because
the project has to be prepared. A
contract for the express highway has
already been given. Cement and
steel have been released. But
regarding the sale of iron ore from
that area to Japan and other coun-
tries of the world, the thing is still
under negotiation.

Shri D. C. Sharma: There was
some idea that the Visakhapatnam
port will be developed to facilitate
the export of iron ore. Has that idea
been given up?

Shri Manubhai Shah: No, Sir. It
has not been given up. Apart from
iron ore, for various other goods also
and for the export of large-scale
movement of goods, the development
of almost all ports of India is under
active consideration. A large provi-
sion has been made in the Third
Five Year Plan and there will be
further provision as the needs arise.

Studio-Centre at Trichur

*1626. Shrimati Sarojini Mahishi:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose
to set up a studio-centre at Trichur;

(b) how do the present expenses
incurred compare with the cost of
setting up a studio-centre; and

(c) whether the present system of
feeding the programmes at Trichur
from Trivandrum is working well?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir.

(b) The cost of setting up a studio
centre in Trichur with three studios,
including the cost of the construction
of the building, would be Rs. 7
lakhs approximately. The present
expenses on running the existing
transmitter at Trichur come to about
Rs. 1.11 lakhs annually.
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(c) The present system of feeding
the programmes from Trivandrum to
Trichur is not entirely satisfactory,
but is expected to improve consi-
derably with the installation of a 20
KW shortwave transmitter at Tri-
vandrum and a Receiving Centre at
Trichur during the Third Five Year
Plan.

Shrimati Sarejini Mahishi: In spite
of the fact that the present system
is not working so well, and when
heavy expenses are incurred, may I
know why the Trichur centre has
not been set up?

Shri Sham Nath: This question has
been under the examination of All
India Radio authorities. We consult-
ed the Director-General of Posts and
Telegraphs and they have also given
thought to this problem. 1 think
when the 20 KW shortwave trans-
mitter is established at Trivandrum
things will improve.

Shrimati Sarojini Mahishi: May I
know whether there are other such
centres in the whole of India which
are fed from other stations?

Shri Sham Nath: There are so
many transmitter centres that are
fed from the main station. Under
the current development programme
for expansion of All India Radio’s
internal services, the gene-
ral policy is not to open new radio
stations but to provide a number of
relayed transmissions for broadcast-
ing the programmes originating in
the existing All India Radio stations.

Shri M. K. Kumaran: Some six
months ago, the then Minister of
Information and Broadcasting, Dr.
Keskar, stated that this new trans-
mitter wil] be installed at Trivand-
rum before July, 1962. May I know
how long it will take for the Gov-
ernment to start the work of installa-
tion?

Shri Sham Nath: The installation
of this 20 KW shortwave transmitter
will take about three to four
months more.

ASADHA 1, 1884 (SAKA)
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Shri Warior: May I know which
is the most advantageous proposition
—whether the relaying from Trivan-
drum and Calicut or consolidating the
Trichur station itself? Why should
you depend upon this transmission
from Trivandrum and Calicut when
there is a station at Trichur itself?

Shri Sham Nath: This is a sugges-
tion that will be examined. I have
no idea about the practicability of
having transmission from Calicut.

Shri Warior: The question itself...
Mr. Speaker: He is arguing.

Shri Warior: The question is why
it should not be constituted at Tri-
chur itself. This question must have
been examined earlier.

Mr. Speaker: Order, order. The
promise that this question will be
cxamined should be enough for the
hon. Member.

Shri Vasudevan Nair: The hon.
Minister has stated that the trans-
mitter at Trivandrum will be work-
ing after three or four months. May
1 know whether this will help the
people outside Kerala also to get at
the programme, or only inside Kerala
as it is at present?

Shri Sham Nath: This is a short-
wave transmitter. It will be helpful
to other areas also.

A.LR. Broadcasts to Latin American
Countries to Counteract Anti-Indian
Broadcasts by China

-+
*1628. [ Shri‘ Ravindra Varma:'
\ Shri P. R. Chakraverti:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Goverment are aware
that the People’s Republic of China
is carrying on intensive Anti-Indian
propaganda in its broadcasts beamed
to the different countries of Latin
America;
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(b) whether All India Radio has
any broadcasts directed to Latin
America; and

(c¢) what steps All India Radio is
taking to counteract the misrepresen-
tation in the broadcasts of China
beamed to Latin America to acquaint
listeners in these areas with the
Indian point of view?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.
This is the impression created by the
reports and articles appearing in
various newspapers and magazines,
but Government have no other
authentic information in this regard.

(b) No, Sir.

(¢) For various technical reasons
it has not been possible to broadcast
programmes for Latin  America.
However, external broadcasts are
only one means of spreading the
views of the Government of India on
various matters. The External Publi-
city Division of the Ministry of Exter-
nal Affairs issues news bulletins and
arranges other publicity in foreign
countries for acquainting the people
in those countries with the Indian
point of view.

Shri Ravindra Varma: In view of
the dimensions that the question has
now acquired and the urgent nced to
see that India’s case does not go by
default, has the Government explor-
ed the possibility of renting radio
time on commercial networks either
in south or central America?

Shri Sham Nath: There is some
technical difficulty, because it is im-
possible to direct a transmission from
New Delhi to be heard clearly in
Latin America. Therefore, a relay
point midway would be necessary. It
is not possible to make arrangements
for such relays without giving
reciprocal facilities.

Shri Hem Barua: May I know if
it is not a fact that the distorted
version of the official teams’ report,
the slander of lie against India and
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the intrusion by India into the so-
called territorial China—all these are
regularly introduced into these
broadcasts and if so, may I know
whether Government have examined
the nature of these broadcasts and
come to any conclusion ?

Shri Sham Nath: There is no doubt
about this that very intensive and
abusive anti-Indian propaganda is
carried on by the Peking Radio. But
we have not been able to do any-
thing in regard to Latin America. As
regards other countries like Europe,
West Asia, etc, we have regular
arrangements for counteracting
Chinese  propaganda. AIR  has
arrangements for monitoring broad-
casts in English, German, Chinese,
Burmese, Urdu and Hindi. But there
is no such arrangement for broad-
casts that are made in Spanish
language directed to Latin American
countries.

Shri Tyagi: May I know whether
the Chinese section of broadcasts has
been assigned to a few Chinese citi-
zens who have been recommended to
us for service by the present Chou
En-lai regime in China?

Shri Sham Nath: 1 have no infor-
mation about that.

Shri Hari Vishnu Kamath: Arising
out of the Deputy Minister’s answer
to the supplementary of Shri Hem
Barua, may I know the frequency,
the number of hours per week and
the languages in which AIR beams
broadcasts to South-East Asian coun-
iries, West Asian countries and Euro-
pean countries?

Shri Sham Nath: As regards the
question by the hon. Member, I have
no information, but I can only say
this that as regards Europe, West
Asia, and South Asian countries, we
have regular arrangements for coun-
teracting the Chinese broadcasts.

Mr. Speaker: He wanted to know
about the frequency, time, languages
etc.
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Shri Sham Nath: I require notice,
Sir.

Shri M. K. Kumaran: The hon.
Deputy Minister gave a list of langu-
ages used in international broadcasts.
May 1 know whether Government
propose to use Spanish and Russian,
which are very important inter-
national languages for external
broadcasts?

Shri Sham Nath: It is a sugges-
tion for action, Sir.

Shri U. M. Trivedi: Will the hon.
Minister be pleased to state if the
broadcast in Chinesc is donec by
Chinamen or by Indians employed to
carry out these broadcasts?

Shri Sham Nath: I shall collect
this information if the hon. Member
gives notice.

Shri P. R. Chakraverti: Is it not a
fact that the South American coun-
tries are now taking a new stride
tecwards freedom and are keen on
acquainting themselves with the
experiments that are going on in
democratic countries of which the
leading country is India, and if so,
may I know why the Government is
reluctant to give them correct infor-
mation, thereby serve the cause of
freedom and at the same time wean-
ing them away from the countries
which are trying to ridicule India in
the world’s eye........

Mr. Speaker: That is not a ques-
tion; it is a regular speech.

Shri P. R. Chakraverti: The Minis-
ter has said........

Mr. Speaker: Order, order. No
argument can be given, because he
has made a speech and not put a
question.

Shri P. R. Chakraverti: I will put
the question. In view of the fact that
some interested countries are trying
to ridicule India in the world’s eye,
do the Government think it now ad-
visable to take prompt measures for
giving correct information to the
South American countries?

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri Jawaharlal
Nehru): The question, Sir, if I may
say so, is like the question: ‘“Has the
Government given up Dbeating its
grandmother every morning”. It
starts with the presumption that
Government has decided or it thinks
that it is not necessary to give infor-
mation to South-American countries
which is absurd, if I may say so. We
attach the greatest importance to
Latin American countries, and if our
approach to it has been somewhat
limited it is due to our technical
difficulties and other matters. Recent-
lv we have had Ambassadors in most
of them. Even now we do not cover
all of them. These are the difficul-
ties and not any lack of will on our
part. The whole question is that a
change of policy is needed. We
lacked the will to approach them, and
now we should approach them.
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AqrzaTaq fzar ar fe s fgegy & a=fgy
& vAwr st wmoer fro ang g 3
fger dgr far wega 7

Shri Sham Nath: We had this
question examined by the Law Minis-
try, and the Law Ministry advised us
that since the forms have been fixed
statutorily by rules framed under
the Act it would not be possible to
issue certificates in Hindi without
amending the rules.
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IR garar fear § Sud AT 59
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China’s Note dated 31st May, 1962

+
( Shri Hari Vishnu Kamath:
*1630. J Shri Shree Narayan Das:
1 Shri Hem Barua:
_ Shri Bhakt Darshan:

Will the Prime Minister be pleased
1o state:

(a) whether the attention of Gov-
ernment has been drawn to the refer-
ence to Nepal, Sikkim and Bhutan in
the Chinese note dated the 31st May,
1962 replying to India’s note regard-
ing proposed Sino-Pak. border talks
dated the 10th May, 1962; and

(b) the reaction of Government
thereto?

The Deputy Minister in the Minis-
‘try of External Affairs (Shri Dinesh
:Singh): (a) Yes, Sir.
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(b) In our protest note of 10th
May 1962, we drew the attention of
the Government of China to the fact
that China had no common border
with Pakistan whether in the West
or in the East, and cited the two
terminal points of our border to
prove it. It was not meant to be a
complete description but enough to
show that China and Pakistan had
no common border. The Govern-
ment of China in their reply gave
this description a meaning which our
note did not seek to convey, and
drew certain conclusions therefrom
which are calculated to affect our
relations with Nepal, Sikkim and
Bhutan. s

It is needless to reiterate that we
have close and enduring relations
with Nepal based on mutual respect
for each other’s territorial integrity
and sovereignty.

In regard to Bhutan, we have
special treaty obligations and, at the
request of the Government of
Bhutan, we have at various times
taken up with the Government of
China matters such as Chinese carto-
graphic aggression on Bhutan, the
violation of Bhutan’s air space by
Chinese aircraft and the protection of
Bhutan’s interests in Tibet.

As to Sikkim, our position is clear.
The Government of India are entirely
responsible for the defence and
external relations of Sikkim and no
foreign power has any right to inter-
fere in Sikkim.

Shri Hari Vishnu Kamath: China
in its note replying to India’s note of
the 10th May says that Nepal does
not  exist, Sikkim does not
exist and Bhutan does not
exist. Is it clear evidence of
China’s mala fides and has Govern-
ment got any other information in its
possession to show that these expres-
sions are an outward sign of an
inward design to liberate these terri-
tories in the Chinese meaning of the
word “liberation” and, if so, what is
Government’s reaction to that?

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri Jawaharlal
Nehru): Government’s immediate
reaction is that the question is too
complicated to be understood. Further
all the inferences the hon. Member
has drawn have no justification. I do
not know or remember where this
phrase occurs in the Chinese note
that there is no Nepal, no Bhutan
and no Sikkim.

Mr. Speaker: Some newspapers
gave this report and put the inter-
pretation that Bhutan etc. do not
exist according to China.

Shri Jawaharlal Nehru: 1 do not
know where this occurs. In some
newspapers? 1 do not read all the
newspapers. It is patently absurd
for anybody to say either for China,
or for the newspapers or the hon.
Member opposite, whoever it may be.
It is quite absurd. They have come
to a treaty with Nepal. Did they
have a treaty with something that
does not exist?

Shri Hari Vishnu Kamath: The
Prime Minister has misunderstood
my question. May I make it clear
that the Chinese in their reply to
India’s note say, according to press
reports, that Nepal does not exist,
Bhutan does not exist and Sikkim
does not exist. Is it not clear evid-
ence of intention on their part to
liberate these territories in the
Chinese meaning of the word “libe-
ration” and then incorporate them
into the vast Chinese Communist em-
pire?

Mr. Speaker: How can our Gov-
ernment say about that?

Shri Hari Vishnu Kamath: Is there
any information in their possession
to show........

Mr. Speaker: Order, order. Whether
China had that design or not, how
could the Prime Minister say that?

Shri Hari Vishnu Kamath: Have
they any information or reports in
their possession to show that?

Shri Jawaharlal Nehru: What
China has stated in its note is that,
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according to India, because India has
only stated the nodal points and not
the middle, therefore, India apparent-
ly thinks that Nepal does not exist.
They have negatively accused us of
forgetting the existence of Nepal,
Bhutan and Sikkim. Of course, it
has no meaning. I do not know who
drafted the note of China.

Mr. Speaker: Shri Hem Barua.

Shri Hari Vishnu Kamath: I have
put only one question.

Shri Hem Barua: In view of the
fact that China used or inserted the
word “proper” before “relations” in
the Chinese official version of Mr.
Chou En-lai’s press conference on
25th April, 1960 at Delhi, may I know
whether Government would not pro-
ceed on the assumption that here was
China bent upon introducing new
dimensions to the problem of Sikkim
and Bhutan?

Shri  Jawaharlal Nehru: The
Chinese language is a difficult langu-
age to translate. I do not know what
word he used in Chinese.

Shri Hem Barua: But this was
made clear from the tape recorder.

Shri Jawaharlal Nehru: But any-
how our experience of the Chinese
statements is that they usually are
very carefully drafted which may
mean more than one thing. They are
not precise. It may mean something
else. What the word ‘proper’ means
I do not know. So far as our rela-
tions are concerned, they are patent,
that is, with Bhutan and Sikkim, and
on other occasions the Chinese Gov-
ernment have assured us that the
authority recognised our relations with
Bhutan and Sikkim.

Shri Hem Barua: In this latest
note they have described our
relations with Sikkim and Bhutan as
power chauvinism.

Shri Jawaharlal Nehru: I do not
know.
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Shri Hari Vishnu Kamath: Does
Government still stand by the hon.
Prime Minister’s declaration which
he made a couple of years ago that
any aggression against Bhutan or
Nepal, or Sikkim also included
perhaps, will be regarded as aggres-
sion against India and dealt with as
such?

Shri Jawaharlal Nehru: Yes, Sir;
the position in regard to Nepal and
Bhutan is different. Obviously, we
would regard any aggression in
Nepal, if not directly, indirectly
against India. But it is for the
Nepal Government to decide what
should be done in the circumstances.
We cannot take action against the
wishes of the Nepal Government.
But Bhutan, as I stated in reply to
this question, has constantly asked us
to state their case to China. They
recognise our great interest in the
defence of Bhutan.

Shri Hari Vishnu Kamath: Sikkim?

Shri Shivaji Rao S, Deshmukh:
May I know whether it is a fact that
the recent mention of Nepal, Bhutan
and Sikkim in the latest Chinese note
arises from the Chinese anxiety to
recognise Indo-Chinese border dis-
pute as g3 border dispute between
China on the one hand and Nepal,
Bhutan and Sikkim on the other?

Shri Jawaharlal Nehru: The ques-
tion is not clear to me. What does
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Indo-China mean? Does it mean the
region in South-East Asia?

Shri Hem Barua: India-China,

Shri Jawaharlal Nehru: I do not
understand the question.

Mr. Speaker: Will he kindly repeat
the question?

Shri Shivaji Rao S. Deshmukh:
May I know whether this latest refer-
ence to Nepal, Bhutan and Sikkim in
the Chinese note arises out of the
Chinese anxiety to refer to the Indo-
Chinese  border dispute and the
border dispute between China and
Nepal, Bhutan and Sikkim?

Shri Jawaharlal Nehru: Please do
not call it Indo-China. Indo-China is
an area in South-East Asia.

Shri Shivji Rao S. Deshmukh:
India and China.

Some Hon. Members: Sino-Indian.

Mr. Speaker: What he wants to
know is rather an opinion on that
and how it arises. It is not a direct
attempt to elicit information.

India Accused of Partiality Towards
U.S.A. by North Vietnam

+
( Shri Ram Harkh Yadav:
) Shri Bade:
*1631. | Shri Brij Raj Singh:
| Shri B. J. Singh:
Will the Prime Minister be pleased
to state:

(a) whether the North Vietnamese
Consulate General in New Delhi has
circulated a note criticising India and
accusing her of partiality towards
U.S.A,; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) In lits publicity bulletin
dated the 8th June, 1962, the Con-
sulate General in New Delhi of the
Democratic Republic of Vietnam has
published the text of a declaration
stated to have been made by the
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‘Government of the Democratic Re-
public of Vietnam, criticising the con-
.clusions presumed to have been arriv-
.ed at by the Indian and Canadian
Delegates to the International Com-
mission for Supervision & Control, in
a Report which has been submitted
by the Commission to the Co-Chair-
men of the 1954 Geneva Conference.

(b) The Consulate General in New
Delhi of the DRVN has published the
text of an official statement of their
Government and as such the Govern-
ment of India do not propose to take
any action in the matter.

Shri Bade: Is it a fact that the
«LConsul General of North Viet Nam
in a press conference in Delhi last
year also criticised the Indian stand
on the Communist activities in South
Viet Nam?

The Prime Minister and Minister
«of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
“Nehru): Whether last year the Consul
~General criticised India or the Indian
stand? I have no recollection of that.

Shri Bade: Is it a fact that because
of the Indian stand on Communist
.activities in South Viet Nam, almost
all Indians in North Viet Nam have
‘permanently migrated to South Viet
Nam?

Shri Jawaharlal Nehru: There are
very few Indians anyhow in North
‘Viet Nam. It may be that a few have
come over. There is no large migra-
tion.

Shri Hem Barua: So long as the
International  Control Commission
spread out its criticism “evenly on
all”, to use the words of our Prime
Minister, everything was all right.
But why is it that it has chosen to
reverse the process and apportion the
blame? What is the special signi-
ficance of it?

Shri Jawaharlal Nehru: Significance
of what?

Shei Hem Barua: You were pleased
%0 say on a previous occasion that
80 long the International Control
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Commission spread out its criticism
“evenly on all”—they are your own
words. Why is it that this process is
being reversed and blame is appor-
tioned? Because, that is the trouble
spot.

Shri Jawaharlal Nehru: No process
is being reversed. The International
Commission, after such enquiry as
they could make, have given their
opinion that in certain respects the
North Viet Nam Government has
not adhered to the Geneva Agreement
and in other respects the South Viet
Nam Government has not adhered to
that Agreement. There is no revers-
ing of any process. They have given
their opinion about these things, giving
some detailed facts in regard to them.

Shri Indrajit Gupta: Is it not a fact
that the Indian and Canadian Mem-
bers of the Armistice Commission have
made certain condemnatory remarks
about the alleged activities of the
North Viet Nam people in South
Viet Nam, while completely ignoring
the other complaints to the effect that
a full-scale United States military
command has been set up in South
Viet Nam in contravention of the
Geneva Agreement of 1954, and is it
not a fact that this is the basis of the
North Viet Nam Government’s objec-
tion in that statement which they
have circulated? And what is the
Government’s reaction to this?

Shri Jawaharlal Nehru: I do not
think—if that is the basis—that that
basis is a correct one. Because—I
have not carefully read the document,
it has not been published yet—but my
own recollection of such parts as I
have read is that they are fairly strong
in their condemnation of intervention
on behalf of South Viet Nam by the
United Nations and United States
forces.

Shri Hari Vishnu Kamath: Does the
Prime Minister still adhere to and re-
iterate the statement he is reported
to have made some days ago about
the peaceful reunification of North
and South Viet Nam; and does he
think, does he believe that these
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mutual recriminations come in the
way of such peaceful reunification?

Mr. Speaker: The second part may
be answered.

Shri Jawaharlal Nehru: That these
things come in the way of reunifica-
tion of Viet Nam? Well, all these
things come in the way, all this fight-
ing and what lies behind the fight-
ing comes in the way.

Shri Hari Vishnu Kamath: Does the
Prime Minister stand by the declara-
tion he made some days ago about
reunification of Viet Nam?

Mr. Speaker: Next question.

Strike by Building Workers in Delhi

*1632. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that 6,000
workers have struck work as  their
demand for higher wages could not
be met by contractors and thekedars
and the building activity in most of
the Delhi colonies has come to a stop
as a result of the strike by the wor-
kers from June 1, 1962; and

(b) the steps taken or proposed to
be taken by Government in the mat-
ter?

The Minister of Labour in the Mi-
nistry of Labour & Employment (Shri
Hathi): (a) Yes.

(b) The strike has been called off
on 13-6-1962. A proposal to set up
a Minimum Wages Advisory Commit-
‘tee to review the minimum rates of
wages is under the consideration of
Delhi Administration.

it o Wo maf :  FT WA
7Y St ug aaemg fr gw FAA A
T X AT 7 T e aEE
T & A whasrar gam a1 faw
feeeft uefafrgam & & shwry
aZ?
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Shri Bhagwat Jha Azad: May 1
know whether it is a fact that at
present what they are getting is not
actually commensurate with the mini-
mum which others are getting for the
same work?

Shri Hathi: That is what they say.

Shri Bhagwat Jha Azad: What is
the opinion of the Government?

Shri Hathi: The
will look into it.

Wage committee

Shri Sham Lal Saraf: May I know
whether the Government are con-
templating revising the wages of
skilled, semi-skilled and un-skilled
labour?

Shri Hathi: This is mainly for the
un-gkilled workers.

st oy TmE o s faely
TAHA F g7 ORI & are # Av
segaa fwar 91 @ § ag A& dEw
aFaw Faq fauaifa 7w & a &
2 a1 I AT gfawg Y wETe
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Dr. Melkote: May I know whether

the Government propose to revise the

minimum wages in this sector which
were fixed more than 10 years back?

Shri Hathi: This has been revised 5
years ago.
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Industrial and Import Licensing

*1633. Shrimati Sarojini Mabhishi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
been considering the question of
simplification of industrial and ‘import
licensing; and

(b) if so, what steps are being
taken to eliminate delay?

The Minister of International Trade
in the Ministry of Commerce and In-
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dustry (Shri Mamubhai Shah): (a)
Yes.

(b) A statement §s laid on the Table
of the House. [See Appendix IV, an-
nexure No. 98].

Shrimati Sarejini Mahishi: May I
know whether the Government are
aware of the fact that many are put
to loss on account of the delay caus-
ed in issuing licences for industries
and imports?

Shri Manubhai Shah: There is a
general complaint of that nature. But,
the House will appreciate that out of
2500 applications, only 350 are pend-
ing. For import licences, the applica-
tions run to more than two lakhs of
which 1400 are generally pending at
the end of licencing periods. The
quantum of pendency is rather very
minor compared to the disposals.

Shri Rameshwar Tantia: May 1
know whether the recent statement
by the Finance Minister regarding the
position of foreign exchange will make
some difficulty for import permits?

Shri Manubhai Shah: The only
difficulty that it is likely to cause is
slashing in value: not number.

Shri Vidya Charan Shukla: May I
know whether Government have
found out whether the measures taken
to eliminate delays have been effec-
tive, and if not, what other measures
they are contemplating to take to
remove the delays and difficulties?

Shri Manubhai Shah: The hon.
Member will appreciate that I have
given in the statement all the mea-
sures. This is a continuing process.
Whenever any particular major bot-
tle-neck is brought to the notice of
Government, or we ourselves study
the processes and we find that a parti-
cular thing is unnecessary or super-
fluous, we remove that obstacle. A
series of measures have been detail-
ed in the statement.

Shri Tyagi: As has been pointed out
by the Estimates Committee last time,
a number of middlemen had been
recognised by Government, who ope-
rated in the Development Wing, and
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who alone were authorised to nego-
tiate with officers with regard to
these licences etc. May I  know
whether that practice is still continu-
ing?

Shrli Manubhai Shah: We never had
such a practice either recognised or
otherwise; nor have any agencies
by middlemen been recognised by
Government. It is true that there are
certain anti-social elements, as in
every society who try to pose as some
sort of agent, but they have no status
or locus standi in law, nor do we
recognise such persons, nor are any
licences granted through them.

Shri Sham Lal Saraf: May I know
whether it is within the knowledge
of Government that sometimes un-
necessary delays take place at the
level of the State DIrectors of Indus-
tries, and if so, whether the Govern-
ment of India will be prepared to look
into the matter and see that the
applications for licence are expedited
at that level?

Shri Manubhai Shah: I am glad that
the hon. Member speaks from per-
sonal knowledge, because he was in
charge of the Industries Department
in the Jammu and Kashmir State. But
it is not always that the State Gov-
ernments are at fault. Sometimes,
the entrepreneur also does not comply
with the formalities; sometimes, the
delays are at our end. It is a com-
plex structure which causes delay
at many points, but it is our conti-
nuous endeavour to remove as many
points of bottle-neck as possible.

Shri Indrajit Gupta: What measures
are being taken to avoid over-licens-
ing in the case of import licences?
May I know whether Government’s
attention has been drawn to the fact
that whereas a sum of Rs. 450 crores
was allocated for import licences for
the private sector during the whole
of the Third Plan, in the very first
year of the Third Plan itself, licences
worth Rs. 400 crores have been issued?

Shri Manubhai Shah: Those figures
are not at all correct. Over-licensing
is avoided for the simple reason that
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the targets of the Plan have been
considered and  deliberated upon
several times, before they are arrived
at,and it is within the target capacity
that the  industries are allowed
licences. If for any particular reason
the rate of growth or the national
priorities are altered during the
Third Five Year Plan or the subse-
quent Plans, then, we again reconsi-
der the matter and either upgrade or
downgrade the target. It is within
the targets thaf the whole thing is
operated.

Shri Indrajit Gupta: The hon. Mi-
nister has not answered the second
part of my question.

Shri Manubhai Shah: I said that
the figures were not correct. Neither
was any firm allocation made for the
private sector nor are the amounts
mentioned by the hon. Membecr accu-
rate.

Shri M. K. Kumaran: In the light
of the recommendations of the
Mudaliar Committee, Government
have taken steps to decentralise the
licensing of several items. As regards
newsprint, they have not accepted the
recommendation of the Mudaliar
Committee. In view of the difficulties
experienced by the newspapers pub-
lished from distant places, may I
know whether Government will re-
consider the position and accept the
recommendation of the Mudaliar Com-
mittee?

Shri Manubhai Shah: The Mudaliar
Committee did make recommendations
in quite a different context of the
national economy. Subsequently, in
the following months, as the House
is aware, a much more stringent situa-
tion has arisen. Therefore, Govern-
ment do not contemplate any further
decentralisation at all.

Shri P, R. Patel: May I know
whether there is any agency to check
whether the import licences are sold
in the market to some other persens
or the licences are misused?

Shri Manubhai Shah: Mostly, under
the law, that is, under the Sea Cus-
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toms Act and the Indian Tariff Act,
these are non-transferable entitle-
ments of licences, but if some licences
are sold, and the matter comes to
our notice, as I have had the privilege
of placing a statement before the
House on this matter, the people
concerned are blacklisted; several
people have been blacklisted; and
several people have been declassed
and for some years they get no im-
port licence; and various other pena-
Itics under the law are also imposed.
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Tibetan Wives of the Employees of
Indian Trade Agencies in Tibet

*1634. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Chinese
authorities in Tibet have refused to
permit the Tibetan wives and chil-
dren of several Indian and Sikkimese
employees of the Indian Trade Agen-
cies to accompany their husbands and
fathers to India;

(b) if so, how many persons have
been so denied permission; and

(c) what action has been taken by
Government in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir. The Chinese
authorities insist that the Tibetan
wives of Indian and Sikkimese em-
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ployees of our Trade Agencies in
Tibet are Chinese citizens. As such
they should hold Chinese passports
and observe formalities required
under Chinese immigration laws be-
fore they are permitted to accompany
their husbands who are returring to
India. There is no clear indication yet
whether these Tibetan wives wiil
be permitted to leave for India.

(b) Six Tibetan women are involv-
ed.

(c) We had requested the Chinese
Government to permit these women
to accompany their husbands to India
on compassiorate grounds. A further
approach to the Chinese Government
will be made in this behalf if neces-
sary.

Shri P. C. Borooah: How many total
familics have been affected by this
decision of the Chinese authorities and
how many have returned to India
without their wives?

Mr. Speaker: It has becn answered.
None has returned.

Dr. L. M. Singhvi: Are Government
in agreement with the view that this
constitules a violation of the human
rights of these husbands whose wives
have been denied to them? 1If so,
what do they intend to do to establish
these human rights for these hus-
bands?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I am not aware that this is
mentioned in the Human Rights
Charter specifically.

Shri Hari Vishnu Kamath: The
Prime Minister answering a question
in the House on the 19th of this month
—I am reading from the transcript—
said that he does not know of any
arrests of Tibetan employees in these
trade agencies, while earlier on the
same day his colleague, the Minister
of State, Shrimati Lakshmi Menon,
detailed five arrests of Tibetan em-
ployees including one of the wives
of the employees. Which would be
correct?
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Mr. Speaker: About this question?

Shri Hari Vishnu Kamath: Bccause:
they refer to Tibetan employees.

Mr. Speaker: Only the wives are
not allowed to accompany their hus-
bands.

Shri Hari Vishnu Kamath: Because
they have been arrested, they cannot
accompany their husbands.

Mr. Speaker: He wants to know
whether the wives have been arrest-

ed?
Shri Hari Vishnu Kamath: Yes.
Mr. Speaker: That is not answered.

Shri Hari Vishnu Kamath: Because
she was arrested, therefore, she could.
not accompany her husband.

Shri Jawaharlal Nehru: I am not
aware of the wives being arrested,
nor have the Chinesc definitely said
that they cannov. accompany their
husbands. All that they have said is
that they arc Chinese nationals, that
they must abide by Chinese regula-
tions. It may be that after they have
got their passports etc. they may be
permitted to come, or it may be that
they may not be allowed to come. It
cannot be definitely said either way.

As to who has been arrested and
when, I confess I cannot straightway
say anything about that. But my
impression is that in this particular
case, very few arrests have been
made.

Shri Priya Gupta: Will the hon.
Prime Minister kindly state if in
such cases only bachelors will be
posted in such  stations or before
marriage the credentials of the brides
will be obtained from the Govern-
ments of the countries where they are
posted?

Mr. Speaker: It is a suggestion.

Shri P. C. Borooah: Have Govern-
ment a proposal to assure the Chinese:
Government that these wives when
they are brought here would be allow-
ed to continue their Chinese nationa-

lity.
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Shri Dinesh Singh: That question
does not arise. The Chinese treat
them ag their citizens and they will
continue to be so treateq till they
change their nationality.

Amendment to Factories Act, 1948
+

J Shri P, R. Chakraverti:
\ Shri D. C. Sharma:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question
No. 1334 on the 6th December, 1961
and state:

*1635.

(a) whether examination of the
comments on the proposals for amend-
ment of the Factories Act, 1948 with
a view to provide better safety ar-
rangements in factories has been
completed by Government;

(b) if so, when an amending Bill
is likely to be introduced in Parlia-
ment; and

(c) if the reply to part (a) above
be in the negative, when the exami-
nation of the proposals is expected to
be completed?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Not yet.

(b) Does not arise.

(c) As the proposals for
ment relating to safely arc being
taken up along with several other
proposals for amendment, altogether
45 in pumber, it is difficult to indicate
precisely when the examination of the
proposals would be completed. It is
not considered expedient to under-
take piece-meal legislation,

Shri P. R. Chakraverti: Have the
Government set up any expert com-
mittee and, if so, how it has been set
up?

amend-

Shri Hathi: No committee has been
set up but that is being examined
departmentally.
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Shri P. R. Chakraverti; Is it a fact
that the Governmnt had accepted the
scheme of producing safety equip-
ment in the country and if so when
and to what extent the country will
be self-supporting?

Shri Hathi: We had set up a com-
mittee and the committee hag sub-
mitted its report about the various
equipment that were required. We
are pursuing with the Commerce
Ministry to manufacture them indi-
genously.

Shri D. C. Sharma: Does not the
Government think this question to be
of such urgent nature that it should
not be delayed by referring it to this
committee and that committee and to
this department and that department?

Shri Hathi: Perfectly. We shall try
and ‘expedite it as quickly as possible.

Shri Bhagwat Jha Azad: In the
abscnce of any latest enactment for
better safety arrangements based on
the models that are available, is it a
fact that the present safety arrange-
ments that arc there are not ade-
quate to meet the needs of the time?

Shri Hathi: The number of ac-
cidents are on the increase. Tt is,
therefore, that we want to give more
powers to go into the reasons of the
accidents and to take more precau-
tionary and safety measures. That is
why we have all this.

Sino-Indian Border
Dispute

*1636. Shri Harl Vishnu Kamath:
Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1401 on the 11th June,
1962 and state:

Settlement of

(a) who actually exercises ad-
ministrative authority at present over
the area of ‘no man’s land’ envisaged
in the latest offer made to China for
settlement of the border dispute; and

(b) the Chinese Government’s reac-
tion to the offer?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The area in the western
sector from which the two sides
should withdraw, as proposed in our
note of the 14th May 1962, is for the
most part under the military occupa-
tion of the Chinesc except for certain
portions in the south which arc under
our jurisdiction and control.

Therc is no administration as such
in this area as it is largely uninha-
bited.

(b) In their reply dated 2nd June
1962 the Chinese Government have
stated that our offer is as unaccept-
able to them now as it was before
(in 1959). They would consider our
proposal only if it is applied equally
to the eastern scctor of the border as
well. In other  words, they want
India 1o withdraw simultaneously
from the area south of the Macmahon
Line upto the foot-hills, which arec
claimed by China.

Shri Hari Vishnu Kamath: When
the Government in its offer made to
China for scttlement of the border
dispute offers to withdraw to the
western line in Ladakh shown in the
Chinese maps, is it not tantamount
to admission on the Government’s
part of the Chinese charge against
India that India has committed ag-
gression on Chinese territory?

Shri Dinesh Singh: No, Sir.

The Prime Minister and Minister
of External Affairs anq Minister of
Atomic Energy (Shri Jawaharlal
Nehru): If it is Chinese territory then
it is an admission. But wheny we do
not admit that it is Chinese territory,
it ceases to be an admission.

Shri Hari Vishnu Kamath: Now
that the Chinese Government has re-
jected the offer and has not accepted
the coffer made by the Government,
does the offer still stand or has it
been wi‘hdrawn?

Shri Jawaharlal Nehru: The offer is
there; it stands.

1171 (Ai) LSD—2.
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Shri Hari Vishnu Kamath: Still it
is there?

Shri Jawaharla] Nehru: Yes.

Shri U. M. Trivedi: In view of the
fact that we have ourselves admitted
the existence of no man’s land will
it not make a sort of an cstoppel
against us because this land rightfully
belongs to us?

Shri Jawaharlal Nehru: No, Sir.

Shri Hem Barua: In view of the
fact that China has unilaterally fixed
the exteat of her territory on our
northern border on the basis of which
she is threatening action  against
india, may I know what is the sense
in pursuing this policyv of making
offers?

Shri Jawaharlal Nehru: Because
the offers are to our advantage.
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Shri Bhagwat Jha Azad: May I
know whether this frequency in the
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increase of protest notes from China
is not only an indication of her
stringen! security measures but also
the day-to-day, growing imperialistic
aim of China?

Shri Jawaharlal Nehru: 1 do not
know. It is a question of guessing
what it is an indication of. Partly,
there is this unfortunate, frequent
exchange of notes going oa; they send
a no'e, we reply and they reply;
partly it may exhibit some degree of
apprehension.

Shri P: C. Borooah: May I know
whether China calls the seeking of
permission to usc the Aksai Chin road
as absurq and whether it indicates
that China is determiaeq to us= it for
military purposcs also?

Shri Jawaharlal Nehru: China ob-
viously attaches much imporwince to
that Ak:ai Chin roaq and is presum-
ably using it

Shri Hem Barua: May I draw the
attention of the hon. Prime Minister
fo a statement made by oup Defence
Minister as disclosed by Mr. Paul
Johnson iy London recently which
says: “military means should be used
if diplomacy fails”, and if so, may
I know whether Government has con-
templated any action on that line

by now?

Shri Jawaharlal Nehru: Contem-
plate?—Such a quo2stion  caarot be
answered: it will not be an:wered.

(Interruptions).

Shri Priya Gupta: Is that correct or
not? That is the question.

Mr. Speake: Order, order. Shri
Hem Barua.

Shri Hem Barua: The question is
whether Government is aware of a
statement Jike this, The Prime Minis-
ter may say that the Government is
not going to disclnse those prepara-
tions and all that. I can understand
that.

Mr. Speaker: He did no‘ put the
question whether the Governnient is
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aware of such a statement having
been made.  If that is the question,
perhaps an answer would come.

Shri Jawaharlal Nehru: I have a
vague idea that I saw it; we are nct
quite sure of it.

Shri U, M. Trivedi: Will the Prime
Ministcr be pleased to say .f. af.er
this note, any border clashe; have
taken place?

Shri Jawaharlal Nehru: No: noth-

ing has taken place.
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Shri Hem Barua: May I draw the
attention of the Primc Minister to a
statement made by the Foreign Minis-
ter of Pakistan on the 19th June on
the floor of the National Assembly of
Pakistan where he said that India
must yield more territory to Pakistan
in order to rehabilitate the influx of
Muslim refugees from India and if <o,
may I know whether this aggression,
annexation of Daikhata is only a part
of that process?

Shri Jawaharlal Nehru: Tho Mein-
ben has tried to hang on an entirelv
hundred per cent different idea to this
question. It has no relation to this.

Shri Hem Barua: It is a very seri-
ous matter. He has made a state-
ment like that.

Mr. Speaker: That is a different
thing altogether. That has nothing
to do with Berubari.

Shri Hari Vishnu Kamath: Is it a
fact that the work of Berubari
demarcation has been held up owing
to Pakistani obstruction and intran-
sigence and if so, has Government
served a warning on Pakistan that
unless such obstruction is given up,
Berubari might not even be transfer-
red to Pakistan

Shri Jawaharlal Nehru: The hon.
Member will refer to the answer just
given, He will see that it has been
answered.
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Shri Hari Vishnu Kamath: Has
Government served a warning....

Mr. Speaker: The answer was that
because we have failed to give pro-
tection to our survey party......

Shri Hari Vishnu Kamath: If so,
has the Government served g wara-
ing on Pakistan?

Shri Jawaharlal Nehru: We try
not to issue threats and warning. It
is a matter beiwg pursued by corres-
pondence and other measures.

Shri Hari Vishry Kamah: Only
paper work?

Shri Tridib Kumar Chaudhuri:
May I know if his area Daikhata has
becn in Indian possession all along
as a part of Cnnch Behar Enclave
adjoining our District Jalpaiguri; if
so, may I know on what rights Pakic-
tan authorities base their claim to a
part of Daikhata now?

Shri  Jawaharlal Nehru: I can
hardly state Pakistan’s case. I do not
know if they have any rights on that
or not.

Shri Tyagi: From the hon. Minis-
ter’s reply 1 gather that Pakister
armed forcez have occupied Daikha.=
which was our tcrritary. I want to
know what a~tion the Government has
taken cxcept sending protests. Are
they going to tcke any practical steps
to dislodge then?

Shri Dinesh Singh: The Deputy
Commissioner, Jalpaiguri met th:
Deputy Commissioner on the Pakis-
tan side of the ‘tcrritory to discuss
this matter on the 20th of June, and
the matter is under dircussion.

Shri Tyagi: This raises an impor-
tant question. What is the matter for
dicussion? Is the territory in dis-
pute?

Mr. Speaker: The question was as
to what practical steps have been
taken. In the answer he has given
the steps that have been taken.
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Shri Tyagi: Another question arises
from that. He says that negotiations
are going on. Why should there be
any negotiation. Is the territory
in dispute? We are quite sure it is
our territory. They must be dislodged.

Mr. Speaker: The steps that have
been taken to get it vacated have been
stated. Whether they are enough or
not in the opinion of the hon. Mcm-
ber is quite a different thing.

Shri A. C. Guha: Is it not a fact
that this territory or this entire boun-
dary was known to have been settled
in the Nehru-Noon Pact, if so, what
is the claim for Pakistan on this terri-
tory? Did this territory remain
un-settled in the Nehru-Noon Pact?

Shri Jawaharlal! Nehru: 1 cannot,
as I just now stand, state, the
basis of Pukiztan's claim. But the
Pakistan people do claim it as their
territory. According to us it is quite
wrong.

Shri A. C. Guha: It was known to
have been scttled in the Nehru-Noon
Pact.

Shri Jawaharlal Nehru: | connot
remember whether a particular  vil-
lage was discussed or not. Pakistan
has raised what might be called a
border dispute, may bc without any
reason. But it is a dispute, and one
discusses it through thc¢  normal
courses. Whenever there is a dispute,
the two Deputy Commissioners meet
and discuss it. They are doing it
They met day before yesterday.

Shri Nath Pai: May I know from
the Prime Minister if there is any
kind of link between Daikhata and
Berubari; if not, is this not an attempt
on the part of Pakistan for a unilate-
ral solution of the remaining dispute
over Berubari, and if it is a unilateral
attempt, what steps we are taking to
stop it?

Shri Jawaharlal Nehru: There is
no question of any unilateral attempt.
We have decided to give half of
Berubari.
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Shri Hem Barua: May I submit,
Sir....
Mr. Speaker: Order, order—Shri

Priya Gupta.

=t frm @ oF grm 9 S
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T AR A FooA § 7 faqr 39 97
ZAT FA AMIF FAAA R ar wgy
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Shri C. K. Bhattacharyya: When
the Beru Bari question came before
this House we were told that the ces-
sion of Beru Bari would solve all the
disputes between Pakistan and India
on that border and it is on that
ground that this House agreed to the
cession of Beru Bari. If this is so, may
I know what new grounds Pakistan
has put forwardq for cacroaching upon
this area? The Prime Ministey had
stated then that the cession of Beru
Bari would settle the border dispute
for all times to come.

Shri Dines Singh: The hon. Mem-
ber is right. We hoped that when the
demarcation takes place all the dis-
putes will be solved. But that demar-
cation has not actually taken place.
That is why all this dispute.

Tuberculin Test Reaction
in Kerala

23 I Shri A.'K. Gopalan:
3 Shri Umanath:

Will the Minister of Health be

pleased to state:
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(a) whether it is a fact that the
cultural examination of the sample of
tuberculin received from Trivandrum,
at the B.C.G. Laboratory, Guindy,
showed that the sample is contaminat-
ed;

(b) whether it is a fact that the
sample sent from Trivandrum to the
Laboratory for exmination was not in
its original coalainer;

(¢) whether any similar complaints
have been reccived from other centres
in the country where bottles from the
same batch of Tuberculin were des-
patched: and

(d) what steps have been taken for
an cnquiry into the whole affair?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Yes.

(¢) No.

(d) Injections of the dilution were
given in varying large doses to small
guinea-pigs which showed that there
were no il] effects within 24 hours in
such guinea-pigs after the injection,
These doses were 200-2000 times the
human dose. Further enquiries are
going on and the King Institute,
Guindy, is investigating the naturc of
the organisms that have contaminat-
ed this tuberculin.

Shri A. K. Gopalan: May I know
whether it has come to the notice of
the Health Minister that the Director
of the BCG Laboratory, Gunidy. has
stated as a clarification that the cul-
tural examination of the contaminated
sample has shown that it was not in
its original container? Does the
Health Minister deny the report of
the Director of the BCG Laboratory
that has appeared in the newspaper?

Dr. Sushila Nayar: I have already
stated in my answer that it is correct
that there has been some contamina-
tion and the container was also
changed. But it seems to me that
the contaminant, whatever it was, is
not very seriously pathogenic, because
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2,000 times the human dose has not
produced any ill.effects on the
guinea-pigs to which this injection
was given.

Shri A. K. Gopalan: I am asking
this question because this statemcent
has contradicted the Kerala Govern-
ment press nole which says that there
is absolutely no question of contami-
nation and that it is only some pro-
paganda with ulterior motive for
maligning BCG campaign. In the
same paper there is another report
by the Director of the BCG which
savs that there is  contamination,
though it is not very serious, and that
the container has been changed. 1
want to know which of the two
reports is correct and whether an
cnquiry wili be made of the contra-
dictory reports given bv the Kerala
Government and the Director of NCG
Laboratories, because it is a scrious
question  affecting the  lives of so
many pecoplc

Dr. Sushila Nayar: 1 think when
the Kerala Government made  that
statement in the  carly stages the
turbidity might not have appeared in
the solution and they might have
thought that there was no contami-
nation.  However, when we sent the
samples for cexamination to Guindy.
we found that there was turbidity,
the container also had been changed
and there was contamination. I have
already stated that it has not proved
to be pathogenic so far.

Shri A. K. Gopalan: On the 12th
the Kerala Government released the
press note  and it was on the 13th
that the Director of the BCG Labo-
ratory, Guindy, gave a statement say-
ing that it was not correct that therc
was no contamination and that there
was contamination. It was as a clari-
fication to show that what the Kerala
Government said was not correct. It
was not on the same day but it was
on the next day that that was said.

Mr. Speaker: This is what the hon.
Minister has tried to explain that
probabaly the Government did not
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think at that moment or did not have
the information that there was con-
tamination but it was found subse-
quently that there was contamination.
It is admitted now.

Shri A. K. Gopalan: In view of the
contradictory statements may I know
whether a thorough enquiry will be
made by the Government to see
whether there was contamination and,
if so, from which place?

Dr. Sushila Nayar: I had stated
that the matter was already being
investigated into by the Guindy
Institute.

WRITTEN ANSWERS TO QUESTIONS

Board of Trade

#1622. Shri P. C. Borooah: Will
the Minister of Commerce and Indus.
try be pleased to state:

(a) whether a Board of Trade has
recently been constituted; and

(b) what matters were  discussed
and decisions tuken at the first meet-
ing of the Board held in the Second
wecek of June, 1962?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-236/62].

Per Capita Consumption of Cloth

#1624. Shri Maheswar Naik: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that per
capitu consumption of cloth in India
has steadily gone down;

(b) if so. to what extent and for
what reasons; and

(c) whether Government propose
to take any action to help domestic
consumption reach its  cxpected
optimum?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manukhai Shah): (a)
to (c). No, Sir.

Afro-Asian Organisation for Economic
Cooperation

*1625. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Board of the Afro-Asian Organisation
for Economic Coopecration has recom-
mended the establishment of free
trade zones and the setting up of
producers’ federations in Member
States;

(b) what are the other recommen-
dations made by the Board; and

(¢) to what extent it is proposcd
by the Government to implcment the
recommendations of the Board?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c¢). A statement is laid on the
Table of the House.

STATEMENT

(a) The attention of the Govern-
ment has bcen drawn to mceting of
the Governing Council of the Afro-
Asian Organisation for Economic Co-
opcration at Cairo in May 1962 and
its recommendations.  These include
establishment of producers councils
for certain  primary products the
prices of which have been falling
continuously for the past several
years and measures tor organising free
trade zones for selected commodities.

(b) The Council's other recommen-
dations were:

(i) initiation of action to mitigate
and remove the disadvant-
ages from price disturbances
of primary commodities, dis-
cquilibrium  between supply
and demand etc. and to
increase the diversity and
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level of intra-regional trade
along with the world trade;

(ii) expeditious completion of
studies regarding Afro-Asian
Development Bank;

(iii) evolution of procedure for
exchange or skilled personnel
and recruitment of experis
for specific assignments.

(¢) As the Afro-Asian Organisa-
tion for Economic Cooperation is an
organisation of the National Federa-
tions of Commerce, Industry ete. and
the Federation of Indian Chambers
of Commerce and Industry is one of
its members, it i1s primarily for them
to implement the recommendations of
the Council.

Machinery to Settle Industrial Disputes
in Himachal Pradesh

*1627. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment he pleased to state:

(a) whether it is a fact that there
is no machinery to settle industrial
disputes in Himachal Pradesh; and

(b) if so. what is the reason
thereof?

The Minister of Labour in the Minis-

try of Labour and Employment (Shri
Hathi): (a) No.

(b) Does not arise.

ST VAT & AATEA( ol &1 Afaw
aqt  wwifsw  aqeo
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Death of Ladakhi Lamas in Tibet

*1638. Shri D. C. Sharma: Will the
Prime Minister be plcascd to state:

(a) whether it is a fact that several
Buddhist Lamas of Ladakh dctained
in Tibet had died in Chinese concen-
tration camps;

(b) whether it is also a fact that
several Ladakhi lamas have been
recruited by the Chinesc in road con-
struction gangs;

(c) whether it is also a fact that
these  lamas  are  being  victimised
because they had refuscd to play into
the hands of the Chinesc against
India; and

(d) if so, the action proposed to bc
taken in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) We do not know whether
any Ladakhi Lama died in Chincse
detention in Tibet.

(b) Although we have no precise
information, we understand that most

of these Ladakhi Lamas were pressed
into road gangs. Ladakhi Lamas who
returned from Tibet in 1960-61
reporied that they were forced to do
road construction work and engage in
other forms of hard labour by the
Chinese authorities.

(¢) We understand that some
Ladakhi Lamas were treated harshly
in jail as they refused to cooperate
with the Chincse in their activities
against India.

(d) We represented to the Chinese
Government for the release of all
Ladakhi Lamas under detention in
Tiket. According to our information,
most of them have come away to
India. There are a few still left in
Tibet but we do not have precise
information about them. Whenever
a casp comes to the notice of our
Consul General he takes it up with
the Foreign Bureau in Lhasa and tries
to sccure the release and return of
the Lama to India.

Central Committee for Reduction in
Construction Costs

-1639. Shri P. C. Berooeah: Will the
Minister of Pianning be pleased (o
slate:

() whether Planning Commission
has of late constituted a Committee
called  the Central Committee for
reducticn in construction costs; and

(b) if so, what are the constitution
and functions of this Committec?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Yes.

(b) Details are being worked out.
“Alfonso Albuequerque”

3768. Shri Brij Raj Singh: Will the
Prime Minister bc pleascd to state:

(a) what do Government propose
to do with the Portuguese {frigate”
“Alfonso Albuequerque”, which was
sunk and refloated in Goa;
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(b) whether the Navy has any
plans to utilize the vessel in any way;
and

(¢) if not, how do Government pro-
pose to dispose it of?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 1o (c¢). The Portuguesc
warship “Alfonso de Albuequerquc” is
at present undergoing tepairs. No
final decision has yvet been reached
regarding its utilisation. It is felt,
however, that this ship may be useful
for training purposcs.

Sericulture Industry in U.P.

3769. Shri Sarjoo Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the allotment of funds made by
the Centre for each of the schemes for
the development of sericulture indus-
iry in UP. during 1960-61 and
1961-62;

(b) what amount was utilised by
Government under cach of the scheme
in thosc years;

(¢) whether the allotment has been
fully utilised; and

(d) if not, the reason thercfor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Accori-
ing to the procedure cffective from
1958-59 onwards, outlays for State
Governments' schemes  are  fixed
industry-wise and not scheme-wise.
The following table shows the outlay
and the amount utilised during
1960-61 and 1961-62 for thc develop-
ment of sericulture industry in Uttar
Pradesh:

Year Outlay Amount
utilised

(Rupecs

in Lakhs)

1960-61 4.50 3.76
1961-62 4.85 3.36
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(c) No, Sir.

(d) Delay in acquisition of land
and construcion of buildings.

Uttar Pradesh and Second Five Year
Plan

3770. Shri Sarjoo Pandey: Will the
Minister of Planning be pleasid to
state:

(a) the amount utilized by Govern-
ment of UP. out of the allocation
made for the Second Five Year Plan
and the amount that lapsed:

(b) the reasons for the laps: of
amount: and

(c) the special steps taken to ensure
that such a situation does not arise
during thc¢  Third Five Year Plan
period?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) The anticipated Plan
outlay of U.P. during the Second Plan
amounted to Rs. 2271 crores. This is
made  up of cxpenditure incurred
year to yecar against the annual
allocations.

(b) and (¢). The amount of expendi-
ture incurred is a reflection of a vast
range of factors affecting a Plan of
development, such as mobilisation of
resources, availability  of  foreign
exchange, availability of perscnnel,
cte.  These factors have been taken
into account to the extent possible in
the formulation of the Third Plan.

Trade Wastes in Industrial Centres

3771. Shri M. K. Kumaran: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have con-
sidered the problem of tackling trade
wastes in industrial centres in the
country; and

(b) if so, steps Government propose
to take in the matter?

The Minister of Industry in the
Ministry of Co_lqlmercg and Industry
(Shri Kanungo): (a) and (b). Refer-
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ence is invited to the answer to Un-
starred Question No. 1151 by the
Health Minister in Lok Sabha on 11th
May, 1962. The Government of India
have constituted a Commitiee for
studying Public Health Engineering
practices and procedurcs in foreign
countrics and for preparing a draft
manual for the guidance of Public
Health Engineers in India. The Com-
mitlce will inter alia examine the
problem of the collecticn and disposal
of trade wastes and the allied pro-
blems of river and beach pollution
and suggest common standards and
specifications for the satisfactery dis-
posal of trade wastes and for the
effective control of river and beach
pollution.

Power-looms

3772. Shri M. K. Kumaran: Will
the Minister of Commerce and Indus-
try be pleased to stale:

(a) at what stage is the rogistra-
tion drive in respect of the power-
looms in the country: and

(b) what steps have been taken to
cheek  the growth  of  unauthorised
powcer.looms?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). According to information
furnished by the Textile Commissioner
12,482 unauthorised powerlooms have
been regularised. Steps are being
taken to rcgularise the remaining
powerlooms. No more applications
will be entertained for regularisation
of unauthorised powerlooms. The
existing penal provisions of the Tex-
tiles (Production by Powerlooms)
Control Order, 1956 are considered
adequate to prevent the growth of
any more unauthorised powerlooms

Houses under Low Income Group
Housing Scheme for Defence
Employees

3773. Shri Dharmalingam: Will the
Minister of Works, Housing and Sup-
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ply te pleased to state:

(a) whether there is any proposal
to construct houses under the Low
Income Group Housing Scheme for
the Defence employees in Madras
State;

(b) if so, the dctails thereof; and
(c¢) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). The benefits of the Low
Income Group Housing Scheme are
available to any onc whose annual
income dees not exceed Rs. 6,000, We
are not aware of any special scheme
for the Defence employees in Madras
State.

Construction of Houses for Central
Government Employees in Madras
State

3774. Shri Dharmalingam: Will the
Minister of Works, Housirg and Sup-
ply bce pleased to state:

(a) whether there is any proposal
to counstruct houses for the Central
Government employees in the Madras
State;

(b) if so. when the scheme  will
start; and

(c) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (¢). The malter is under con-
sideration.

Central Secretariat Service

3775. Dr. L. M, Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any representations
were received by his Ministry during
1959 in respece of ¢guul opportunities
being afforded to U.P.S.C. direct
selection officers vis-a-vis  promoted
officers from the lower ranks of the
Central Seccretariat Service; and

(b) if so, the action taken in this
regard?
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.

Import Trade Control Organisation

3776. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any rules of recruit-
ment have been framed for appoint-
ment to senior posts in the Impeort
Trade Control Organisation;

(b) if so, what quotas have been
fixed under it for promotees and
selectees respectively in the grade of
controllers;

(c) whether it is a fact that some
departures in rules have been made
in departmental promotions; and

(d) if so, in what way?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) 50 per cent by promotion and
50 per cent by direct recruitment.

(¢) No, Sir.
(d) Does not arize.

Allocation fer Slum Clearance in Orissa

3771. Shri Ulaka: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the amount allocated for slum
clearance in Orissa during 1959-60,
1960-61 and 1961-62;

(b) the number of schemes imple-
mented so far and places where they
were executed during the above
period;

(c) the amount spent on each of
them; and

(d) the amount allocated for slum
clearance in Orissa during the Third
Five Year Plan?
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The Minister of Works, Housing
and Supply (Shri Mehr Chand

Khanna): (a) The following amounts
were allocated as Central assistance
to the Orissa State under the Slum
Clearance Scheme.

1959-60 3.30
1960-61 1.85
1961-62 3.60

(b) and (¢). A statement giving the
requisite information is laid on the
Table. [See Appendix IV, anncxure
No. 99].

(d) A sum of Rs. 22,50 lakhs has
been  allocated as Central assistance
to Orissa during the 3rd Five Year
Plan.

Survey of Unemployment in Orissa

3778. Shri Ulaka: Will the Minister
of Labour and Employment bc pleas-
ed to state:

(a) whether any survey of unem-
ployment in Orissa has been made
recently; and

(b) if so, the findings thereof?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No.

(b) Does not arise.

Educated Unemployed Women in
Orissa
3779. Shri Ulaka: Will the Minister

of Labour and Employment bec pleas-
cd to state:

(a) the number of women (both
graduates and under-graduates) re-
gistered in variour Employment Ex-
changes in Orissa during 1958 to
March, 1962;

(b) the number of those who belong
to Scheduled Castes and Scheduled
Tribes; and

(¢) the number of women (includ-
ing Scheduled Castes and Scheduled
Tribes) who got employment assis-
tance during the aforesaid period so
far?
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The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) Graduates 115, Under-
graduates 70.

(b) Information is not available.

(¢) Graduates 8,
4.

under-graduates

Textile Mills in Orissa

3780. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the present spindlage of the
Textile Mills in Orissa;

(b) the present annual production
of cloth in that State;

(c¢) the annual requirement of cloth
in that State calculated on the basis
of a per capita consumption of 15
yards;

(d) whether there is a demand for
increasing the spindlage in that State;
and

(e) if so, to what extent?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
59,216 spindles.

(b) to (e). The information is being
collected and will be laid on the Table
of the House.

House for Handloom Workers in
Orissa

3781. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether any financial assistance
was given by Central Government for
the housing of handloom workers in
Orissa during 1958-59, 1959-60, 1960-
61 and 1961-62;

(b) if so, how much of this amount
has been utilised till now; and

(¢) the number of houses construc-
ted so far during the aforesaid period?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Financial Aid to Orissa

3782, Shri Ulaka: Will the Minister
of Planning be pleased to state:

(a) the financial aid given or pro-
posed to be given to Orissa during
the Third Five Year Plan; and

(b) what was the actual demand of
Orissa?

The Minister of Planning and Labour
and Employment (Shri Nanda): (a)
and (b). Within a total Plan outlay
of Rs. 3847 crores in the Third Plan
for all States taken together, Orissa’s
Plan provides for a total outlay of
Rs. 160 crores. Of this, the resources
to be raised by the State amount to
Rs. 28 crores and those indicated as
Central assistance amount to Rs. 132
crores.  These magnitudes were ar-
rived at after consideration of deve-
lopment programmes, State resources
and other relevant factors.

Industrial Estates of Orissa

3783. Shri Ulaka: Wi]l the Minister
of Commerce and Industry bc pleased
to state:

(a) how wany industrial units are
operating at present in the Industrial
Estates of Orissa;

(b) the total accommodation of the
Estates; and

(c) the accommodation jn the new
Industrial Estates?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 55 units.

(b) For 156 units,

(¢c) The programme of accommo-
dation in the new Industrial estates
in the Third Five Year Plan has not
yet been finalised by the State Gov-
ernment,
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Ambar Charkha Training Courses in
Orissa

3784. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the number of Ambar Charkha
training courses conducted during the
Second Five Year Plan period in
Orissa;

(b) the total number of trainees

who took part; and

(c) the total expenditue during the
same period?

The Minister of Industry in the
Minisiry of COmmerce and Industry
(Shri Kanungo): (a) & (b). Infor-
mation regarding tho number of

Ambar Charkha training  courses
conducted during the Second Plan
period in Orissa is not available.

However, 14,351 spinners, 1,193
weavers and 364 instructors were
trained during that period.

(c¢) Rs. 21.42 lakhs.

Cecmmunity Listening Scheme in
Orissa

3785. Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) the number of radio sets that
have been supplicd in the rural areas
of Orissa under the Community
Listening Scheme of Central Govern-
ment during 1961-62;

(b) whether it is a fact that a
large number of radio sets already
supplied in the rural areas ave lying
out of order; and

(¢) if so, what arrangements arc
made to look after them?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) Under the Ccm-
munity Listening Scheme of the
Central Government arrangements
were ‘made for supply of 500 com-
munity receiving sets to Orissa Gov-
ernment during the ycar 1961-62.
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(b) Out of 8470 sets supplied 1ill
the end of 1961-62, 1309 sets are re-
ported by the State Government to
be lying idle due to non-availability
of spares and batteries.

(¢) The distribution, installation and
maintenance of the comsnunity listen-
ins s2ts is the entire responsibility of
the State Government. The  State
Government have got a Maintenance
Organisation for the proper upkeep
and maintenan:e of the sets supplied
to them. According to the report
received from the State Government,
<pare parts and dry battery packs have
heen +'made available to the villagers
at reasonable price and an intensive
repair drive has been undertaken to
reader the se's in working order. The
State Government expect that  the
community listening sets lying idle
will be repaired very soon.

Workers’ Education Centres in Madras
State

3786. Shri Rajaram: W:Il the M:inis-
ter of Labour and Employment be
nleased to state:

(2) how 'many workers' cducation
centres have been started in Madras
State from 1958 to 1961;

(b) the names of the places where
they have been started;

(¢) the nature of education that is
imparted in these centres;

(1) the total amount sanctioned for
their cstablishhment and maiatenance;
and .Y

(¢) the number of workers bene-
fited by the scheme?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). One
Regional Workers’ Education Centre
at Madras. 57 unit level classes were
functioning under it till the end of
Dezember, 1961.

(¢) Primarily training in  trade
union ‘methods & philosophy and the
rights and duties of worke:s.
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(d) The total expenditure incurred
upto 31st December, 1961 is Rs.
1,01,942.37 n.P.

(e) 561 workers upto the end of
December, 1961,

Allocation for Madras State Plan

3787. Shri Rajaram: Wi!l the Minis-
ter of Planning bc¢ pleased to  state:

(a) the annual allocation for Madras
State Plan in 1960-61 and 1961-62;

(b) the amount spent during cach
of the above years; and

(¢) the percentage of performance?

The Minister of Planning and
Labcur & Employment (Shri Nanda):
(2) 1o (¢). In 1960-61 against the ap-
proved outlay of Rs. 37.5 crores, cx-
penditure incurred was Rs. 44°6 crores.
In 19G1-62, the budgeted outlay was
Rs. 47.9 crores; the figures of actual
expenditur: are not available.

Spinning Mills in Madras

3788. Shri Rajaram: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) how many spindles for spinning
mills were allotted to Madras State
in the first year of the Third Five
Year Plan;

(b) whether  licences  for  these
spindles have becen issued;

(c¢) if so, who have been given these
licences and at which places; and

(d) the criteria for grant of such
licences?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
75,000 spindles.

(b) No, Sir.

‘) & (d). Do not arise. But we
would be generally guided by the
recommendations of the State Govern-
ment concerned.
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Aid for Housing Schemes in Madras
ani Andhra

3789. Shri Rajaram: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the amount of financial assist-
ance given by Central Government to
Madras and Andhra States for con-
struction of houses under various
housing schemes during the years
1959 to 1962; and

(b) the number of houses so far
constructed  luring the  aforesaid

period?

The Minister of Works. Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). Two statements show-
ing the required information sepa-
rately for Andhra Pradesh and
Madras States are laid on the Table
of the House. [See Appendix IV,
annexure No. 100].

Industries in Madras

3790. Shri Rajaram: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the different industries started
in Madras State during the Second
Five Year Plan period with their
names and places of location; and

(b) the employment potential  of
these Industries?

The Minister ¢f Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
information is  being collected and
will be laid on the Table of the House
in due course.

Sa'e of Handicrafts in Madras

3791. Shri Rajaram: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total amount received out
of the sale of handicrafts through
Government Handicrafts Emporia in:
Madras State during 1961-62; and
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(b) the expenditure incurred for
running these emporia during the
said period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
information is being collectej and will
be laid on the Table of the House in
due course.

Industrial Estates in Madras

3792. Shri Rajaram: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of Industrial
Es‘ates to be set up in Madras State
with names and location during the
Third Five Year Plan period;

(b) the number of Industrial Estates
so far started in the First and Second
Five Year Plans, with names and
location; and

(c) the amount spent upto 3lst
March, 19627

The Minister of Industry in the
Ministry of Commerce and Industry
(Snri Kanungo): (a) to (c). A state-
ment is laid on the Table.

Statement

(a) 16 Industrial Estates, 3 Work-
sheds and 2 Developej ploic.

Government Estates

1. Theni

2. Koilpatti

3. Pudukottai

4. Karaikudi

5. Arkonam

6. Krishnagiri
7. Dindigul

8. Ambathur

9. Vridhachalam
10. Madhavaram

Cooperative Industrial Estates

11. Udumalpet
12. Tuticorin
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13. Pollachi
14. Vyasarpadi
Private Industria] Estates
15. Coimbatore
16. Tiruvothiyar
Worksheds

. Illuppur
. Tiruvanaikoil

w o -

. East Ambasamadram

Developed plots

1. Ambathur
2. Guindy
(b) 1st Five Year Plan Two Indus-
trial Estates.
1. Guiniy
2. Virudhunagar

2nd Five Year Plan Eight Industrial
Estates.
. Maduraj
. Tiruchirapalli
. Erode
. Marthandam
. Pettai
. Thanjavur
Katpadi
. Salem

(¢) Rs. 179 90 lakhs.

Import of Concrete Mixture
Machineries

f Shri Subodh Hansda:
3793.9 Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that about
25 lakhs of rupees were paid by Gov-
ernment to a firm in Calcutta to im-
port concrete mixture machineries
from abroad for Government supply
for the Second Five Year Plan;
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(b) if so, whether the machineries
were imported and supplied to Gov-
ernment,;

(c¢) if not, when the machineries
were sold; anii

(d) whether the machineries were
sold with Government Permission?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No import licence for Rs. 25 lakhs has
been issued to any firm in Calcutta
for import of concrete mixer machi-
nery from abroad for supply to the
Government of India for the Second
Five Year Plan.

(b) to (d). Do not arise. It may,
however, be mentioned for the infor-
mation of the Hon’ble Members that
a firm in Calcutta were granted Ac-
tual User import licences for
Rs. 4,35,200 during the licensing
periods April—September, 1959 and
October 1959—March 1960 for import
of Petrol/Kerosenc engines which
were to be used as prime movers in
the assembly of concrete mixers. In
April 1960, a complaint was received
alleging that the firm had sold some
of the engines to another party. This
complaint was investigated by the
‘Special Police Establishment who re-
ported that the allegation could not
be established. The case was, there-
fore, treated as closed.

State Trading Corporation

3794. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleasc. .o state the results
achieved by the State Trading Cor-
poration who were negotiating with
some of the trading companies in
Furope with a view to stepping up
our exports in West European coun-
tries?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): The
State Trading Corporation has con-
cludej arrangements for link trade

1171 (Ai) LSD-3.

with trading houses in Switzerland,
France, West Germany, Austria,
Belgium, Sweden, Finland, Tunisia
and Jordan. The total value of such
trade envisaged under these Agree-
ments is Rs. 20 crores either way.
Some of these Agreements have been
concluded only recently and as such
it is not possible to assess the con-
tribution of these arrangements to our
export trade. The actual volume of
exports that have taken place under
these deals as on date is of the order
of Rs. 7 crores only.
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Teracycline

3797. Shri Sudobh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present requirement of
teracycline in our country;

(b) what percentage of this is manu-
factured in our country,

(c) in which factories the medicine
is manufactured;

(d) whether it is manufactured in
different factories; and

(e) how Government ensure main-
tenance of its standard and quality?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The Develop-
ment Council for Drugs and Pharma-
ceuticals have surveyed the require-
ments of various essential drugs in
the country and drew up targets for
production in the Third Five-Year
Plan period. The targets fixed for
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group of tetracyclines for the Third
Plan period is .50 tonnes per annum.

(b) The present licensed capacity
will meet the entire requirements of
the country.

(c) and (d). The following units
have been licensed for the manufac-
ture of tetracyclines:—

Licensed
capacity
Name of the Firm per annurm:
in
tonnes
1. Anubiotics Plant, Rishikesh 120
2. Synbiotics L.td., Ahmedabad . 3
3. Lederle Laboratories 1.td..
Bombay (factory at Bulsar) 100
4. P zers Private Ld., Chandi-
garh . . . . 5
5. Hindustan Antibiotics  Ltd.,
Pimpri . . . -5

Toral 139°5
The last three units have recently
commenced production.

(e) As far as product standards,
quality and genuineness of drug
manufacture are concerned, they are
controlled under the Drugs Act and
Rules by the Drugs Controller in each
State.

Biri Companies in Singhbhum Bihar

3798. Shri H. C. Soy: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that biri
companies in Singbhum, Bihar deduct
number of biris produced by the biri
makers, on the ground that biris de-
ducted are of poor quality but are not
destroyed and are mixed back with
good ones;

(b) whether minor children are
also employed in biri-making and
they are prevented from going to
school; and
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(¢) if so, the steps Government pro-
pose to take in the matter?

The Minister of Industry in the
Ministry of Commerce and Indus-
try (Shri Kanungo): (a) It is a fact
that the biri companies in Singh-
bhum district, Bihar deduct the
number of biris produced by the
Biri workers on the ground that
biris deducted are of poor quality;
but it is not true that these poor
quality biris are not destroyed and
are being mixeq back with good
ones.

(b) No, Sir.

(c) Does not arise; in view of the
answers to (a) and (b) above.

Export of Shoes

3799. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
been urged by the Agra Shoe Manu-
facturers Association to revise its
policy on the export of shoes so that
the exporters cou!d compete with
Pakistani, Italian and Hong Kong
exporters in the West Asian markets;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Cer-
tain points concerning the export of
shoes were raised by the President
of the Agra Shoe Manufacturers’
Association in his speech delivered
at the 20th Annual General Meecting
of the Association held on the 29th
April, 1962, but no specific communi-
cation on this subject has been re-
ceived by Government,

Working Hours of Press Employees
in Tripura

3800. Shri Biren Dutta: Will the
Minister of Works, Housing and
Supply be pleased to state:
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(a) whether employees of the
Press in Tripura are employed from
8 am. to 3 pm. and again from
4 pm. to 11 p.m.; and

(b) if so, whether Government
propose to remove the inconvenient
system?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) No. The Tripura Ad-
ministration Press works in two
shifts, as under:—

1st Shift.

Monday to Friday.—8 am. to
3-30 p.m. with half an
hour’s break at 12-00 noon.

Saturday.—8-00 a.m. to 1-00 p.m.
2nd Shfit.

Monday to Friday—3-30 p.m. to
11-00 p.m. with half an
hour’s break at 6-00 p.m.

Suturday—1-00 p.m. to 6-00 p.m.
The employees are divided into two
batches to work in each shift by
rotation cvery four weeks.

(b) Does not arise.
Small Scale Industries

2801. Shri Kolla Venkaiah: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the All India Small
Scale Industries Board had recom-
mended to the Government of India
for enlargement of the definition to
cover small units with capital assets
between Rs. 5 lakhs and 10 lakhs;

(b) the reasons adduced by the
Board for increasing the ceiling; and

(c) the action taken by Govern-
ment?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A
statement is laid on the Table.
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STATEMENT
(a) Yes, Sir.

(b) (i) There has been a steady
increase in the cost of machinery
anj other capital assets. To meet
higher capital requirements all
round in adopting modern technical
and managerial processes and to
meet the quality requirements of
the highly compe'tiive  export
markets in which Small Scale In-
dustries were also expected to make
substantial sales during the 'Third
Plan period, the Small Scale Indus-
tries needed a higher capital invest-
ment.

(ii) The differentiation according to
the present definition between ancil-
lary and non-ancillary industries pre-
sented considerable administrative
difficulties as it had been found prac-
tically impossible to decide whether a
particular unit was an ancillary unit.

(ili) Government has decided to
exempt all units having capital invest-
ment up to Rs. 10 lakhs from the
obligation to obtain licence under the
Industries Development and Regula-
tion Act.

(c¢) The matter is under the con-
sideration of the Government.

Coir Industry in Kerala

( Shri Vasudevan Nair:

SEe2. 2\ Shri Warior:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government of India
are aware that the Kerala Govern-
ment recently convened a conference
at Alleppey to discuss problems con-
cerning the coir industry;

(b) if so, whether Government of
India have received any reports about
the outcome of the conference; and

(c) whether Government will lay
on the Table a statement containing
the main decisions of the conference?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Yes, Sir.

(c) A statement is laid on the
Table.

STATEMENT

The following main decisions were
arrived at in the Conference held at
Alleppey on 2-5-1962:—

(i) A committce be constituted
to study the problems relating to
stabilisation and development of
the factory sector of Coir Indus-
try:

(ii) Another Committee be con-
stituted to draw up a programme
of starting new industries in the
Coastal areas of the Alleppcy
District; and

(iii) A Third Committee be
constituted to go into the question
of unemployment in the coastal
arcas of Alleppey and to draw up
a programme of rural deveiop-
ment works to be implemented
immediately.

It was also resolved that in all the
Committees, officers connected with
the different aspects of the work in-
volved may also be included.

Techno-Economic Survey of Assam

3803. Shri P. C. Borooah: Will the
Minister of Commerce ~and Industry
be pleased to refer to the reply given
to Unstarred Question No. 1657 on
the 21st Muay, 1962 and state:

(a) whether the Report on the
Techno-Economic Survey of Assam
has since been published;

(b) if so, whether the survey re-
veals a tremendous potential for the
development of paper and rayon in-
dustries in Assam; and

(c) whether schemes have been
drawn up for the proper development
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of industries in Assam in view of the
Survey Report?

The Minister of Industry im the Mi-
nistry of Commerce and Industry
(Shri Kanungo): (a) to (c). The re-
port is yet to be published.

Use of Indian Arms in Nepal

3804. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that rebels
drawn from camps in Balrampur in
Indian territory entered Nepal and
surrounded and attacked the police
station Dhan-Khageri according to a
communique issued by the Nepal
Home Ministry and rifles and ammu-
nition manufactured last year in the
Kirkee Ordnance Factory are alleged
to have been used by them;

(h) if so, how ammunition manufac-
tured by an Indian ordnance faztory
happened to go into the hanas of
Nepalese rebels; and

(¢) the steps proposcd to be taken
in the maliter?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The information which
the Government of India have receiv-
cd from their own sources does not
support the allegation made in the
communique that Indian soil was used
for mounting an attack on Nepalese
Police station at Dhan-Khageri. The
Government have no information
whether rifles and ammunition manu-
factured in the Kirkee Ordnance Fac-
tory last year were used by ‘rebels’,
who attacked the above mentioned
Police station.

(b) & (c). Cases of desertions of
Service personnel with arms and am-
munition sometimes occur. These are,
however, very few in number. When
the deserters are apprehended they
are severely dealt with.

Export of Iron and Manganese Ore
from Mysore

3805. Shri S. B. Patil: Will the
Minister of Commerce and Industry

be pleased to state:

(a) the quantity of Iron and Man-
ganese Ore exported from Hospet,
Be:lary, Soadur and Bagalkot (Kama-
tagi) of Mysore State during the
Second Five Year Plan period; and

(b) the forcign exchange earnings
during the same period on that
account?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) & (b). Statistics of exports of
iron ore and manganese ore from
India are not maintained separately
for ore originating from different
areas and thercfore the information
asked for is not available.

Rules for Import of Pet Animals

3806. Shri Maheswar Naik: Will the
Mitister of Commerce and Industry
be pleased to state:

(a) whether Government have
revised the rules and procedures for
the import of pet animals as personal
baggage; and

(b) if so, what are the improve-
ments effected by the rules?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry  (Shri Manubhai Shah):
(a) Yes, Sir.

(b) The new rules are designed to
ensure that the imported animals are
free from all animal diseases, and to
this effect the rules for the produc-
tion of Health Certificales have been
rendered more strict. These improve-
ments have been effected in the light
of the revised Livestock import re-
gulations.

Standing Advisory Committee for
Government Colonies

3807. Shri Balmiki: Will the Minis-
ter of Works, Housing and Supply
be pleased to refer to the reply given
to Unstarred Question No. 1557 on the
18th May, 1962 and state:

(a) the names of members of the
Standing Advisory Committee for



12469 Written Answers

provision of general services in Gov-
ernment colonies;

(b) when was this Committee form-
ed and how many times this Com-
mittee met during the last one vear:

(¢) whether senior Staff Councils
and recognised service Associations of
Government servants had been in-
formed about the formation of this
Committee; and

(d) what difficulties, if any, have
been removed Dby this Committee
since its formation?

The Mirister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) The Committee consists of repre-
sentatives of various Ministries and
organisations and of the local bodies
and has the Secretary of the Ministry
of Works, Housing and Supply as its
Chairman. At present, the following
are its members:

1. Shri Dharma Vira, Seccretary,
Ministrv of Works. Housing

and Supply Chairman
2. Shr’ N.G. Dewan, Chief En-
ginzer, C.P.W.D. . Memnber.
3. Shri R.K.  Kapur, Deputy
Educa ional Adviser, M nistry
of Edueation . Meméber.
4. Shri Mohan Singh,
Senior Vice-President, N.D.
M.C. . . . . Member,
s. Shri A.V. Venkatasubban,
Deputy Secrctary, Ministry
of Health . . . Member.
6. Shri T.S. Sahni, Chicef Wel-
fare Officer, Ministry of
Home AHfairs . . Member.
7. Shri C.S.  Gubote, Architect
and ‘[ wn Phi==er T.P.O.,
Mini.try of Heaitn . Memter.

8. Shri S.K. Joglekar, Chief
Archircct and Town Plzaner,

C.P.W.D. Member.
9. Shri N.IL. Rau, Deputy

Commissioner. Municipal

Corporation of Delhi . Member.
10. Shri D.N. Joshi, Enginecer

Officar (Lands).C.P.W.D. Secretary.

(b) The Standing Advisory Com-
mittee was constituted in 1957. It
did not meet during the year 1961.
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(¢) No.

(d) The Committee has, in the past,
surveyed a number of Government
colonies such as Moti Bagh, Lakshmi
Bai Nagar, Netaji Nagar, Kidwai
Nagar, Sarojini Nagar, Nauroji Nagar,
Andrews Ganj and Srinivaspuri and
made recommendations to Govern-
ment about the provision of services
such as schools, Samaj Sadans, Shop-
ping centres, C.H.S. dispensaries etc.
These suggestions were accepted by
Government and the various services
provided as recommended.
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Documentary Films on Language
Basis

3809. Shri Mohan Nayak: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) what are the principles follow-
ed by Government to produce docu-
mentary films on language basis; and

(b) how many Oriya documentary
films have been produced in 1961-
627
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The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) All the docu-
mentary films produced by the Films
Division for public exhibition are re-
leased in 13 languages viz., Assamese,
Bengali, English, Gujarati, Hindi,
Kannada, Malayalam, Marathi, Oriya,
Punjabi, Tamil, Telugu and Urdu.

(b) Sixty-nine documentary films
were dubbed in Oriya language during
1961-62.

Dividends by Company Management

3810. Shri Maheswar Naik: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that some
company managements have been
found to be declaring and paying divi-
dends without providing for deprecia-
tions specificd under the Companies
Act, 1956;

(b) how many such cases have
come to the notice of Government in
course of the last one year; and

(¢) the action taken in this regard?

The Minister of Industry in the Mi-
nistry of Commerce and industry
(Shri Kanungo): (a) Yes.

(b) 17.

(¢) The Registrars of Companies
concerned have taken up the matter
with the respective companies and
necessary action will be taken in the
light of the explanations furnished by
the companies.

Export of Traditional and New
Commodities

3811. Shri Dharmalingam: Will the
Minister of Commerce and Industry
be pleased to state the names of tradi-
tional commodities and new commo-
dities for which steps have been taken
by Government to introduce them in
the world market?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): A
statement is Taid on the Table of the

House. [See Appendix IV, annexure
No. 101].

Moral Re-Armament Association

3812. Shri Vasudevan Nair: Will the
Prime Minister be pleased to state:

(a) whether the Moral Re-arma-
ment Association has any branch as-
sociations in India;

(b) if so, in which parts of our com-
try do they operate; and

(c) what are their main activities?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b)  Delhi, Calcutta, Bembay,
Madras, Bangalore and Trivandrum.

(¢) The main activities of the
branches opened by the M.R.A. in
India are as follows:—

(1) Propagation of the ideology of
the M.R.A. through contacls with
individuals and organizations includ-
ing those representing students,
women and workers.

(ii) Staging of M.R.A. plays and
showing of M.R.A. films.

(iii) Distribution of M.R.A. pam-
phlets and newspapers.

(iv) Organisation of meetings to
celebrate the birthday of the founder
of the movement and assemblics to
propagate its ideology.

(v) Sponsoring visits of sclected
persons to the M.R.A. headquarlers at
Caux in Switzerland.

Textile Goods

3813. Shri Yajnik: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Agreement made
by the Textile Commissioner with the
Mill Owners Federation in 1960 pro-
vided for retaining status quo in all
matters;
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(b) if so, wheiher some mills have
stopped producing the quality and
design of cloth which were less pay-
ing and increaseq the qualities that
pay them more in violation thereof;
and

(c) whether this change in the
policy of Mill Owners is responsible
for the decrease in the export of
Textile Goods?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shal): (a)
to (¢). There is no agreement as such
by the Textile Commissioner with the
Mill Owners Federation. However, as
a result of the discussions which had
taken place between the Indian Cot-
ton Milis Federation and the Gov-
ernment in 1960, a voluniary price
coatrol scheme was adopted by the
Federation and announced with the
approval of the Government. The
question of maintaining  status  quo
was not mentioned in the voluntary
price control scheme. Government
had given detailed information about
the voluntary scheme in the State-
ment in Lok Sabha on the 21st Decem-
ber, 1960.

New sorts may be produced by any
mill after getting permission from
the Price Fixation Committee.

Government do not consider that
this has affected the cxports of cotton
textiles in any way.

Air-Conditioned Cinema at Agartala

3814. Shri Biren Dutta: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether a contract has  been
entered into with a party to start
an air-conditioned cinema at Agartala;

(b) if so, whether any working
order has been issued to the party;
and

(¢) if not, the reasons for the de-
lay?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir.
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(b) & (c¢). Do not arise.

Industries in Public Sector in H.P,

3815. Shri Mohammad Elias: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposat
to set up any industries in the public
scctor in Himachal Pradesh; and

(b) if so, what are these industries
proposed to be set up?

The Minister of Industry in the Mi-
nistry of Commerce and Industry
(Shri Kanungo): (a) and (b). A state-
ment giving the requisite information
is placed on the Table. [See Ap-
pendix IV, annexure No. 102].

Industrial Disputes in Himachal Pra-
desh

3816. Shri Mohammad Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) how many industrial disputes
are pending before the District Magis-
trates for coaciliation and settlement
in Himachal Pradesh; and

(b) for how long these disputes are
pending?

The Minister of Labour in the Mi-
nistry of Labour and Employment
(Shri Hathi): (a) Nil

(b) Does not arisc.
Nepa Mills

( Shri A, V. Raghavan:
3817. { Shri Pottekkatt:
[ Shri Warior:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the estimated loss suffered by
the NEPA Mills due to infructuous
cxpenditure undertaken by the pre-
vious Managing Agents;

(b) what action Government have
taken against the Managing Ageuts to
recover the huge amounts;

(c) who was responsible for ap-
pointing the Managing Agents; and
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(d) whether any inquiry was con-
ducted to find out their financial sta-
bility?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). The Nepa
Mills was establithed as a private
enterprise in January 1947 by M!s
Nair Press Syndicate Lid. As the
Managing Agents were unable to find
necessary finances for the project.
they approached the Government of
Madhya Pradesh who agreed to under-
iake the financial responsibilily pro-
vided the Managing Agents vacated
office. Accordingly the Managing
Agents vacated office in October 1949
and an officer of the Government of
M.P. was appointed as Managing
Director of the company. The
Managing Agen-y agreement was also
terminated.

Subsequently it was found that the
Managing Agents were  guilty of
mismanagement of company’s funds
and other irregularities during their
tenure of the Managing Agency. This
was estimated at Rs. 20 lakhs. No
action could be taken by the com-
pany as the ex-Managing Agents be-
came insolvent.

In view of the above, the question
of responsibility for appointing the
Managing Agents or for not holding
any prior enquiry to find out their
financial stability does not arise.

Industrial Units in Andhra Pradesh

3818. Shri M. K. Kumaran: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) whether Czechoslovakia has
made an offer of collaboration in set-
ting up a number of small and medium
scale industrial units in Andhra Pra-
desh;

(b) if so, the details thereof; and

(c¢) whether Government have con-
sidered the same and the decision
taken in the inatter

The Minister of Industry in the
Ministry of Commerce and Industry
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(Shri Kanungo): (a) to (c). No, Sir.
No such offer has been received from
Czechoslovakia.

Press Institute in India

3819. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is any proposal
to set up a Press Institute in India
on the lines of the Press Institute in
US.A;

(b) if so, the details thereof; and

(¢) if not; the reasons therefor and
the steps proposed to be taken in the
matter?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) to (¢). A proposal
for the setting up of an Institute of
Journalism in India for imparting
higher professional training to journa-
lists and to run refresher courses for
working journalists has been under
consideration of Government and the
Indian and Eastern  Newspaper
Society. Details have not yet been
worked oul.

Conference of Indian Envoys in West
Asian Region

(Shri Hari Vishnu Kamath:
| Dr, L. M. Singhvi;
3820. { Shri Hem Barua:
| Shri M. K. Kumaran:
[ Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1010 on the 24th May,
1962 and state:

(a) whether the conference of Indian
envoys in the West Asian region was
held on the scheduled dates;

(b) how snany envoys attended the
conference and how many were ab-
sent; and

(c) the outcome of the discussions
held at the conference?

The Prime Minister & Minister of
External Affairs and Minister of
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Atomic Energy (Shri
Nehru): (a) Yes.

(b) Besides Shri B. F. H. B. Tyabji,
Special Secretary, Ministry of Exter-
nal Affairs, who had completed his
tour of the countries in the region,
others present were the Indian Amba-
ssadors at Beirut, Cairo, Tehran,
Baghdad, Damascus and Jeddah; Shri
D. S. Joshi, Special Secretary of the
Ministry of Commerce and Industry,
Consul General, Kuwait and the Com-
mercial representatives in  Indian
Missions in these places.

Jawaharlal

(c) The Conference was held pri-
marily to coordinate the views of our
Envoys in West Asia; and to assess
the state of affairs in regard to poli-
tical, economic and cultural matters
pertaining to the area, with particular
reference to its relations with India in
.all these fields.

The meeting reviewed trade mat-
ters also. It did not make any for-
mal recommendations. The sugges-
tions which came up during the dis-
cussions will be considered by the
Government in their overall program-
me for the development of exports.

M:s Saru Smelting and Refining
Corporation Private Ltd., Meerut

3821, Shri M. K. Kumaran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that M s International Power Melallur-
gy Co. of U.S.A. have broken off
negotiations for technical collabora-
tion with Mls Saru Smelting and Re-
fining Corporation Private Ltd. of
Meerut on political grounds;

(b) whether the Indian firm hgs
sought the help of Government in this
matter; and

(c¢) if so, what action has been tak-
en by Government?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). No, Sir.
"The Government of India is not aware
of any such case.
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Indians in British East Africa

3822, Shri Ravindra Varma: Will
the Prime Minister be pleased to state:

(a) the number of Indian nationals
in the service of the Governments of
Kenya, Tanganyika and Uganda sepa-
rately;

(b) whether Government have re-
ceived reports that their conditions of
service, seniority, promotions and in-
centives for efficiency are being ad-
versely affected by the policy of Afri-
canization of services now pursued by
the Government of these countries;
and

(¢) if so, whether Government pro-
pose to take any measures to see that
these Indian nationals are not sub-
jected to unjust or  discriminatory
treatment?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): (a) There are believed to be
about 1,500 Indian citizens in Kenya
in Government service and about 300
in Tanganyika. No figures are avail-
able in respect of Uganda.

(b) No Sir. Government’s under-
standing is that no such adverse
effects have been felt, though appre-
hensions exist in this respect, with
regard to the future.

(¢) Government of India have con-
veyed their views on the matter to
the British Government. Any fur-
ther action considered necessary and
desirable will be taken at the appro-
priate time.

Atomic Power Plants

3823. Shri Hari Vishnu Kamath:
Will the Prime Minister be plcased
to state:

(a) whether radio-active experi-
ments and the working of atomic
power plants involve or entail, hazards
to human health;

(b) if so, the nature of such hazards;
and
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(¢c) the measures contemplated or
taken by Government in order to eli-
minate or minimize such hazards?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Radiation hazards are
always associated with the handling
of radioactive materials, whether in
experiments or in operation of nuclear
power plants. However, under normal
circumstances, the possibility of health
hazards through exposure is small
and not at all significant.

(b) Exposure to ionizing radiation
can result in injuries that manifest
themselves in the exposed individual
or his descendents. These are called
somatic and genetic injuries respec-
tively. Late somatic injuries include
leukemia and other malignant diseases.
(renetic injuries manifest themselves
in the offspring of irradiated indi-
viduals. But normally, the workiag
conditions are so safe that exposure
to radiation is reduced to a negligible
level, Even after long  years of
working, no damage can be detected.

{¢) The radiation exposures of
workers in laboratories and power
plants are controlled by adequate
shielding, efficient ventilation and con-
tinous monitoring for radioactive con-
tamiation. The staff responsible for
the radiation exposure control indoc-
trinate the workers in radiation pro-
tection methods and good house-keep-
ing procedures.

The Atomic Energy Establishment
Trombay conducts regular courses in
radiation protection and radiological
physics as applied to medicine and
industry. Indoctrination of staff in
radiation protection measures, regular
reviews of operational methods by
safety committees and direct super-
vision of radioactive work by health
and safety experts are some of the
measures taken to reduce the hazards
from radiations.

Trade Delegations

3824. Shrimati Sarsjini  Mahishi:
Will the Minister of Commerce and
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Industry be pleased to state:

(a) the countries to which trade
delegations are likely to be sent in
1962;

(b) the countries from which trade
delegatlions are expected in India in
1962; and

(¢) in what manner the business
community is proposed to be associa-
ted with the trade negotiations?

The Minister of International Tr.de
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Trade delegations are likely
to be sent to Czechesolvakia, Hungary,
Yugoslavia, Poland, East Germany,
Rumania, Bulgaria, U.S.S.R., and
Pakistan in respect of existing trade
agreements with these countries. Trade
Delegations may also be sent to other
countries in Africa, West Asia and
Souta East Asia. Trade delegations
from a number of countries in West
Asia and Africa are expected to visit
in 1962. In addition, several Export
Promotion Councils and Commodity
Boards propose to send delegations to
various countries as well as to invite
delegations from foreign countries to
visit India.

(¢)  Suggestions received from
Chambers of Commerce|Associations|
Traders are taken into account during
negotiations with the Trade Delega-
tions.

Motor Transport Workers in Himachal
Pradesh

3825. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that 1In
Himachal Pradesh the transport work-
ers are forced to accept scheme of
consolidated allowance absorbing their
all allowances;

(b) whether workers have protested
against the scheme as being against
the provisions of the Motor Transport
Workers Act, 1961;
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(c) whether workers’ representatives
have referred this matter to the
Centre; and

(d) if so action taken by Govern-
ment?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) to (d). A represen-
tation has recently been received from
the National Federation of Indian
Road Transport Workers, Ncw Delhi
complaining inter alia regarding the
scheme of consolidated allowance.
The matter is being examined.

A.LR. Stations in Madras State

3826. Shri Dharmalingam: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether State Government or
gle public of Madras have requested
entral Government to change the
term ‘Akasavani’ into ‘Vanoli’ in the
A.LR. Stations in Madras State; and
(b) if so, the action taken thereon?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) and (b). There is a
demand by a section of the people
in Madras State for changing the name
‘Akashvani’ into the Tamil word
‘Vanoli’. The term ‘Akashvani’ is the
stadard Indian language equivalent of
the term ‘All India Radio’ and is used
in all Indian language broadcasts.
This was formerly the call sign in
Kannada of the former Mysore Radio.
Government have no objection to the
use of any other word to connote
‘radio’ which may be current in the
regional language for regional or local
purposes and instructions already
exist in this regard. Accordingly the
word ‘Vanoli’ is being used by the
Tiruchi and Madras Stations of All
India Radio, wherever appropriate, in
their announcements. The State Gov-
ermment have also been consulted in
the matter.

Export of Tobacco

3827. Shri Kolla Venkaiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the qauntity of different varle-
ties of tobacco exported by the State
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Trading Coproration in 1959-60, 1960-
61 and 1961-62 to different countries;

(b) the amount earned thereby in
different years and from different
countries separately;

(¢) the order received by the State
Trading Corporation for different
varicties of tobacco from different
countrieg this year; and

(d) how State Trading Corpora-
tion is purchasing tobacco either from
growers or traders to fulfil the orders?

The Minister of International Trade
in the Ministry ef Commerce and
Industry (Shri Manubhai Shah): (a)

Year Country Variety & Quantity

U.S.S.R. 44,80.358 1bs. of
Fluc-cured Vir-

ginia  Toltacco

1959-60

Do. Jenan 6,45.777 lbs. of
sep-cared coun-
try Tobacco.

U.S.S.R. 42,71,35  Ibs. of
Flue-cured Vir-
ginia  Tobacco.

1960-61

39,7600 lbs. of
of  Flue-cured
Virginia Tob-
bacco.

1961-62 Do.

Do. Belgium 2,400 Ibs.  of
Bright PL
redried strips.

(b) The values of the exports effec-
ted by STC corresponding to the table
above are respectively Rs. 32,75,497,
Rs. 4,99,861, Rs. 2871,742, Rs.
23,46,440 and Rs. 16,333.

(¢) A contract has been concluded
with M{s. Razno export of USSR for
a quantity of 2025 tons of all grades
of Flug-Cured Virginia Tobacco.

(d) Supplies to fulfil this order are
procured from authorised packers, al-
locations to whom are made on the
basis of their past performance and
the stocks estimated to be held by
them. Allocations have been made
this year to 27 parties.
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Publications Division

3828. Shri Basumatari: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether there is an Assamese
or an Oriya Unit in the Publications
Division of the Government of India;
and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) and (b). Not
yet Sir. At present, publications in
Assamese and Oriya are being brought
out by the Publications Division by
having translations done from out-
side. The Assamese and Oriya Units
arc however being set up. One post
cach of an Assistant Aditor and a
Clerk for Assamese and Oriya have
been recently created in the Publica-
tions Division. The Units will start
functioning as soon as the staff is in
position.

Fire in Asaf Ali Road, New Delhi

3829. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that re-
cently there had becn a fire accident
in one of the offices of the Govern-
ment of India housed at Asaf Ali
Road, New Delhi;

(b) if so, the cause of the fire and
the number of rooms affected;

(c) the estimated extent of loss in
terms of money;

(d) whether tnere has been loss of
any machinery or important records;

(e) if so, whether any enquiry has
been instituted into the affair;

(f) whether it is a fact that there
was a similar fire accident in the
same office previously; and

(g) if so, the details thereof?

The Minister of Labour in the Min-
istry of Labour and Employment
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(Sari Hathi): (a) Yes, on the morn-
ing of 4th May, 1962, in a portion of
the premises occupied by the office
of the Chief Adviser, Factories.

(b) The fire is attributed to short
circuit in the electric wiring. A sec-
tion partitioned into four office rooms
was affected.

(c) About Rs. 18,000.

(d) The telephones and clocks in
the rooms were damaged and a few
files were destroyed.

(e) The matter has been reported
to the police.

(f) and (g). In May 1957, one of
the Khas Khas tatties at the back of
the building had caught fire but there
was no damage. The Khas Khas was
detached and thrown away.

Settlement of East Pakistan Displaced
Persons in Madhya Pradesh

3830. Shri Birendra Bahadur Singh:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) how many displaced persons
from East Pakistan have so far been
settled in Madhya Pradesh;

(b) the amount spent on them, up-
to-date;

(¢) how many more such persons
are proposed to be sent there; and

(d) what arrangements are being
made towards that end with the help
of Madhya Pradesh Government?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) 2,116 families have
been settled in Madhya Pradesh ex-
cluding Dandakaranya.

(b) Rs. 11870 lakhs upto the 31st
March, 1962.

(c) and (d). It is not proposed to
send any more families of displaced
persons from [East Pakistan to
Madhya Pradesh apart from those
who will be settled in that State
under the Dandakaranya Scheme,
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Cost of Production of Raw Jute

3831. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have
received any rcport regarding the
enquiry recently conductec_i by the
Indian Central Jute Committee abogt
the cost of production of raw jute in
different parts of the country; and

(b) whether they propose to declare
a floor price the rate at which raw
jute should be purchased from the
jute growers for this year?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). No, Sir. There is already
a floor price and the same can be
reviewed in light of the new crop.

Buffer Stock Agency for Jute

3832. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the buffer stock agency
for jute has purchased jute from
Orissa particularly from the jute
marketing co-operative societies and
if so, what is the quantity;

(b) what is the price offered by the
ageney to jute-growers in Orissa;

(c) whether it is a fact that jute is
being sold at the rate between Rs. 22-
25 per maund in Orissa; and

(d) what is the quantity of stock
of raw jute lying with the jute
marketing co-operative societies
unsold so far?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). Information is being collected
and will be laid on the Table of the
House.
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Disarmament Conference

3833. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that India
had in a recent mecting of the Dis-
armament Conference held in Geneva
opposed the setting up of an experts
group to discuss problems involved in
the control of nuclear disarmament;

(b) if so, what were the reasons
for this move; and

(¢) what response it met at hands
of the Conference?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). In the course of
discussions on the subject of nuclear
disarmament at the Geneva Disarma-
ment Conference, the British delegate
suggested that working party be
established to study technical matters
connected with nuclear disarmament
so that effective inspection and con-
trol could be achieved. The Soviet
representative opposed the idea of
setting up any new working party or
technical body. Commenting on the
subject, on June 7 1962, the Indian
delegate did not oppose the type of
study proposed by the British, but
hoped for a flexible approach to the
question of who should undertake the
study. He put forward a suggestion
that such a study be attempted in
informal meetings of the disarma-
ment Committee itself. No decision
has been recached so far on this
matter.

Distribution of Publicity Material by
P.LB.

( Shri Himmatsinhji:

3835. \ Shri Kapur Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the policy of the Press Infor-
mation Bureau for the supply of
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publicity material in English and
Hindi;

(b) what steps are being taken by
Government to increase the nature
and scope of Hindi publicity material;

(¢) in how many Indian languages
Government of India is issuing their
publicity material and the places from
which it is being issued; and

(d) what steps are being taken to
see that publicity material is being
issued in all the major Indian
languages?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) The Press
Information Bureau’s publicity mate.
rial in English and Hindi is supplied
on request to newspapers, periodicals,
accredited correspondents etc. with a
view to acquainting the public through
newspapers, with the policies and
activities of Government.

(b) It is proposed to enlarge and
speed up this service by opening more
distribution offices in Hindi-speaking
regions which will be linked with the
Headquarters of the Press Informa-
tion Bureau by Hindi teleprinters.

. (c) and (d). The publicity material
is issued in as many as 12 Indian
languages as detailed below:

Language Place of issuc

Marathi Bombay and Nagpur,

Gujara:hi Bombay and Ahmedabad

Tamil Madras,

Telugu Hyderabad.

Kannada Bangalore

Malayalam Ernakulam.

Bengali Calcutta.

Assamese Gaubhati.

Oriya . Cuttack.

Punjabi Jullundur.

Hindi . New Delhi, Lucknow, Vara-
nasi, Jaipur, Patna and
Calcutta.

Urdu New Delhi, Jullundur and
Hyderabad.

There is at present no proposal to
issue publicity material in any other
Indian language.
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Occupation of Lower Class Quarters
by Officers

3836. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that a num-
ber of officers of the rank of Under
Secretaries are occupying residential
quarters, meant for low class
employees drawing less than Rs. 500,
in E and F Class in Gole Market,
Aram Bagh, Minto Road areas etc.;

(b) if so, the number of such
officers and the reasons for their
continuance in those quarters;

(c) whether it is a fact that they
are not ready to move out to their
own class of entitlement either
because of distance or that they will
be required to pay at a higher rate
of rent in their own class as com-
pared with the rent they are now
paying; and

(d) what steps arc proposed to be
taken to move them to their entitled
class of accommodation so that they
may vacate the quarters for allotment
to those who are actually entitled and
also that they pay the normal rent
oi 10 per cent of their pay in the
higher class of accommodation?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(b) to (d). 26. These officers were
occupying these quarters before they
were promoted as Under Secretaries.
When their turn comes for the allot-
ment of the quarters in the entitled
class, they will be shifted. The rent
is charged in accordance with the
rules.

Enquiry Report on Accident in D.C.M.
Chemical Works, Delhi

3837. Shri D. C. Sharma: Will the
Minister of Labeur and Employment
be pleased to refer to the reply given
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10 Unstarred Question No. 1059 on
the 2nd December, 1961 and state:

(a) whether the findings of the
Magisterial Enquiry into the accident
in the D.C.M. Chemical Works, Delhij,
have been received by Government;

(b) if so, the details thereof;

(c) the decision taken on the find-
ings of the Enquiry;

(d) amount of compensation paid
to the dependents of the deceased
workers;

(e) action taken against the
employer for his acts of omission;

(f) if the reply to part (a) above
be in the negative, when the report
of the Enquiry is likely to be com-
pleted and available to Government;
and

(g) under what statutory provision
has the enquiry been conducted and
what is the time limit prescribed
thereunder for submission of the
report and its implementation?

The Minister of Latour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Not yet.

(b), (c¢) and (e). Do not arise.

(d) The dependants of one of the
deceased  workers are receiving
dependents’ benefit at Rs. 1.94 nP,
per day while in the case of the
remaining five deceased workers a
total amount of Rs. 14,500 has been
paid as compensation to the depen-
dants.

(f) The report is expected to be
submitted to Government shortly.

(g) Section 176 of the Code of
Criminal Procedure, 1898. No time

limit has been prescribed for submis-
sion of the report.

Training for Orissa Khadi and Cottage
Industries Board Personnel

3838. Shri G. Mohanty: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of men deputed by
‘the Orissa Khadi and Cottage Indus-
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tries Board for training in carpentery
by the Khadi Commission;

(b) the purpose
and

of the training;

(¢) the number of these trained
men now in the employ of Orissa
Khadi and Cottage Industries Board?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Nil.

(b) and (c). Do not arise.

Fvacuee Landed Properties in Masjid
Moth, New Delhi

3839. Shri Hari Vishnu Kamath:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether Government proposed
to acquire from the West Pakistan
displaced persons their evacuee landed
properties in Masjid Moth village and
elsewhere in New Delhi area;

(b) whether these properties had
be>n purchased by the displaced per-
sons against compensation payable to
them on their verified claims; and

(¢) if so, the reasons for Govern-
ment’s move?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (c). Land in village Masjid
Moth was notified by the Delhi
Administration under Master Plan—
vide Acquisition Notification No. 34070
dated 13th November, 1959 This
notification did not cover the evacuee
lands. After the evacuee lands have
been disposed of and sanads issued to
the auction purchasers, the lands fall
within the purview of local laws. The
fact whether Delhi Administration
proposes to acquire these lands from
the displaced auction purchasers and
the reasons therefor are being ascer-
tained and a statement will be laid
on the Table of the Sabha.

(b) In village Masjid Moth about
154 bighas of evacuee urban land
were purchased by the displaced per-
sons against verified claims and by
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association  with other claimants.
6 non-displaced persons have also pur-
chased about 15 bighas of land in
which they have associated claims of
displaced persons.

Tiketan Refugee Camps

3840. Shri Hari Vishnu Kamath:
Will the Prime Minister bc pleased
to state:

(a) whether the Tibetan refugee
camps at Buxa and Dalhousic are the
exclusive responsibility of Govern-
ment;

(b) whether any person has sug-
gested through medium of the Inter-
national Buddhist News Forum,
Rangoon, that those camps are centres
of the Tibctan Friendships Group.
New Delhi, and appealed in the name
of that Group, and funds; and

(c) if so, the action taken by Gov-
ernment in the matter in order to
check such undesirable and fraudu-
lent activity?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) The Government have seen the
article referred to, which gives a mis.
leading impression about the control
of these camps.

(¢) The writer of the article in
question was warned not to send out
such misleading reports in future.

A.LR. Broadcasts to Asian Countries
as a counter to Chinese Propaganda

3841. Shri Hari Vishnu Kamath:
Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No. 1399 on 11th June, 1962 and to
supplementaries raised thereon and
state the frequency, the number of
hours per week and the languages in
which A.LR’s. external broadcasts to
counteract China’s propaganda against
India are beamed to Asian countries,
together with the names of countries
to which they are so directed?

1171 (Ai) LSD—4.

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): A statement giving
details of the external services broad-
cast by All India Radio generally to
Asian countries is laid on the Table.
[See Appendix IV, annexure No. 103].
No counter broadcasts as such are
resorted to by All India Radio in
regard to Chinese propaganda, but
radio talks, news bulletins, commen-
taries etc. broadcast in the External
Services of A.LR. deal with the
border problem and allied topics from
time to time and take notice of what-
ever statements are issued by the
Government of India in this connec-
tion.

Accident in Girimint Colliery

J Shri Prabhat Kar:
3842. 3 Dr. U. Misra:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that there
was an accident in the Girimint Col.
liery on the 19th May in the morning;

(b) if so, the total number of deaths
and injuries;

(¢) what are the findings of the
Department of Mines;

(d) whether Government will place
the findings on the Table;

(¢) whether it is a fact that the
workmen who gave evidence before
the Mines Department have been
suspended;

(f) if so, whether Government have
reccived an® communication from the
Colliery Mazdoor Sabha; and

(g) if so, the steps taken to see that
the workers are not victimised?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) Onc killed and one injured.

(¢) The accident was due to fall of
roof and was a case of misadventure;
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(d) The report of the enquiry
officer is placed on the Table of the
House. |See Appendix IV, annexure
No. 104].

(e) One of the 12 persons who gave
evidence has been dismissed by the
management after enquiry, on a charge
of assault.

(f) and (g). Government have
received a letter from the Colliery
Mazdoor Sabha alleging harrassment
and victimisation of the workers for
having given cvidence before the
enquiry officer. The allegation has
been found to be incorrect

New Brewery in West Bengal

3843. Shri Yogendra Jha: Will the
Minis.er of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Central
Government have granted permission
for establishment of a Brewery in
West Bengal; and

(b) whether Government have
under its consideration the establish-
ment of few more Breweries?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) No. Sir.
Loans to Public Undertakings

3844. Shri Yajnik: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total amount invested in
and loaned by Government to various
Public Sector Undertakings upto
March 31, 1962;

(b) the total surplus acquired by
these undertakings as a result of
operations upto 30th June, 1961;

(c) the amount ploughed back in
these undertakings from the surpluses
accruing to them; and

(d) the amount received by Gov-
ernment as dividend on its investment
and interest and repayment of these
loans upto 30th June, 19617
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). The
information is being collected and
will be laid on the Table of the House.

Employment of non-Indians in
Business Houses

3845. Shri G. Basu: Will the Minis-
ter of Commerce and Industry be
pleased to state the number of non-
Indians who have entered India for
employment in business houses during
each of the years 1959-60, 1960-61 and
1961-62 divided into technical, profes-
sional and other categories?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): Precise information
under the catogories mentioned is not
available.

A reference is, however, invited to
the Press Note, entiiled “Employment
of Indians in Foreign Firms—Further
Progress Recorded”, dated 16th Feb-
ruary, 1962 copies of which are avail.
able in the Parliament Library. This
Press Note gives information regard-
ing the number of Indians and non-
Indians employed in foreign-owned/
controlled industrial and commercial
concerns in India.

12.17 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

REPORTED CHINESE OCCUPATION OF
INDIAN TERRITORY IN NEFA

Shri Bade (Khargone): Sir, under
rule 197, T beg to call the attention of
the hon. Prime Minister to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:

The reported occupation by China
of about 500 square miles of

Iadian territory in NEFA
The Deputy Minister in the Minist-
try of External Affairs (Shri Dinesh
Singh): Although the Chinese have
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maintained that they do not recognise
the MacMahon Linc they have not
committed any serious intrusions or
attempted to set up check-posts in
this sector except in the case of
Longju which they occupied in Aug-
ust 1959 and then vacated sometime
in 1961. The last minor intrusion
which occurred in the NEFA area re-
lated to some Chinese officers  who
visited the village ROI, half a mile
south of Longju, about which we
protested to the Chinese in our note
da‘ed 18th April, 1962.

The satement made in the Free
Press Journal report datelined New
Declhi June 17th, that the Chinese
soldiers have advancedq in the NEFA
area is not correct nor is it true to
say that the Government of India
have lodged a protest with Peking in
respect of anv such advance, other
than the minor incident I have already
referred to in respect of village ROIL
half a mile south of Longju. The
press report refers to the  Chinese
army having traversed an area of
about 500 square miles between the
Indian territory and Tibet  hitherto
unoccupied by them. We have no de-
finite information about Chinese acti-
vities in areas of Tibet to the north
of the MacMahon Line but some 50
Tibetan refugees have arrived at one
of our border check-posts in the
NEFA on Juae 17th, from the Pemako
area of Tibet. This areg is to the
north of the MacMahon Line on the
eastern extremity of Siang Frontier
Division of NEFA.

WAy (8 I F waa F
fagar & fF gamw w0 5 17 oo B
Fur feur ar fs e %= st 2ard
MNT & NG fafqee dewrag 9
X yg W Faemr 91 5 F mamw
TEHICH ¥ 708 F wF=W Fagiad F |
Fur ug @ 9 & 5 qfF = &
T 0 & fad a8 98 9% 9
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ot FErE Ay 9w fafaeeT mam Tgr
g7

sa "t aqr d3ifse w1 A
aar ool w5 (st g™
AgE) : ;AT FAS F 47 IqH UG
Zarar At fw e A B o T8 §
AFATET AT F AN | IHHT AT
ug 2 T #1¢ agl omur | ug = fasgw
T & 1w faswA ¥ osoA w A
T I FX AT F IF d9E TG L
qFAT | AfFT AFHART ATZA F AA
FTE AL AT | Uy FETE Y IUT b
U9 AT Fegd & W B AT
TTAT ST FT AT G THL T GATT
®OF THRIQ aET W4 9 1 qg T q
wAfaa f aga arF #m g | w0 fw
T §g @7 q fFrama g7 ¥ aa=a
g1 Ad | 3 AT FwAT off )

BTN WEET : IT FT CHATT &
fo ag g7 @va~ ¥ agi w3 9 f& 0=
FT ®YAT & Feor &7 ferun 4v 0

i WEARETN AgE : Afvat ¥
FeoT @Y A4 Tl & A1 g & 8
qFAT & A 7 7

sy a¥ :  mE g fF amiwmw
TEHH W FAEIG g F FINO AGH
afed g=URE & fag agr ox =g
4 4% qwe Fw F7 fur & g@lag &

Y|

ff  WAETA AgE ;WO
Farer faut & fF agh 9T weon far & a7
gF | IEEr s & A’ | Fee
faefY & 7Y forair, ®1E gmr 9 7 7Y
g, 1€ forw adl gwr 1 v gEw
# ot ug A& gwr

Shri Priya Gupta (Katihar): Simp-
ly took possession.
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ot IEETEE SpE: Wi apy
AWIFTIFM T AT T | T W
armae & faafayr § wifear a<fads
#1 uF Hifewr @7 arefr A, 7 9O A
faay o g F3@ 7T § | 79w
& ¥t faerar an 5w a7 ¥ 9wt agg
JFMT

Mr. Speaker: Any question by any
of the Members who have sponsored
this?

Shri Jashvant Mehta (Bhavnagar):
The Deputy Minister has stated that
some portion of our land was tuken
by them in 1959 in the NEFA area.
May I know what was the position in
1961, what was the landq taken into
possession by the Chinese in 1961?

Mr. Speaker: The hon. Mecember
wants to know what was the position
in 1961 and whether some of our
territory was taken into their pos-
session by the Chinese in 1961.

Shri Dinesh Singh: No, Sir. I read
out a statement just now saving that
apart from Longju itself there was
no other territory taken by them.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The statement saif “no seri-
ous intrusion”. Minor things might
have been there?

Shri Hem Barua (Gauhati): They
came to the village Roi.

Shri Hari Vishnu Kamath: What
is the difference between serious in-
trusion and ordinary intrusion? That
may be explained.

Shri Jawaharlal Nehru: Four or
five of them speak at time. It is diffi-
cult to distinguish. (Interruptions)
Again two of them are speaking.

Shri Nath Pai (Rajapur): Sir, if
we have not been heard we will make
it clear.

Mr. Speaker: If four Members
stand up and speak at the same
time. ..

Shri Nath Pai: Now only one is
standing, Sir.
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Mr. Speaker: 1 am referring to the
difficulty that is always experienced
by me as well as by any Minister
when four Members stand up and at
once start speaking.

Shri Nath Pai: Wec are sorry for
any inconvenience caused in hearing.
The hon. the Deputy Minister stated
that no serious type of event has taken
place. It implied by its very nature
that there was something which was
not very serious. May we, therefore,
know what it meant?

Shri Jawaharlal Nehru: The ans-
wer is perfectly clecar. In the NEFA
area there has not been a single
incursion etc., except for the fact that
two years ago or three years age
there was this Longju incident, and
except for the fact that two officers—
not a force—came down half a mile
to that village Roi. Except for these
two there has becn no attempt, to our
knowledge, of any incursion anywhere
on the whole MacMahon line.

DraTH oF TWO 1. A, F. SWEEPERS AT
1. A, F. Station, BarroLA, DELHI

=t awrc (femre) @ & fAaq gee
¥ gewa Sfawer 74 F0 =wE faea
glgeradra d1F 7g@ & fqa7 F1 AR
orgez AT § A Gwr § fF oaw
g9 qFAA § W[ IFTH T

fredtt & T i@ 7 IRA@
g dAr Fm A AEAS
afasi & fgi &1 7%
FTH TG UHo o THo F

IR T i
sfaen dsatem | 9wEs (o
TWo Wo ARA) : AIFIX 1 q&A H
gz gfaa s g gt wafE eedq,
peer #t fafaedr gdifrgr afag &
2 SR 7 A g wE | ATFE
fega arg T afez & a0 Ay
aT6 w73 ¥ fA7 A TR A AT
¥ o W A & afedt gra
AT AT 4T | IH & UF STHTETE AT



12499Calling

T # @Ay F (AT AR R T
wAY &% A S A1 F T F A= ar
forarer T wely 3 B GAT | ATy St
7T F fad feears @1 | SAH § @
gt am =Y J@ara 41, = TS
#1733 & foa N e 7 37w
AT B AR AEARAd 9% 9
AT # § A A g TR
JAT Fu ATA R ART I & fa=ie ¥
qedr ¥ A 7 owAY, faeg 99§ TwER
o1 TG WY SE @ FT AW KA
fagraar qg7 1 A9 A wTER AT
FGAA FT TEHY FT AT 7 FY Fifam
Fr w§ fosy Swd FE qEFar AL
fadi | m= a% w3 favs St oW
9gaT 7T SHE wRfAA] 5 A9 A TR
FAT FEAT T AT FT AEL TR |
TAF AT 9 q@T (% & IS F F0
F A 7 IH F | A f1 omTH
forg ST/ BT WiGT AT, A9HEhg F fafad
TEqAT § & FTT 7T, TgT ITHT STATT
g9 WY J 2 g AT |

A A &0 G & A=
a1 favi & F1E wT% FAAEd WG
faer & 1 Faega faaor fodt sma qw qar
TR A I F a7 AT g wmbRAl &
o1i Pt 1 s 2 e o el &
g fa=me ffur smawT o

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
Government regret to inform the
House of the unfortunate death  of
two M.E.S. swecepers on 16th  June,
1962. Three MLE.S. sweepers had becn
detailed to carry out periodical clean-
ing of sludge from the connecting
valve of the septic tank at the Air
Force Unit at Najafgarh. While nne
of them descended into the chamber,
the other two remained outside to
draw up buckets of sludge. After
some time, Shri Rup Chand, who was
inside the chamber, slipped and ‘ell
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into the sludge. The other twg shout-
ed for help. One of them, Shri Jai
Lal, also descendeq into the chamber
to assist Shri Rup Chand. Other
persons rushed to the spot and three
of them hurriedly descended into the
chamber to assist Sarvashri Rup
Chand and Jai Lal, but as they were
overcome with giddiness, they had to
be pulled out. Ropes were let down
to rescue Sarvashri Rup Chand and
Jai Lal, who had fallen into the
sludge, but without success. The Fire
Brigade, which had also been sum-
moned, arrived and took out the
bodies of Sarvashri Rup Chand and
Jai Lal. It was found that both of
them had died due to suffocation. The
three other men who had been affect-
ed by giddiness were treated in the
M. I. Room of the Civil Hospital and
they have recovered.

A Court of Enquiry has been order-
ed by No. 3 Wing, L.AF. Palam. Fur-
ther details will be available when
the report of the Court of Enquiry
is received and the question of pay-
ment of compensation to the depen-
dents of the deceased will then also
be considered in accordance with the
rules,

S awmE w0 GAT AgRE U
FaTE A TA A4 o 37 fawe & s
R A FJ4 g | 7 frre @A
F far fasvft ¢ & fr 57 492 & iy
i zifa g1 77 SAET A% FH F awrr
& wfiAr T & sy e
AR & AT §F F7 wrfoqr # SO
qAX 0 A 9% 7 R/ T A qvAl F
AWML 7 79 7 3T 9 @07 AV
ST ?

Shri Raghuramaiah: This is a nor-
mal type of work which occurs.

= qrrer : A T § R A€ war

Shri Raghuramaiah: This will be
translated in Hindi.



Q2501 Calling

{Shri Raghuramaiah]

As I was saying, this is normal
routine type of work once in six
months or so when the valves get
clotted up, Then somebody has to
descend and clean that a little bit. It
‘has been done sp twice a year for
the last 5 years. Nothing happened.
Tt is true this unfortunate accident
has occurred. We are certainly cxa-
mining whether anything can be done
to prevent the recurrence of such
‘unfortunate accidents in future.

Mr. Speaker: His question was
whether in this....

Shri Raghuramaiah: Certainlv  all
this will be looked into. We are first
awaiting the report of the court of
enquiry. Arising out of the finding..
we shall examine what can be done
both in the manner suggested by thc
hon. Member and otherwise.

ot Uy : ENYET ATET,  TAET
fergeat § =war foar s

seael Wglad ;. TAF faer W
qAAg a7 & fF 74 A7 w ot A7
T AF F FEE oA @ g
T 37 AT F A6 F7AT G&Q 47
gafam IT AR &1 AT @TAT 937 )
T F1 gRaE 2 fF A9 77 g
% G AT qE o W § AR
Q¥ wFIW I5F W1 7 & AW 3T AT
F1 @ fwar w1 wr g f& mmae
QT 7 &Y 7R IH AR F T F =T AT
S IAFT AWTESAT 39T & IHH AR F
i a1 s F arg haer frar o
fF Sa®T ¥ AETAST fRAT o

ft aee (gAf) 0 weEw
gy, feeeft & o< ag 1€ 7 ger
T A oot § gg> ot s
ifs # g8 a%g ¥ gHeEand g% € WK
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q9Y T ARAG F( 17 a1 3Z & fF
o $o UHo Al ff g A & Aq™IF
groa fawm § 9T o A% A
$7EA T fedft ff az qeerr & ama
AT AKAT | FA HAHE FAATET F
3 g T Yo BT A TR ARG ¥
T SET AT H $AF0 FAY 9370 20

ITHC AT F WA AF AYIAT
37 7E fwar st q¥T & 1 Z1 ARHAC
F1 fF ofT § 34¥ 9 w7 W@ A
AF 97 919 F1 F&T 0IT AT TG
TN 9 | wg fF Frag mfs Rl ®
TIT AT27 & T { 7 FFT7 A FAT
afzat & &1 7 qgr Az § @ =<
TATT AT WA AF T AT F AT
& @ra #41 wg 3rweT frg 7

Shri Raghuramaiah: So far as the
MES is concerned, my information is
that unfortunately this js the first
incident of its kind. 1 might men-
tion that the sludge jtself was about
two feet deep, and every precaution
was taken to clear out uny gases, by
keeping the man-hole open for the
period required; also, there were ven-
tilators: and ecvery  precaution was
taken to sec that thc gases escaped;
the sludge itself was only two feet
deep. So, it is unfortunate that this
has happened, but certainly, all these
would be looked into when the court
of inquiry starts its work.

Some Hon. Members rose—

Mr. Speaker: I am not going to
allow those who have not put in their
names, to ask questions.

TRAIN TRUCK COLLISION NEAR TILRATH
StatioN oN N. E. RaiLway

Mr. Speaker: The next calling-at-
tention-notice is by 8hri P. R.
Chakraverti, Shri Bishanchander
Seth, Shri Bagri, Shri Ram Sewak
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Yadav, Shri Bade, Shri B. J. Singh,
Shri Lahri Singh, Shri Kachhavaiya,
Shri Brij Raj Singh, Shri Hem Barua,
Shri Jasvant Mehta, Shri Hari Vishnu
Kamath and Shri Nath Pai.

Shri P. R. Chakraverti (Dhanbad):
Under rule 197, I call the attention of
the Minister of Railways to the fol-
lowing matter of urgent public im-
portance and [ request that he may
makce a statement thereon:—

“The reported truck ang Kam-
rup Express Collision on the 21st
June, 1962 at the level-crossing
ncar Tilrath station resulting in
the death  of eight persons and
serious injuries to others.”.

The Minister of Railways (Shri
Swaran  Singh): At about 11.07
hours on 21st Juae, 1962, avhile 3
Down Kamrup Express was
passing  over the manned level
crossing gate No. 53 between the
Up Distant and Home Signals of Til-
rath station on the Barauni-Katihar
Section of N. E. Railway, it collided
with a motor truck loaded with bricks
and occupied by eleven persons.

1 regret to state that as a result of
the accident, seven occupants of the
truck were killed and the remaining
four occupants including the dirver
sustained minor injuries. In addition,
one passenger travelling on the foot-
board of the leading bogie of the
train fell off and sustained minor
injuries.

The Medical Van along with the
Assistant  Surgeon, Barauni, was
rusheq to the sile of the accident.
All the five injured were sent to the
Begusarai Civil Hospital where they
are reported to be progressing. DTS,
Sonepore, ang other railway officers
also rushed to the site.

The truck was badly smashed. The
cow-catcher of the train engine was
damaged on its left side.
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The cause is under investigation,
and a District Officers’ enqiury hnas
been ordered.

Shri Yallamanda Reddy (Marka-
pur): I had given notice of an
adjournment motion.

Shri P. R. Chakraverti: Do Gov-
erment share the acute feeiings of
agony and helplessness of the public
over the recurrence of these dastard-
ly accidents at the level crossings at
short intervals resulting in death of
innocent pecople, and if so, what
urgent steps are Government going to
take to regulate the movement cf
trucks and buses, with strong checks
near the level-crossings?

-

s A o wEEw, fedi ¥
TAAT T FT 241 o1 |

Shri Swaran Singh: Constant cau-
tion has to be exercised both by the
Railway as well as the road users. It
does not occur to me as to what ur-
gent steps could be takep in this
respect, This accident is unfortunate.
It is all the more regrettable when
this happens to be a manned gate.
So obviously this is a case of human
failure, if this information js correct.

Mr. Speaker: It is a manned gate?
Shri Swaran Singh: Yes.

Shri Priya Gupta: Papers say it is
not a manned gate.

st fammez ¥ (Ter) - F oA
g ®41 AgET § AT AT_AT §
fF 7z 399 iz TRET $1% g8 AaAr
T g ¢ afew ww @ 9 @A
# o et 9T {7 Wmw A1 wgRT 7
sqT 2 faar gAY avg ¥ wEE q AW
gz fgar #37 & a1 a7 g7 qFASEH
F[ T T 1A 3T ¥ qve A1 gy
F¥ WA fHEEE @9 I o
wE?
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WA AEQE : HAY WERE q
sarE ¥ fgar &0

o fammdz ¥ : T8 warm dfem-
L cx ol i

oA REQT : AT TZ g1 FAT §
f& oo fame ® gg dfemdaed A
g

o famm ==z ¥3: A ofr EEE
AR FIT TG AT Wy § M S TF
A g E ...

oS WE2q : TET, WET |
i qETE |

*fi qudy : g 919 78 &, €A
T 1A a8 § fF 7 A awar g
a3 fe=l & amar fem sd

U wgad : Al Tm TEw
ticC il

s A W W 1ed (FTITEE)
3 guedr & farmady wF fawm
TR qr A T Al & afvEn
AL F TH AATIW 3T F FAA T
faars @7 78T & 7 '

off T fag & AW AETATE

YA WEQW : WEAATT AT A
g fEgrgdenm | AR AT T 2
TAR ATCAF I ET KL AACAAC A
& Far a7 fa=Te fFar A Ey g

o o feg : gTRETEQ Y AR
FIEIF AT FAACGAS AT FEAR
H[SAT FHATE 1

st &y : 73 faq fez qana fa3 =
W& A AT g 6 A Az 9¢
TR A1 I A a7g #91 73( {7 ?

W WERA AT TRHIFIA F a4
= |
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N a : memer wiEa .

S WEEA TE, 9 WA ;T
F1 JATAT a7 1T ATIX TG ALY |

=t aUY  F FaT EE  §A qwAr
T 401 A H A9T a9 45 2T FAAT
ATET {95 fAqr AT IAHT HIg A
AqACE

AR WERY g WAAT qATA
93 AifAT |

= T : F (giAee qET T 97
IFTWAENE % wa e q@t 9%
A AFEF I AT T AT
ZA% HIT AT AL AT ?

SR WENRT WG AT §5 AT |
i I TR & T AgEmEIa W
E TAT FATT | AT 29 TEAT |

oY qWEC F TF FIA A FTAT
AN 1 T2 T T AAT(AT qATA fAT
ALATF TATZATATT FLAT F1AT

A WEYQA: W7 gAYT LA AT
TEY F7AFT | A(TA AAAT HATA T
faarg | Y gaaem |

Shri Hem Barua: How long do Gov-
crnment propose to cover up iheir in-
competence by putting the blame on
failure of the human element for
their own failure to protect pedes-
trians from accidents of this sort?

Mr. Speaker: It is no question. It
need not be answered.

Shri Jashvant Mehta: The Minister
stated that they will consider the
question of paying compensation after
getting the report of the inquiry.
what is the general policy of Govern-
ment in this regard? Do thcy want
to give compensation to the families
of those people who have been vict-
ims of these accidents?
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Mr. Speaker: Each case dejends on
its merits.

Shri Hari Vishnu Kamath: As ac-
cording to the Minister’s statement,
this serious accident occurred at a
manned crossing, is that one of the
reasons, if not the main reassn, gov-
erning Government’s deccision not to
man the thousands of unmanied level
crossings at all?

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: He says
it is a manned gate. There arc
thousands of level crossings which
are not manned. So is that the rea-
son for their remaining unmanned?

Mr. Speaker: That is not the reason.

Shri Hari Vishnu Kamath: He has
not said that. I would request you to
let him answer it.

Mr. Speaker: What would he gain
if he only said that? I know the
answer.

Shri Hari Vishnu Kamath: You are
supreme  in your wisdom. DBut thc
Minister should answer.

Mr. Speaker: Perhaps he wili be
satisfied only if the answer comes
from the Minister.

Shri Swaran Singh: It is not cor-
rect, that that is the reason for the
Government’s  dccision not {o man
those gates. In fact, if I have to state
the position correctly  the volume of
traffic on the road and railway track
should be scrutinised from time to
time, and as soon a; the volume of
traffic is sufficient to justify 1t, it
should be manned. The othey part is
as usual, his way of dialectics about
which I need not give a reply.

Shri Nath Pai: Mr. Speaker, Sir,
only on Monday during the 21 hours
debate we pointed out that it was the
9th serious accident that had taken
place since the change-over in the
Ministry. Lok Sabha began its ses-
sion with the news that there was
an accident. We are closing with the

Table

news of an accident claiming such a
huge toll. During the time we have
sat here 83 lives have been lost on
the Indian Railways. Is this the pat-
tern to which we should be per-
manently reconciled? Will you give
us an assurance that everything will
be done to check this thing?

Shri Hari Vishnu Kamath: Assur-
ance will be given.

Shri Swaran Singh: I need hardly
say that these are very painful
things. This day appears to be parti-
cularly an unfortunate day because
on the same day there ave three ac-
cidents: collision of a truck with the
railway train, capsizing of 3 hoat and
another truck at another place fal-
ling in a ditch. Whether it 1s a rail-
way accident or a roaq accident or a
boat accident, it appears o be an un-
fortunate day. I need hardly add tiat
we arc taking all possible steps. In
this particular case even the gate is
manned. If a truck has collided with
the train because somebody did not
close the gate, it is a matter about
which I will not express ar opinion
because an enquiry is going on and
there is little further that I aced say
in this connection,

12.41 hrs.
PAPERS LAID ON THE TABLE

NoriricaTioNs UNDER THE Tea Acr,
1953 AND THE ESSENTIAL COMMODITIES
AcT, 1955

ANNUAL REPORTS OF COFFEE
AND RUBBER BoARD

Boarp

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): On behalf of Shri
Manubhai Shah I beg to lay on the
Table a copy each of the following
papers: —

(iy The Tea Board Employees
(Conduct) Rules 1962 pub-
lished in  Notification No.
G.S.R. 590 dated the 28th
April, 1962, under sub-sec-
tion (3) of section 49 of the-
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Tea Act, 1953, [Placed nn
Library, See No. LT-223/62.]
(ii) The Cotton Control (Amend-
ment) Order, 1962 published
in Notification No. S.O. 1667
dated the 2nd  June. 1962.

under sub-scction (6) of
section 3 of the Essential
Commodities Act, 1955.
[Placed in Library. See No.
LT-224/62.]

(iii) Annual Report of the Colffee
Board for the year 1960-61.
| Placed in Library. See No.
LT-225/62.

(iv) Annual Report of the Rubber
Board for the year 1960-61
(August 1, 1960 to July, 31,
1961). [Placed in Librury.
See No LT-226/62.]

NOTIFICATION UNDER THE KHADI AND
VILLAGE INDUSTRIES COMMISSION ACT.
1956

Shri Hathi: On behalf of Shri Nit-
yanand Kanungo I beg to lay on the
Table a copy of Notification No. S.O.
1669 dated the 2nd June, 1962, under
sub-section (2) of section 3 of the
Khadi and Village Industries Com-
mission Act, 1956. [Placed in Library.
See No. LT-227/62.]

ANNUAL REPORT Or DELHI DEVELOP-
MENT AUTHORITY

The Minister of Health (Dr, Sushila
Nayar): I beg to lay on the Table a
copy of Annual Report of the Delhi
Development Authority for the period
I1st April, 1960 to 31st March, 1961
under section 26 of the Delhj Deve-
lopment Act, 1957. [Placed in Library.
See No. LT-228/62.]

NOTIFICATIONS UNDER THE  Dock
WORKERs (REGULATION ofF EMPLOY-
MENT) Acrt, 1948

Shri Hathi: I beg to lay on the
Table a copy each of the following
Rules under sub-section (3) of sec-
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tion 8 of the Dock Workers (Regula-
tion of Employment) Act, 1948: —

(i) The Dock Workers (Advisory
Committee) Rules, 1962 pub-
lished in Notification No. S.O.
1809 dated the 9th June, 1962.
[Placed in Library, See No.
LT-229/62]

(ii) The Dock Workers (Regula-
tion of Employmenty Rules,
1962 published in Notification
No. S.0. 1810 dated the 9th
June, 1962. [Placed in
Library. See No. LT-230/(52]

PAPERS UNDER AIR CORPORATION RULES,
1954

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): T beg to lay on
the Table a copy cach of the follow~
ing papers under sub-rule (5) of rule
3 of the Air Corporations Rules,
1954: —

(1) Summary of Budget Esti-
mates of  Revcnue and
Expenditure of the Air-India
Corporation for the year
1962-63. [Placed in Library.
See No. LT-231/62.]

(iiy Summary of Actuals for the
year 1960-61, Budget Esti-
mates and Revised Estimates
for the year 1961-62 and
Budget Estimates for the year
1962-63 under Capital of the
Air-India Corporation.
[Placed in Library. See No.
LT-232/62.]

(iii) Summary of the Budget Esti-
mates of Revenue and
Expenditure of the Indian
Airlines Corporation for the
Year 1962-63. [Placed in
Library. See No. LT-233/62.]

(iv) Summary of Actuals for the
year 1960-61, Budget Estima-
tes and Revised Estimates for
the year 1961-82 and Bud-
get Estimates for the year
1962-63 under Capital of the



12511 Petition re: Amend- ASADHA 1, 1884 (SAKA) Administrators— 12512

ment to Conduct of
Election Rules

Airlines Corporation. [Placed
in Library. See No. LT/234/
62.]

:NOTIFICATION UNDER THE DISPLACED
PersoNs (COMPENSATION AND REHA-
BILITATION) AcT, 1954

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): On bchalf of Shri P. S.
Naskar I beg to lay on the Table a
copy of the Displaced Persons (Com-
pensation and Rehabilitation) Second
Amendment Rules, 1962 published in
Notification No. G.S.R. 750 dated the
2nd June, 1962, undcr sub-section (3)
of section 40 of the Displaced Persons
(Compcensation and  Rehabilitation)
Act, 1954. |Placed in Library. Sce
No. LT-235/62.]

12.44 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to rcport
the following message received from
the Scerctary of Rajya Sabha:—

*n accordance with the provi-
sions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed o return
herewith the Finance (No. 2) Bill.
1962, which was passed by the
Lok Sabha at its sitting held on
the 16th June, 1962, and trans-
mitted to the Rajva Sabha for its
recommendations and to statc
that this House has no recommen-
dations 10 make to the Lok Sabha
in regard to the said Bill.”

12.44) hrs.

PETITION RE. AMENDMENT TO
CONDUCT OF ELECTION RULES

Shri Narasimha Reddy (Rajampet):
1 beg to present a petition signed by
a petitioner regarding amendment of
the Conduct of Elections Rules, 1961.

General Bill

Mr. Speaker: Is the hon. Minister
going to make the statement today?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): I am not
going to make it for a few weeks
more.

Mr. Speaker: He wanis it to defer
it to a later date.

12.45 hrs.

*ASSAM RIFLES (AMENDMENT)
BILL

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Sir, on behalf of the Prime
Minister, I beg to move for leave to
introduce a Bill further to amend the
Assam Rifles Act, 1941,

Mr. Speaker: The question is:

“That lcave be granted to
introduce a Bill further to amend
the Assam Rifles Act, 1941”.

The motion was adopted.

Shri Dinesh Singh: Sir, 1 introduce
the Bill

12.45. hrs,

*ADMINISTRATORS-GENERAL
BILL

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): Sir, on behalf of Shri Asoka
K. Sen I beg to move for leave to
introduce a Bill to consolidate and
amend the law relating to the office
and duties of Administrator-General.

Mr. Speaker: The question is.....

Shri Hari Vishnu Kamath
(Hoshangabad): While not opposing
the motion for leave to introduce the
Bill, I seek a clarification on one or
two points. From the Order Paper
it is not clear as to what exactly the
title of the Bill is. The corrigenda

*Published in Gazette of India,
22-6-1962.

Extraordinary, Part II Sec. 2, dt.
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issued yesterday and which we got
this morning clarifies the matter no
further.

Sir, you will be pleased to see that
it reads here: “Bill to consolidate and
amend the law relating to the office
and duties of Administrator-Gene-
ral”. We do not know whether there
is such an officer and whether there
will be one or many Administrators-
General because, you will be pleased
to see, the marginal note says ‘“Ad-
ministrators-General Bill”. The
corrigenda which we got this morn-
ing is equally obscure. The caption
is: ‘Corrigenda to the Administrators-
General Bill, 1962’ and item 9 reads
as follows. This is a funny corrigen-
dum. It does not speak well of
the efficiency of the printing press.
It reads:

Page 8, lines 1 and 2,—

for ‘Administrator-General’ read
‘Administrator-General’

It sayvs: for ADMINISTRATOR-
GENERAL read ADMINISTRATOR-
GENERAL. Now, I would like to
know what the Bill is about? That
is exactly what is in the Order-paper
—Administrator-General, but not in
the marginal note. We want to know
whether one or more than onc office
is going to be constituted?

o

An Hon, Member: have

been circulated.

Shri Bibudhendra Mishra: It is the
Administrators-General Act; it is
already there.

Copies

Mr. Speaker: They only want to
know whether it is Administrator or
Administrators-General.

Shri Bibudhendra Mishra: Adminis-
trators-General.

Mr. Speaker: What is this corri-
genda then? Now, this is not the

JUNE 22, 1962
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point that arises at this moment. We
will see what is comes to. The ques-
tion is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the law relating to the
office and duties of Administra-
tor-General.”

The motion was adopted.

Shri Bibudhendra Mishra: Sir, 1
introduce the Bill.

12.46} hrs.

*CHRISTIAN MARRIAGE AND
MATRIMONIAL CAUSES BILL

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): Sir, on behalf of Shri A. K.
Sen, 1 beg to move for leave to intro-
duce a Bill to amend and codify the
law relating to marriage and matri-
monial causes among Christians.

Mr. Speaker: The question is:

*“That leave be granted to intro-
duce a Bill to amend and codify
the law relating to marriage and
matrimonial causes among Chris-
tians.”

The motion was adopted.

Shri Bibudhendra
introduce the Bill.

Mishra: Sir, I

12.47 hrs.

SHORTFALLS IN TARGETS OF
THIRD FIVE YEAR PLAN

Mr. Speaker: Shri Nath Pak

Shri Nath Pai (Rajapur): Sir,....

Shri Harish Chandra  Mathur
(Jalore): Mr. Speaker, Sir......

Shri Nath Pai:
say point of order.

I never heard him

*Published in Gazette of India, Extraordinary,

22-6-1962.

Part 1I, Sec. 2, dt.
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Shri Harish Chandra Mathur: I
have a submission to make. There is
no question of any point of order.
Sir, we are rather grateful to Shri
Nath Pai for bringing forward such
an important discussion. But you
will appreciate that this is a matter
which cannot be discussed in 2}

Mr. Speaker: Two hours.

Shri Harish Chandra Mathur: Now
we are left with hardly an hour and
a half or so. Many hon. Members are
deeply interested in it. We are dis-
cussing the Third Plan as a whole.
We quite appreciate that you recog-
nised its importance and had put it
on the Order Paper. 1 think, how-
ever, that we will not be doing justice
to this important subject if we just
give 21 hours. Manv would wish to
participate.

Shri Morarka (Jhunjhunu): Sir, I
want to support the submission made
by Shri Mathur and I wish to make
another point also. Notice of this
motion was given only on the 20th,
day before yesterdav. The subject
1s so important and so vast that other
Members are almost at a disadvant-
age as compared to the Mover. They
did not have any time to make pre-
parations for this motion. Apart from
the time of 2 hours which is allowed
and which is grossly inadequate for
this motion, other Members did not
have time to prepare for this subject.

1 want to make onc more point
and the hon. Minister may also
answer that. The motion is that
this House takes note of the serious
shortfalls in the targets of the Third
Five Year Plan. The Third Five
Year Plan has just entered its second
vear and—

Mr. Speaker: Let us not go into
the contents.

Sari Morarka: My point is that if
the motion could be amended slightly
and the scope of the debate widened,
rather than to confine it to the short-
falls—
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Mr. Speaker: That will be for the
sponsor and others. That is a differ-
ent thing altogether.

Thre Minister of Planning and
Labour and Employment (Shri
Nanda): Mr. Speaker, Sir, just a few
days ago, the hon. Member, Shri Nath
Pai—

Mr. Speaker: The difficulty is that
the time allotted is 2 hours. Now, we
arc left with one hour and 40 minutes.
At 2.30 we have to take up the non-
official business. Even those two
hours cannot be consumed today, and
so this motion shall have to be
carried over to the next session.

Shri Surendranath Dwiveay
(Kendrapara): It can be carried over
to the next session.

Shri Tyagi (Dehra Dun): May I
suggest a solution? Could we keep
the discussion inconclusive and conti-
nue it in the next session?

Shri D. C. Sharma: (Gurdaspur): It
is a veryv important subject, and
before we have begun the Third Five
Year Plan—only one year has passed
—we have started saying that there
would be shortfalls, The whole coun-
try is going to read this debate.
(Interruptions). 1 think it is very
unfortunate to have this debate at
this time. It is still more unfortu-
nate to have this debate for one hour
and 40 minutes. It is most unfortu-
nate that we are asking for this
debate when sufficient time is not at
our disposal.

Shri Nath Pai: Mr. Speaker, I ful-
ly share the anxiety expressed that
the time at our disposal is totally
inadequate for so important a subject
which touches on very vital aspects
of the matter.

Mr. Speaker: At present, we have
got, as I said, only one hour and 40
minutes. Of course, the House can
certainly extend the time as it likes,
but, in any case, it shall have to go
to the next session.
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Shri Nath Pai: That is the sub-
mission that I wanted to make.

Mr. Speaker: I think he may move
his motion now.

Sari Nath Pai: I am grateful to
you, Sir. But I have one submission
to make. I quite agree that the debate
should be made inconclusive, because
I know many hon. Members who I
know have very important things to
say and want to make a very vital
contribution, will be deprived of the
opportunity when the time is not
sufficient. But I expected the Minis-
ter to intervene. We want to hear
him, though the debate 13 nsi con-
cluded. If the Minister *oday inter-
venes, I will not objeci. There were
serious doubts which have atizen and
we would like to have clarificaticn.
Otherwise, the impression, creeted as
Shri D. C. Sharma pointed out, will
be that only the doubts are expressed
and the motion left inconclusive. So,
I expect the Minister to intervene.

Shri D. C. Sharma:
much time.

nere is  not

Mr. Speaker: There can only be
two procedures. This motion is in
the name of the hon. Member. If it
had been in the name of the Minister.
he might have introduced it and might
have spoken somecthing. But in the
same debate, I cannot allow the
Minister to have two opportunitics,
first, after the hon. Member has
spoken and then again, after some
other speeches are made.

Shri Surendranath Dwivedy: He
can reply after a fuller dizcussion.

Mr, Speaker: The other a'terna-
tive is to leave the deba:e inconclu-
sive, with the reply yct ‘0o be given.

Shri Nanda: May I make sub-
mission? When 1 was approiched on
this matter, I readily agreed because
I thought I woulq have the necesary
opportunity and time, as pointed out
by the hon. Member, to dispcl certain
doubts and misunderstand.ngs. T.cre-
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fore, I did expect that on this gcca-
sion, when the occasion camc. 1 will
have adequate opportunity ior the
purpose. Otherwise, 1 will be at a
very serious disadvantage, ard thc
very purpose I had in view wculd
have beea dcfeated. Tnerefore, I
would like to have adequate time. I
do not think all that has to ke said
can be said in a few m:inuies. My
reply will have to cover a fairly wide
ground and I need at least not less
than an hour for this matter Ot*cr-
wise, 1 think it will be very unfair
to the Government if all thes» douabts
are allowed to be raiseq bef:sre the
House and sufficient oppurtunity is
not given to deal with these maticrs.

Shri D. C. Sharma: Manv Mcm-
bers would make contribution to this
debate. How many Members  are
going to speak?

Mr. Speaker: The subject-matter is
on the agenda. How can ) trevent
it from coming up, unles; the whole
House says that it should not bo taken
up? How can T refuse th~ hon. Mem-
ber, in whose name the motioa stards,
permisson to move the motion? The
hon .Minister can certain'y in ervene,
and I will give him opporiuaiyy after
one or two speeches.

Shri Nath Pai: Let him speak loday.

Shri Nanda: The timz would not
be enough.

Mr. Speaker: He cannot just speak
on the same motion twice. Let the
hon. Member move hiz motion and we
will see how it proceeds.

Shri A, C. Guha (Barasat): On a
previous occasion also, such a debate
was extended to the next sessici.

Shri Surendranath Dwivedy: It has
been agreed to now.

Shri Nath Pai: I beg to move:

“That this House takes note of
the serious shortfalls ip the tar-
gets of the Third Five Year Plan
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and the growing misapprehensions
in the country about the imple-~
mentation of Third Fijve Year
Plan.”

“

I believe that an awareness of the
malady is half the cure and it is in
this spirit that I shall try to bring
to the notice of the hon. Ministcer of
Planning some of the fears that are
being sometimes legitimately  enter-
tained in some quarters. I think
whatever we may be saying, it seems
pretty clear by now that the third Five
Yecar Plan is going to face rough wea-
ther for sometime to come.

There arc four kinds of dangers by
which it js being faced. Two of them
could be dismissed very quickly. One
is the defeatist mentality whch s
being created by certain vested in-
terests in this country that the Plan
is failing. We always think that the
Plan will be failing and there js a
sense of gloating that the Plan will
has really begun to fail according to
those sources or those quarters. 1 do
not share this pessimism and I think
the main object in raising this debate
was to provide this House with an
opportunity to tell those dismal sec-
tions that Parliament, which unani-
mously adopted this Plan, has its
own plan and is determined to sec
that in spite of the rising difficulties
the Plan is successfully cxecuted.

There is another difficulty. If the
pessimists who are trying to create
and foster a defeatist mentality in the
country are one source of danger,
there is another danger which comes
from the ministerial quarters, those
who think and are never tired of tell-
ing that nothing is wrong with the
Plan; that the Plan is going on splen-
didly; everything is very rosy and
there is no cause for concern or an-
xiety; we are doing all that could be
done and nothing better could have
been done. This is the sccond dan-
ger, and I do not know which exactly
is a greater danger. It is against this
background tha. I would .ike to con-
gratulate the Minister of Planning for
having taken courage in both hands:
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while speaking at the Consultative
Committee, he showed boldness and
ccurage to issuc some  warnings re-
garding our performance so far in the
first year of the third Five Year Plan.

I shall now turn to some real dif-
ficulties of the Plan. The Plan is
heavily dependent on foreign aiq or
assistance, which is technically term-
cd the availability of foreign ex-
change. In the first Five Year Plan,
of the total requirements of the pub-
lic sector, ten per cent came from
foreign aid. In the second Five Year
Plan, the percentage rose to 24 and in
the third Five Year Plan it is of the
order of 43 per cent. Big hopes were
entertained that we would have big
foreign aid and also that we will be
succeeding in raising our exports to
an order where, on the whole, the de-
ficit will be negligible and will not
be of a crippling nature. We want to
know exactly what is happening on
both these lines,

First, let me refer to the aid. Right
now, the picture does not appear to
be particularly bright. We expected
to gain as such as Rs. 540 crores this
year. The non-American members of
the Aid India Club are secming to be
reluctant, hesitant, to make firm com-
mitments, and if America carries out
her threat that she will match what
the others give, there is a danger that
at the ¢nd of the year we will be fac-
ed with a deficit of Rs, 220 crores at
present calculations. I will not be
cringing for help and 1 shall once-
again underline the general line the
Government has adopted: that this
country shall not be deflecting from
the policies which it has followed in
its own interest and in the interests
of the wider cause which it has ac-
cepted. We shal] not deviate from
these policies either under the threat
of withdrawa] of aid or under the:
promise of greater aid.

Having said that, I would not go
further into the aid problem except
to quote one of the finest students.
of economics in .the west. I think it
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is no exaggeration to say that it is
not only the fate of our own demo-
cracy which is linked up with the
success of our Plan but democrats
-everywhere should feel concerned if
something seriously begins to go
‘wrong with India’s plans.

13 hrs,

I will quote what Barbara Ward has
said towards the end of her book
India and the West. This is the only
appeal I would make to those who
are concerned with the formulation
of aid policies in the West and in the
-end, itg actual handing over. Towards
the end of her booXx, she says:

“If to these vast promptings of
a greater destiny, the Western
peoples make no more response
than ‘to pass by on the other side’,
they will not only endure the fate
of Babylon or Carthage. They will
deserve it.”

I am not uttering a curse, but this
is the cool analysis by one of the
finest contemporary economic analysts.
:She concludes thus:

“Behind the Indian figures and
statistics lie the realities of chil-
dren without bread, men without
work and women without hope.
If these do not move us to action,
the outer form of our society may
survive, but its inner spirit will
have withered away. Then like
the myriad proud civilizations
upon which ‘the sentence of the
Watchers’ has already gone forth,
we shall be carted off this great
stage of the world into the dust
and debrig of history, there to join
the melancholy line of past so-
cieties, which, at the crucial test,
could not change and advance in
time.”

“This is all we can say to the West,
not only to the West but to those
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who are concerned with the admi-
nistration of aid programme during
the Five Year Plans, so far as this
country is concerned.

But there is the other aspect; that
is export. I think the target original
set at Rs. 3700 crores of rupees was
not over-ambitious at all. We are, of
course, are aware of the way we had
functioned regarding the achievement
of the export target during the se-
cond Plan period. I have a very
good authority here, my friend, Shri
Morarka—I hope he does not mind my
quoting him—who had told what had
happened regarding the export trade
during the first and second Plan
periods. It seems there was a very
slight, a'most marginal improvement
in our export trade during the second
Plan period. From an average of Rs.
609 crores, we progressed to Rs 614
crores. As against thal, the import
bill jumped up from Rs. 700 crores
and odd to Rs. 1,000 crores and more
per year. I am not showing that dis-
regard for statistics which my friend,
Shri S. S. More, the other day show-
ed. But I do not want to try to create
a kind of net smoke-screen by quoting
statistics. But nonetheless, to be
very precise, the figures were, jmports
Rs. 727 crores and exports Rs. 1073
crores,

We have set up a target, but look-
ing at the performance of the first
year of the third Plan and the second
year till now, whereas I repeat that
the target is not ambitious, on present
calculations, T do not think that we
will be reaching that modest target
itself. Actually, the target should
have been higher, because there is no
permanent release from the depen-
dence on the goodwill of somekody,
unless we try to earn by our own
sweat and by our own exports for our
requirements for sometime to come
for our development plans. There is no
easy way to get rid of our require-
ment of foreign exchange. If we want
to complete the take-off period, ag we
anticipated, in another 15 years, we
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will need capital goods from abroad.
There are two ways only for that;
either aid or trade. Aid is an impon-
derable thing. Therefore, we have to
come back to trade,

I think there is some indication of
a growing awareness on the part of
the Government. The formation of
the Board of Trade, the creation of
a new Ministry and handing it over
tu a man who has earned a reputation
in all quarters for his energy and
drive—all these may be good, but I
wonder if all these will be adequate,
because there are certain basic things
which need {o be done and one is not
quite surc that they are being done.
1 have spoken about that on the
Demands of the Finance Ministry and
in view of the paucity of time, I shall
not be labouring that point once
again. But I shall be saying somelhing
about the difficulties of the third Fiye
Ycar Plan. 1 would like, of course,
very much to agree with  Shri
Morarke He should not have cared
about that minor mistake that the
~hortfalls are anticinated shortfalls;
how can one talk of shortfalls before
the Plan? But that iy the assumption
on the basis of the performance so
far, on the basis of the data made
availab'e to us by the Planning Com-
mission. T would like that these fears
arc proved false. That is the whole
object, that we succeed in dispelling
these fears.

Among the main difficulties with
which we are confronted—and how
numerous they are—in the third Plan,
they had their birth in the womb of
the failure of the second Plan. They
have weakened in advance the suc.
cess of the third Plan and unless we
draw the necessary inferences and
lessons, unless we have the courage
and energy to take the required
adoptive measures, I Jo not think all
brave talk will help us in bringing
this third Plan to a successful end.
1 will be giving my reasons.

In the note which was circulated to
the consultative committee, the Plan-
ning Commission, rather the Planning
Minister, has outlined how in all the
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vital basic sectors of our economy,
there has been a weakening and there
has been—I hate the word, but then
I have to convey what I have in
mind—a failure. First I will show
how the failure was there already dug
in; just as there is a built-in inflation
in the economy, there was a built-in
failure of the third Plan because of
the failure of the second Plan. There
was failure in reaching the target of
national income. We had planned to
raise the national income by 25 per
cent, but the actual achievement is
less than 20 per cent. Figures disagree
here and there, but putting it roundly,
I do not think we have reached that
target; it has fallen very considerably.
When we remember that we wanted
to raise it by 25 per cent and we
actually reached 20 per cent, this is
not an insignificant failure; this is a
massive failure.

But T will take more tangible
objectives. We find in these beautiful
paragraphs with which the third Plan
opens, the wider long-term goals of
social justice and fairer shares for all
Indians. I think it iy appearing to be
a dream which, far from coming ncarei
realisation, scems to be receding
farther and farther with the fulfil
ment, or partial fulfilment, of every
Plan. Leaving aside that, one feels
that at the end of the third Plan,
India will have fulfilled the major
targets of the second Plan and that is
not a very creditable performance. I
will be giving my reasons for this.

Electricity, power, transport, steel
and cement are thce basic things which
form, what they call intechnical terms,
the infra-structure and wunless we
make the whole basis of this vital
segment firm, the super-structure will
always be a shaky one and aiways
bringing a crisis, so that the think-
ing of the Plan will always be
linked up with crises. There
hag never been an attempt at pers-
pective planning, though there is a
department in the Planning Commis-
sion for perspective planning. A na-
tion is to plan for elctricity, power,
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steel and cement not on a five-year
basis, but on a fifteen-year basis and
these must be written large ag the
‘musts’. It is no use saying, when the
day is too advanced, that these should
have been the core of the Plan. Right
from the beginning, a feeling, an
awakening should be created that
these are musts from which there is
no going back.

What are the musts for the success
of our Plan? In electricity, the target
was 6'9 million KW, the performance
was 5'7 million KW. Regairding iron
ore, it is a well-known story. I am
only making a passing reference to
these points to drive home the points
which I have in mind. The failure at
the end of the second Five Year Plan
has created a built-in failure or the
danger of failure for the third Plan.
We planned 61 million tons of coal
production, but actual performance
was 55 million tons. Iron ore: target
12.7 million tons; performance 10
million tons. These are taken from the
third Five Year Plan figures or the
statistical book of the Central Statis.
tical Organisation. Finished steel:
target 44 million tons; performance
22 million tons. Cemcnt: target 13-2
million tons, actual performance 86
million tons. The railways were sup-
posed to carry 170 million tons, but
the actual performance was 156 mil-
lion tons. Cotton textiles—yarn:
target 884 million Kgms, but actual
performance 774 million Kgms. Mill
cloth is the industry of which we are
proud and which forms the basis of
the index of industrial performance.
What does it show? Here also there
was a gap between the target and the
achievement. All these failures have
their inevitable consequences, because
the Plan is an integrated whole and
if there is failure at one point, it
is carried all over. I will
explain  what I have in mind.
We do not have enough steel and,
therefore, we do not have enough
rails and enough wagons. We do
not have enough wegons and, there-
fore, we do not move enough coal
Because we do not move enougb
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coal, we cannot produce ¢nough steel.
There is a vicious circle. This is not
only with regard to steel. I am
now sick of the term ‘transport
bottle-neck’, because it has become a
consant, perennial, permanent feature
of our life. We do not know what is
being done. All the assurances that we
will reach these targets will not
carry conviction when we take into
consideration that the target set in
the Third Five Year Plan is an addi-
tional originating traffic carrying
capacity of 18 million tons whereas
the average struck in the Second
Five Year Plan was 8 to 9 million
tons. Will this 100 per cent rise—we
would like to see that it is achieved
—be achieved? If we are determin-
ed to achicve this, are we taking the
necessary steps to see that it is
achieved? 25 per cent of the loco-
motives in India, in 1961 were over-
aged. The percentage was 21 in 1951.
That means in ten years the situa-
tion far from improving has deterio-
rated. The other day only I made a
reference to the kind of rails we
have, to the kind of fissplates we
have, to the kind of locomotives we
have, to the kind of workshops we
have. We have a dilapidated, over-
tired, over-exhausted rail service.
Thig panting, coughing rail system is
supposed to carry this additional
heavier burden. We wish them all
good, we wish them well. But it
does not bring conviction to the heart
that they will really succeed in
achieving this.

What happened was, because of
these bottle-necks and many other
failures we do not succeed in rea-
ching our steel target. Then we are
compelled to import. Then comes
the crisis in foreign exchange, which
again has become a perennial fea-
ture of Indian planning. Could it not
have been anticipated. Unless we
succeed in creating what we promise
to create in the steel field, we will
be faced with major difficulties.

Sir, I remember a debate that Shri
Morarka and I raised here as early
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We were very self-assuredly told by
the Minister of Steel that we will be
producing enough steel to export
and we will earn precious foreign
exchange. That was the boast.
There was the other school, of course,
led by certain leading steel indus-
trialists in the country which threa-
tened that there will be a glut of
steel in the country. They asked:
“Your hands will be full with sur-

plus of steel. What will you be
doing?” The other was the hon.
Minister who said: “Ah  we know

what to do with it. We will export
it and earn very percious dollar,
very precious foreign exchange”.
What is the reality? Last year we
imported steel of the value of—I
am speaking subject to correction—
if the figures given here are not
wrong—Rs. 89 crores. So in the
year in which we were supposed to
earn foreign exchange, we imported
steel of the value of Rs. 89 crores.

What will happen? There is this
vicious circle. One failure inevitably
leads to another failure. Take
another aspect of it. Take the tex-
tiles. Here again, had we succeeded
—1I1 will be coming to the agricul-
tural and fooj front of the Plan—to
some extent on this <side, had the
progress here been somewhere—I
know that we are not producing and
perhaps we will not succeed in pro-
ducing all the long staple cotton that
we nced—near anticipation, then we
would not have been spending
Rs. 84 crores—you agree it is a vast
sum—on foreign exchange. But that
was the import bill.

Now, a general atmosphere of self-
complacency, self-satisfaction is being
crcated that we are doing magnifi-
cently on the food front. There has
been an improvement, which is reglly
marginal, in 1961-62 over the achieve-
ment in  1960-61. But drums are
being beaten on that. But the real
reason why prices are not soaring
high is the cushioning provided by
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the American wheat loan which we
we get under PL 480. I know you
have set up a target. But has that
target any relation to the target
required by the end of the Third
Five Year Plan? Do you seriously
believe that with our current pro-
duction increasing at an annual rate
of little more than 3 per cent we
shall be reaching the target of one
million or more tons? The estimate
by the Ford Foundation Export
Team was that this counrty, to feed
the additional mouths which are
coming in the counrty at the rate
of 8 millions a year, will be requir-
ing something more than 105 million
tons. That presupposes that food
production increases in this country
by 8 per cent. What has been the
performance? In any case by more
than 7 per cent it must go high. But
the performance has been a little
more than 3 per*cent. Do you real-
ly believe that we will be released
from this necessity—I will say, humi-
fliating necesdity when we remem-
ber that we have spef® more than
Rs. 740 crores on irrigation, when
we remember that nearly 70 per cent
of our people live by agriculture—of
our going to the world’s most indus-
trialised nation and beg for wheat
and other foodgrains.

Sir, as a student I remember to
have reaj the speech of the Prime
Minister which was published in the
India News, London, in which he
said that India expects to reach self-
sufficiency in the matter of foodgrains
in 1951. Eleven long years have
rolled back and that goal remains
far from the horizon. It is no-
where on the horizon, much less
within  the reach of the Planning
Commission and the Planning Minis-
ter.

Here are other targets which I
would like to bring to his notice.
From the notes on fertilisers I see
that it is reckoned that the indigen-
ous output at the end of the Third
Plan would be of the order of 6,50,000
tons compared with 8,00,000 tons that
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is needed. What will be happening?
Here again it is worthwhile noting
that we do not produce enough fer-
tilisers in this country. So we do
not produce enough grains and we
continue to import. On both the
ends there is a pressure on your
precious foreign  exchange. One
failure leads to another failure, and
I think the total failure seems to be
a menacing one.

Take the question of irrigation.
The progress on some of the projects
has been retarded on account of
shortage of cement, steel and coal and
also inadequate foreign exchange for
machinery and cquipment. Every-
where we will be finding the same
sort of failure creating bigger fai-
lures in other sectors, failures in
the basic industries of coal, powes,
transport, electricity and steel.

Take the case of industries. In a
note circulated by the Planning Com-
mission it is said that but for the
availability of foreign exchange,
transport and coal higher levels of
production could have been achieved.
This is about industry in general.
About cement they  have said that
with greater availability of coal,
power and transport it should be pos-
sible to sccure an increase up to
about ten per cent in the existing
level of production in cement. What
about cement? See the whole men-
tality. I think it was in 1958 that
there was a slight excess of produc-
tion over demand. Immediately the
cry went round that we are confront-
ed with a glut. We should have start-
ed every alternate year onc Sindri
plant in every State. We went slow.
There were other difficulties also. The
necessary kind of coal was not avail-
able.

Again, coal is among the Achilles
heels of the Third Five Year Plan.
Coal and Railways have been all the
while coming and confronting us with
the spectre of failure everywhere. One
after another the items can be taken
and one can draw a gloomy picture.
But that will not be my main purpose.
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I will be seeking further claritication
from him as to how exactly he pro-
poses to fight these growing difficulties
on all these fronts, all these failures.
because I am intercsted in getting amr
assurance from him.

Added to this, Sir, there arc nthers.
I think it was no less an authority
than the Prime Minister who, wind-
ing up the debate in this House on
the President’s Address—that was how
we began—siruck a note that ncthing
whatever was wrong in this country
and that wce are doing better. “If I
recall just from memory”, he said,
“standards of consumption have im-
proved. longevity of life has improved
everywhere and it is a rosier picture
than it was”. “How do you go on
demoralising the country by drawing
a gloomy picture?” he asked. Ile said
that we had completely ignored the
glaring facts that were facing us at
cvery corner wherever we may go in
the country. What was the autho-
rity? It was some kind of slatistics.
But T would like the Planning Minis-
ter to take into consideration scme of
these aspects.

There has been a failure in one or
two things which both the Plans had
hoped that we would be able to do.
We had hoped that we would be suc-
ceeding in stabilising the prices and
holding the rupee value. On both
the fronts there has been a failure.
The price rise in India during the
Second Plan period, Mr. Speaker, was
of the order of 25 per cent—not an
insignificant thing. 1 would like his
advisers to read a book by Mr. Franz
Pick on the devaluation and debase-
ment of currencies in the world and
also a study published by the first
City Bank of New York. There it
is said:

“Annual fall in the value of
money in India worked to higher
than that in 27 other countries.”

No wonder, we are failing in our
drive to persuade the pcople to save
more. How can the people be per-
suaded to save more if what you gain
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by your sweated labour today you
hand over to your Minister and after
twenty-five years, when you can no
longer sweat for yourself or for
society, you do not get even one-third
of what you haaded over to him?
The prices get rising and he loses
‘what he has invested. What he in-
vested was not just a currency note
but his sweated labour. Today he is
going on sacrificing in the hope that
for what he sucrifices in the prime
of his youth he will be compensated
when he can no longer work. If this
is the debasement I am not interested
in those figures which the Finance
Minister gives. Hecre he says:

“Taking into consideration the
debasement and devaluation  of
other countries, the fall of the
Indian rupee is comparatively
something to be proud of.”

He completely ignores and forgets the
cushioning that is provided for the
average citizens of those countries
whose figures he is in the habit of
quoting. There is old age pension
which always appreciates, not very
willingly by Government but it goes
up. There is free medical aid, there
is educational concessions which are
freely provided in those countries.

Today I am not going into the
social aspect of our planning. I am
going into the purely economic as-
pects and trying to get certain assu-
rances from the hon. Minister for
Planning. 1 think there is no reason
for this kind of pessimism which in
the financial quarters we find expres-
sion. The Financial Express has come
out with gratuitous advice “cut down
the Plan to Rs. 8,000 crores, Rs. 5,600
crores in the public sector and
Rs. 2,400 crores in the private sector
and everything will be all right”.
This is an advice which should be
summarily rejected. It has the pre-
tence of being practical, it has the
appearance of being very sober, but
if we act on this kind of advice, we
accept in the first instance that the
Plan was over-ambitious. I would
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beg that the Finance Minister will
in his reply, whenever he makes a
speech—if he does not answer today
in the House, he will have innumer-
able opportunities which come to Lim
—he will say that we are not going
to cut down this Plan. Because, in
the first place, what did we hope to
achieve by fulfilling this Plan, at the
end of the fulfilment of the Plan?
These were to be our achievements by
comparison with other countries. The
United States has an average per
capita income of something like 2,000
dollars; the United Kingdom has
something like 860 dollars; Japan has
220 dollars; at the end of 1975 we
were to reach the target of 100 dol-
lars, at the end of five Plans. If you
start cutting and pruning under the
pretences of expediency, what shall
be left? Those slender hopes which
we have also shall be taken away
from our people. I would first like
the Planning Minister to do this thing.

I think we have too much of fede-
ralism. I would like to have political
federalism in this country, but eco-
nomic planning and quasi-federalism
in the cconomic ficld do not go to-
gether. There is too much of State
interference in the formulation but,
much worse, in the execution. And
the Planning Commission, far from
all the while concerning itselt with
the formulation of policies, concern-
ing itself with the formulation of
broad targets, I think, on the one
hand, it takes over the functions of
the individual Ministry and, on the
other hand, it does something which
it should not do; it abdicates its basic
duty of formulation and acting as a
watch-dog, of ecven converting itself
into some kind of a war cabinet, be-
cause this is the worst war which we
are up against, war against want,
poverty, squalor, suffering and misery.
It requires dedicated effort, it requires
vision and courage and not faddists
who come and say “this thing is good
because somebody has preached that
this will be good” to promote the
morals of this country. If this kind
of attitude permeates the Planning
Commission; we will get nowhere.
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Shri C. D. Deshmukh, speaking the
other day in Nagpur, made very
cogent remarks on this point. Admi-
nistrative efficiency and political
framework of the required order are
the prime requisite of planned deve-
lopment and then, an experienced
civil servant and not a very bad
Finance Minister as he was, he re-
marked that the administration in
India is procedure-oriented, not acti-
vity-oriented, as he called, or con-
structive-oriented. They are looking
whether it fits in with the procedure
or not; all the while, the dead wood
of procedure, the red-tape, is there.
Every file, howsoever important it
might be, it has been stated umpteen
number of times in this House, must
go through all the myriad wheels and
then alone the whole thing will be
granted. Recently, the Planning Mi-
nister is trying to cut into this red-
tape, into this drag, which is constant-
ly emphasised.

Perhaps, I have used most of my
time. I do mot know if I have used
all the time.

Mr. Speaker: All the time.

Shri Nath Pai: Before I sit down,
may 1 say something, that he should
try to have the motto of Queen Vic-
toria engraved on the tables of the
Planning Commission? During the
Crimean War, these were the words
which were engraved on the table at
which the British Cabinet held its
meeting: “In this House, we are not
interested in discussing the possibi-
lities of defeat”. It must be engraved
on the portals of the Planning Com-
mission. We are not going to prune
it but, certainly, we are going to de-
termine the priorities. If difficulties
are coming, what are the things which
shall not be scuttled and thrown
away, we began to do helter skelter
at the end of the Second Five Year
Plan? When the crisis came, we did
not know what to call it—a big word
was used, the core of the Plan. Every
General has to prepare this kind of
strategy, this kind of eventuality and
try to meet it. If they withhold aid,
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if the targets are not reached, what
is it that we will be throwing out.
A decision must be reached and the
country must be told right now that
on coal, on steel, on cement, we
shall not be pruning. We will be, if
required, tightening our belt, but not
pruning. I know I may not be making
myself popular by saying this, but
there is no escape from this, unless
this firmness of will is there.

Having done this, may 1 also say
that the frontiers of democracy are
defended by the faith of the people,
the faith in a “just today and a
brighter tomorrow”? If we weaken
this faith, not only the Plan itself fails
but something far more specious
would befall on the country. Indeed,
there may be nothing left worthwhile
to preserve. I, therefore, plead with
the Planning Minister that we should
show the necessary vision the neces-
sary courage and, cven at this late
hour, try to take those measures which
will induce, first, the faith in our peo-
ple, then galvanise their untapped
cnergy and effort. I woulq like to tell
him this thing, that the Minister of
Labour should be knowing that at
the end of the Third Plan, the num-
ber of unemployed in India, accord-
ing to his own admission, will be
higher than the number of unemploy-
ed with which we began the era of
planned plenty for everybody. And
there is a warning, and it is this, that
an idle hand and an angry mind
is a very dangerous combination.
The future Indians who are to be
educated and kept unemployed are
not going to blame some destiny and
faith by sayving “what can I do? I
cannot get a job”; he is going to hold
those who are charged with the task
responsible for his position. So, on
this front. something far more imagi-
native, something far more determin-
ed will have to be adopted by the
Planning Commission. They can dgis-
card the voices of this gloomy, dismal
Desmond but not those promises which
they held before the nation.

Shri Khadilkar (Khed): May I put a
question to him?
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Mr. Speaker: Let the motion be
placed before the House first. Motion
moved:

“That this House takes note of
the serious shortfalls in the tar-
gets of the Third Five Year Plan
and the growing misapprehensions
in the country about the imple-
mentation of Third Five Year
Plan.”

Now, what is the question?

Shri Khadilkar: I have listened very
patiently to the speech of the mover
of the motion, Shri Nath Pai. But
1 have some doubts.

Shri Nath Pai: Is that the ques-
tion?

Shri U, M. Trivedi (Mandsaur):
That means he has not licard the
specch,

Shri Khadilkar: You are mistaken.
1 have heard him all right. Now the
question is this. He has said that
something has gone wrong. But he
has failed to diagnose where it has
gone wrong and suggest some reme-
dies.

Mr. Speaker: Order, order. 1 would
like him to stop there. Now I would
like to have some guidance of the
House on one question. Fears were
expressed that with such criticism as
has been levelled and the fears or
apprehensions entertained . .

Shri Nath Pai: Also the hopes. 1
said ‘also the hopes’.

Mr. Speaker: 1 was perhaps inatten-
tive to the hopes. I was only atten-
ding to the fears. Fears were ex-
pressed that a wrong impression might
not be created in the country and
thic might not adversely affect what
we have to do in future. The hon.
Minister also wanted that this should
not go unreplied to and he thought
that he must have the opportunity of
replying to this. Now there are only
iwo courses open to me. One is that
I should call the hon. Minister
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striaghtaway to intervene so that the
real state of affairs is before the
country and everybody knows it and
we can continue the debate in the
next Session. The hon. Minister says
that he must have an hour to reply.

Shri Hem Barua (Gauhati): The
hon. Deputy Minister may reply
later.

Mr. Speaker: That does not matter.
As Shri Nath Pai said, we might not
become procedure-oriented. We might
have to make a departure then. That
we will do in the interest of the coun-
try if it is desired. But is it the desire
that the hon. Minister should give a
true picture before the debate is car-
ried further?

Some Hon Member: Yes.

Shri U. M. Trivedi: May I make a
suggestion? If the hon. Minister rep-
lies today, as vou have suggested,
certainly there would be no objection,
but 1 would suggest one thing and
that is that in that event according
to the present arrangement there
would be very little time for others
to take part in the debate.

Some Hon. Members: Not today,
but in the next Session.

Shri U. M. Trivedi: Before 1 con-
clude if there is objection

Mr. Speaker: I was also saying that
there would be no further speeches
today.

Shri U. M. Trivedi: That is all
right, but whatever time remains it
will be very little I might suggest
that when this motion comes up for
discussion during the next Session,
these very iwo hours might be allot-
ted for it.

Shri Harish Chandra Mathur: It
must be longer than that.

Mr. Speaker: The House is contem-
plating to devote much longer time
and not just two hours. That would
be for the House to decide.
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Shri Harish Chandra Mathur: It
must be for the whole day.

Shri Indrajit Gupta: (Calcutta
South West): Will the hon. Minister,
reply again?

Mr. Speaker: We will have another
reply at that time. When a subject
is introduced, we have the practice
that the hon. Minister irtroduces it.
in this case I could not call upon him
because the motion was in the name
of a private Member. But the hon.
Minister would give us an idea and
the discussion can take place next
time.

An Hon. Member: There is no harm
in that.

Shri A. K. Gopalan (Kasergod):
There is no objection to that. Wlhat
we want to know is this. Now the
motion has been moved. There are
at least hon. Members of other
‘Parties who want to spcak. But if
the hon. Minister wants to reply to
it, as he has said, what would be the
'position? So, let the hon. Minister
‘not reply to it: let him only speak on
it. .Afterwards, time must be extend-
cd so that other hon. Members also
may speak.

Mr. Speaker: Yes. That is exactly
‘what I said.

Shri Surendranath Dwivedy: I think
there is genera] agreement that this
discussion should be carried over to
the next Session.

Mr. Speaker: Yes. This very dis-
cussion shall be continued. Tt is not
going to be concluded today but in
the next Session.

The Minister of Planning and
Labour and Employment (Shri
Nanda): Mr. Speaker, Sir, I wel-
come this opportunity of presenting
the correct view of the situation so
far as progress regarding the Third
Plan is concerned and  generally
regarding the effectiveness of plan-
ning in this country and the prospect
that we have before us regarding
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the future, specially of the Third
Five Year Plan.
13.35 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

I welcome this idea for a reason.
1 found that certain things which
were done in good faith were twis-
ted and exploited and a straight-
forward presentation of certain facts
relating to a particular sector of the
economy  was availed of for the
purposc of painting a picture of the
economy which might frighten any-
body. Wrong impression have been
created. Wrong conclusions have
been drawn from some of the facts
which were  communicated to hen.
Mcmbers in the  Informal  Consu-
Hative Committce the cther cay and
these were commented upon. I would
like. therefore, with vour permission,
to say something.

I may not be able to go into very
great detail but I would like to
mect the particular arguments by my
own assessment of the situation after
a very intensive study of the entire
working of the cconomy. Of course,
it is our duty from day to day, it is
our daily concern to try to watch the
implementation of the Plan and to
study the various indicators abecut
what is going on. But recently we
have given very serious thought to
whole of the facts that have emerged
and certain conclusions can be drawn
for them.

In the first place I must refer to a
point which the hon. Member made
regarding an cffort, I think, a vain
effort. to bring the whole process of
planning into disrepute by pointing to
certain deficiences and shortfalls and
by inferring from them that the Plan
was not making any headway at all,
that it was not moving and possibly
it was breaking down, That kind of
an impression was sought to be
created. T certainly expected the hon.
Member to say what he said about
the importance of planning and also
about the intentions of those who
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throw ail these doubts about planning
.and  progress as not being very
honourable, I believe. I am glad
about that.

As I said, my own assessment after
giving a considerable thought to the
subject is this. I will first deal with
this very question of the whole
approach of planning in this country.
1 would, like to state here very
categorially that whatever may  be
the deficiences which are brought out
here and there, if it had not been for
planning in this country, limited as
may be our achievements and not
very  satisfactory,  considering  our
nceds, even  these would not have
been secured. We would not  have
sceured even half of our objectives if
we had not adopted the approach of
panned development in our country.

Shri Surendranath Dwivedy: We
-quite agree.

Shri Nanda: We may run down
some of the figures of achicvement,
particularly when we compare what
we did with the targets that we set
for ourselves. Tt is very easy now
just to twit us and say, “You said
that you will do so much as regards
power, ccement  and other things and
here it is, you have not been able to
do it.” We will sit back and think
why should we not fix low targets
and then show greater achievements.
These achievements by themselves
are not small. They are
not insignificant at all. Run through
ail the targets and the achievements,
but consider the achievements in
comparison with the past, in compari-
son to the rate of progress in any
sector in the past. The rate of
progress has been doubled or trebled.

He was talking of cement. Of
course, there was shortage of ccment.
But what was the position, say, in
1950-51? In 1950-31 we had 2.7
million tons; now it is 7.97 million
tons at the end of the tenth year,
apart from the increase which
occurred in 1961-62 and the
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current{ year. This is also a way of
looking at the position.

It is not only regarding cement.
About fertilizers, what was it?
WNothing at all. For all these decades
we did nothing about it. We made
a substantial start. Now what is the
position? I do not think there is any
sense in comparing with  nothing.
But a very considerable step was
taken during this period to provide
the country with fertilizers.

With regard to power, it was 2.3
million kilo-watts in 1950-51 and it
rose to 5.7 million kilo-watts at the
end of 1960-61. I will not take up
time of the House on this, but one
after another this is what you will
find. With regard to aluminium, a
very important and essential article
the figure rose from 3.7 to 18.2
thousand tons. So that, when we
consider it in this perspective and if
we bring to bear on it a sense of
proportion, then we will see that what
has been the achievement. May be
what we set out to achieve, specially
in the case of the Second Fiv Year
Plan, we did not attain a few targets.

Shri Hem Barua: You failed there.

Shri Nanda: We did. I admit. I am
very sorry. We should have done
more. These are good achievements,
but not sufficient. 1 agree they are
wholly insufficient.

But the question is, as was pointed
out about the Third Five Year Plan

suffering from certain deficiencies
which arose in the course of the
Second Five Year Plan, they still

persist. And when we consider what
happened during the first year or the
first fifteen months of the Third Five
Year Plan—we are not judging what
we are doing now—nothing that we
could have done not much—during
this period would have given rise to
the achievements of this period. It
is a thing which happened several
vears ago, five years, six yecars, and
sometimes more. In the Second Five
Year Plan, maybe they were some of
our own failings. I am not going in
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[Shri Nanda]
any case to minimise that. But in the
case of the Second Five Year Plan
the major obstacle arose, the obstruc-
tion to progress was due to external
factors, the foreign exchange.

1 know we will be told, “Why don’t
we plan like that, so that we do not
have to suffer on account of diffi-
culties regarding foreign exchange?”
Sir, I am sorry we have not been
able to place ourselves in that
position.

Shri Hem Barua: Is that the whole
story?

Shri Nath Pai: I said for fifteen
years to come this country will need
foreign exchange and it is wrong to
say that we can dispense with the
need for imports. 1 do not know if
the hon. Minister is aiming at me
really. About power he surprises
me. Here is an ex-Minister of
Mpysore saying that machinery worth
crores is lying idle. The hon.
Minister talks of steel. Did we not
import Rs. 93 crores worth of steel?
Is the hon. Minister giving a reply to
me or to some other criticism?

Shri Nanda: Well, I am giving a
reply to the hon. Member also as to
why the difficulties are there today. I
am underlining what he said. And
these difficulties arise because of the
difficulties about foreign exchange.
And with regard to power, well
chiefly the brunt fell on power. I am
afraid we cannot do much more
on power. The shortage in power at
the end of the Second Plan could be
related to those bottlenecks which
aro~e at that time, the difficulties
which we could not at that time
overcome, and that is in a large
measure due to our .Jependence on
‘others for a major part of our foreign
cxchange.

Now. the answer to that is this. The
very structure of our Plang is such
that while it increases  that
dependence and compels us to look to
other people for machinery, know-how,
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technology etc. at the same time,
year after year it places us in a
better position to dispense with that
aid, it may not be in another five
years, or even in the Fourth Plan
altogether, may be a few years later.
That is the aim, Sir.

Therefore, knowing what is the
point driven home, 1 say, yes, we
depend upon other people for foreign
aid, but we want to get out of that
excessive dependence. It may be said
that we make our targets too
ambitious. Well, we get into this
trouble in balance. Now there are
two courses before us—and that
applies to many things, inciuding
transport, coal and other things.
Either we provide cushions every-
where, when planning really becomes
a question of setlling the balance
between the cushions and the strains.
1If we have cushions everywhere there
will be no imbalances, there will be
nothing idle because nothing more
would have been created. But then
the rate of progress will be. what?
We are compelled in this respect, our
compulsion is the population, the rate
of increase in the population, and the
question of employment which the
hon. Member referred to—17 millions
'of which even with this big third plan,
14 millions are going to be provided
through normal channels out of the
total of 26 million. And we are think-
ing of the rural works programme
for the purpose of supplemental
provision of employment. All that is
there. What do we do? We say, let
us have a settled plan, let us have
at  least an increase in  national
income to the extent of 30 per cent
over the five year period. Now, that
30 per cent is not going to solve the
problem of poverty; a plan based on
this assumption is not going to solve
unemp'oyment. We make it nigher up,
increase the size of the plan.

Then, if we increase it further,
since everything does not depend
upon ourselves, for the sake of going
to the utmost, pushing on to the-
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utmost limit of the possibilities of
development, we therefore plan on
that basis anc then we plan a pro-
jection. This, in turn, means so0
much food, clothing, etc. considering
the incomes that are going to be
generated and the needs that wiil
arise. And from that we proceed to
build up various targets.

This is, of course, very elementary
and very well known to the hon.
Member. So this is really what we
are facing. Therc is pressure from
every side. All the hon. Members
here want us to have more irrigation,
and the hon. Member is always
telling us that power is not enough.
When we provide more power, then
we are told that transport is not
enough. If we provide more trans-
port, then we learn that steel is not
enough. So all these targets are
included in the Third Plan..

And then, if we must ensure that
nothing gets out of balance, then the
plan will have to be at a much lower
level. If we see to it that it is the
best that this country can do, the
best that it is capable of, knowing all
the time that it is not always possible
to achieve the best in every respect,
in every fleld, in every sector, that
uncertainties are there, we are build-
ing under uncertainties. Even in the
countries which have got regimented
econo.nies their plans also are not
always smooth-sailing. There are
breakdowns and there are imbalances.
Here in this country what is our
position? We have to do the best,
because we are called upon to do even
more than this. And then we have to
be prepared always for something
happening, so that it may be that we
are not in full control of everything
here. T talked about regimented
cconomy. Here we have a democracy
at work. And then there is another
growing pressure, namely decen-
tralisation. That is a good thing. We
are decentralising to the level of
village panchayats. The regulatory
power of State is limited to thot extent,
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in the sense of control over multi-
tudes and millions of persons who
participate in this process of develop-
ment on a voluntary basis. There is
mixed economy; there is the private
sector, there is also the public sector.
There is so much in the private sector
which lies outside the control exer-
cised by Government. When those
who are averse to public sector point
a finger at us, may I tell them that
atleast some of the deficiencies which
are now appearing, which we appre-
hend so far as the Third Plan is
concerned, will also lie in the private
sector for instance, in the case
of fertilizers and cement. There
are these wuncertainties. I do not
blame them, because, they need foreign
collaboration. They may not be able:
to get it all the time and therefore the
delay occurs which they extend over
one year or more. We are faced with
this situation. Imbalances do occur.

What is the way to meet this imba-
lance? We do not want to go back
to that approach that we will have a
comfortable level of development so
that everything is nicely matched and
developed. What we will do is this.
We have been learning from ex-
perience. 1 do not blame foreign:
exchange for all our shortialls and
shortcomings. The Third Plan does
suffer from these difficulties but
atleast some of the difficulties
may be of our own making in the
sensc that we undertook ambitious
tasks, big things, with which we are
not familiar. We were possibly being.
optimistic also. When we found that
these were new things, it took a much
longer time to go through all the
preliminary steps, investigations that
have to be made, sizing of the
requirements, getting the project re-
ports ready, installations, and thenr
followed by the gestation period till
it comes to full capacity. We though
of the full capacity as if it would come
more easily. Part of it may be our
own fault. But, so far as these fautls
are concerned, I can assure this
honourable House that there is no com-
placency at all. If there is compla--
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cency, I would not have welcomed the
jdea of the discussion here. There is
no complancency. We took np those
points where the problems had arisen.
We highlighted them so that the nation
may know what the position is, and
what we have to do because, that
is a challenge and a call to
everybody, all of us here, to the ser-
vices and to the people.

Shri Nath Pai: 1  congratulated
you upon your courage for that.
There is a segment in your Cabinet
which is so steeped in complacency,
which never tires of boasting of
achievement all the time. You deny
it. I have proved it chapter and
verse. 1 require one hour to make
our constructive suggestions. I con-
gratulated you on your courage for
saying that.

Shri Nanda: Everybody did not
say that. I am not replving to the
hon. Member. I have to deal with
many things in the country. So much
has been written about it.

Shri Nath Pai: I wanted you to
make this point clear so that there
may be no misunderstanding.

Mr. Deputy-Speaker: Order, order.

Shri Nanda: That is so far as the
future is concerned.

I am first dealing with the imme-
diate present: the situation as it is.
We are dealing with the coascquen-
ces of an earlier period which in part
may be a contribution of our own.
But, a larger part of it is something
imposed on us, something for which
we could not be held answerable.
If the transport difficulty is there,
at least in part it goes back to the
earlier period. Similarly there are
other difficulties. The question is,
whether in the Third Plan, we have
drawn correct lessons and are we
applying them properly and ade-
quately. To that my answer is in
the affirmative. Yes. I can say that
about the first and second year of the
“Third Five Year Plan. I would like
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to give some information about it.
But, before I give the figures, I want
to place before the House one con-
clusion. I believe that these past 15
months have becn a period of fair
performance and produced fairly
good results, with greater promise
for the future. The results in terms
of income, employment, etc. are,
considering all the circumstances,
nothing to be despaired of. The pro-
cesses into which we have entered,
the corrective steps that we have
taken, the thinking that nas gone
into these—we have set In inotion a
series of steps—the result of which
I believe, will be scen in the course
of Third Plan. For the apprehen-
sions which the hon. Member ex-
pressed—many of them we also felt
to some extent. I believe that lee-
way is going to bc made up in the
course of the remaining years of the
Third Plan. May be that I feel very
confident that we are going to
achieve the increasc in the national
income that we have stipulated in
the Third Five Year Plan. 1 do not
say that; of course, nobody can make
an absolute prediction. Internatio-
nal situation may decide that to an
extent. Taking a reasonable view
of the possibilities, I think that this
Plan will go through and we will
achieve the rate of economic growth
which we have postulated in the
Plan. May be, in every sector it
may not be 100 per cent. I am talk-
ing of the Plan as a whole. This is
my impression generally about the
future prospect for us in the matter
of the Third Plan.

At the same time, I must make it
very clear. that when I say that, I
know that it is going to happen by
itself as a normal course. What we
are now doing, the effort that we
are putting in, will have to be
greatly intensified in the coming
vears before what I said now is going
to come true. That is for all of us.
Difficulties are enormous; handicaps
are great, but, I believe, as a nation,
we can meet that challenge. At any
rate, I see around me a different
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atmosphere now. A different out-
look has arisen. 1 find in the people
with whom I am associaled in the
Planning Commission, in the servic-
es, there is a new stirring up, an
appreciation of the big tasks and the
big rewards, and also of the great
challenge and the great risks involv-
ed. I think if we persist in this
attitude we are going to achieve the
results.  This I may say—I am :ot
going into the details—as a general
conclusion.

1 am fully aware that this will call
for very great cffort at home. The
country will have to be prepared to
take the stresses which are going to
arise. Transport is going to improve
as I was about to explain; cement,
fertilisers, cverything much beyond
expcctations or apprehensions, what-
ever we call them—all that is going
to happen. Yc¢t, we may not be free
fromn imbalances in the course of the
plan period. Thercfore, the stresses
will have to be borne in a rational
manner. If a little thing happens
somewhere, if we are not able to do
something somewhere for some rea-
son, if something is short some-
where, then, we should manage the
economy in a manner that the brunt
of it does not fall on the vital sec-
tors. We may have to submit to
inconveniences in transport and we
may have to do without things
which are of a lower priority. That
is going to happen. I am just giving
a general broad answer to him.
There is no question of pruning the
plan at all. T may make it categori-
cal. All pressures are to make the
Plan bigger. Everywhere pressures
are to make it bigger. 1 believe it
can be made bigger if agriculture res-
ponds. I cannot say that sitting
here. It can if all of us are so mind-
ed. The Plan is a nationa! plan as
we assert and I believe it has to be
taken as that. The responsibility is
of everybody. The international
situation will determine as to whot
will happen. The political situation
will determine what will happen.
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The question of resources is there.
Are we going to have the internal
resources apart from foreign ex-
change? There is no doubt in my
mind that the resources requirea
will be forthcoming. Already we-
have not done very badly in that
respect. There it is. If we want to
raise taxes, we have to do it, because
without taxes, we cannot have the-
much-needed resources. In  that
cose, can we go about teiling people
not to pay the taxes? That is not
the way to achieve success of thc
Plan, whatever the party in power
may be. We cannot, on the onc
hand say that we want the Plan (o
succced, but, on the other, do things
which will make it not to succeed.
I am saying this in a generul way.

There will have to be a greal deas
of economic discippiine in this coun-
try, in fact, some measure of ruth-
lessness also. I do not think that
we can do without that. 1 think that
any lack of performance anywhere
will have to be dealt with very
strongly. We have not done it su
far, as much as it should have been
done, considering the great clake of
the nation. But we have got to de
that, and we have got to do it for
ourselves.

For cxample, I may place before
hon. Members the fact that recently
at a meeting of the State  Chief
Ministers, T had to very humbly
place before them the suggestion
that there can be no non-Plan ex-
penditure at all, there can be no
necdless non-Plan expenditure, when
the Plan is still there to be looked
after.

Shri Nath Pai: Did they reflect
that advice by expanding the Cabi-
nets?

Shri Nanda: But the political
exigencies are there which the hon.
Member may be familiar with in his-
own field.

Shri Nath Pai: If you are satis-
fied, then it is all right.
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Shri Nanda: 1 am not satisfied.
-Otherwise, I would not have talked
like that. I am not satisfied at all. I
think that in the States, and else-
where, things have to be very much
better than they are now. There is
no question in my mind about that.
We are all in a way responsible for
it. My party is mainly responsible. I
.agree. And my party has to do cer-
tain things, and I hope it will do
them.

Shri Lahri Singh (Rohtak): Do
not divide the House into party and
non-party on this matter.

Shri Nanda: In this particular
matter the responsibility of my
party is bigger, and 1 accept it;
therefore, I say it. I do not want to
diffuse the responsibility totaliy in
that manner. There is responsibility
.on the other side too, but there is a
much bigger responsibility here, and
I am saying that we are going to
take that responsibility and to carry
it out.

I am sure that because the first
year of the Third Plan was an elec-
tion year, that might have adversely
affected the performance to an extent.
But I believe that it also carried home
to all of us what the pcople wanted,
and how much ('z3atisqcd they would
be if things did not move quickly,
and the risks attaching to the politi-
cal stability of the country. It is not
an ordinary situation that we are
facing. It has, therefore, to be met
by extraordinary measures, and we
can secure the success of the Third
Plan only on that basis.

So far, 1 was making only some
general observations but now I have
to deal with some of the statistics.

Shri Nath Pai: Do you agree with
my general assessment? Figures
need not be quarrelled about.

Shri Nanda: 1 do not agrec with
-some of the conclusions drawn from
those figures.

Shri Nath Pai: You do not agree
~wvith the fears that were expressed.
‘T hope that you will be able to cure
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these maladies to which I  have
drawn your attention.

Shri Nanda: I can give some kind
of a proof of what I am saying, of
the earnestness with which we are
proceeding in this matter, by refer-
ring to two papers presented to the
Consultative Committee of  Parlia-
ment. My hon. friend has referred co
one of them, but I hope that he has
seen the second paper also.

Shri Nath Pai: Yes.

Shri Nanda: But the hon. Mem-
ber did not refer to the second one.
1 was rather disappoifited, because
that paper presented the  brighter
side of it. In the first paper, there
were only those problems which were
reflected and also the difficulties
were mentioned. But im the other
paper there was also a string of
items of action, of new things keing
done in order to improve the perfor-
mance.

For example, there is the question
here, again, of a tussle between de-
centralisation and centralisation. The
hon. Member says that the Pianning
Commission interferes too much, but
then he also complains that it does
not do its part. I do not quite know
what to say; if we do our parl more
effectively, again, it will be called
interference. Of course, we want o
play our role properly.

The quality of planning is some-
times called into question because
something untoward happened some-
where. I believe that the quality of
planning is improving. In spite of
all those things that are said, we
have before us the perspective plan-
ning, to which the hon. Member has
referred. We have already started
working on the Fourth Plan, because
we took a lesson from the previous
plans. At first we thought that if
we started work on it in the middle
of the Third Plan it was good
enough, but now we find that it is not
good enough, and we have to start
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much earlier, Now, we havc started
preliminary work on the Fourth
Plan, in the matter of steel elc., be-
cause the period or the span of time
or the stretch of time requ.redq for
this purpose in order that it has to
be attended to properly is much lon-
ger than we had anticipated before.
Therefore, we have started now it-
self.

The uncertainty of foreign ex-
change etc. may still be there, but
we are going to do our part pro-
perly. We have tried to decentra-
lise, for the sake of speed and for
the sake of efficiency. So far as the
Planning Commission is concerned,
we want to leave absolutely no room
for doubt that instead of hclping, it
has come in the way of successful
execulion of the Plan.

We have asked the States to set
up Planning Boards, the main reason
being that for most of the things for
which they now have to come to
Delhi they need not come hcreafter.
If there is a competent body of per-
sons looking at things from the over-
all planning angle, so that there is
proper co-ordination and there is a
proper list of priorities etc. to be
adhered to, then they need not come
to us.

The patterns of Central assistance
have been simplified very much, and
hon. Members may have lcarnt re-
cently of the delegation of powers to
the Ministries. This is one of a
number of measures that have been
taken to see that there is not too
much of procedural delays and that
those who have to do the real work,
the agencies entrusted with various
tasks are not hamstrung by red tape
and other things. So, all those mea-
sures are being taken.

Regarding the perspective, the
Third Plan itself gives a perspective
for the next fifteen years in terms of
targets. Those targets may not be
very precise targets. They have to
be based on certain projections, and
based on those projections, targets
have been worked out. Is it not
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simply an idle exercise, but requires
enormous amount of  statistical
work, based on such relationship
ag co-efficients of income, demand and
supply, prices and all that, and based
on these things, we shall be able
to deal with the question of the com-
modity balances, inter-industry re-
quirements etc. in a much more
appropriate manner, because we have
improved the whole methods and the
quality of planning in this country.

I said that even in the course of
the current year of the Plan, we have
made considerable progress in prac-
tically everything, but not in all
things. For example, cotton is in
short supply. Here there is, on the
one side, foreign exchange, which is
undependable, though I may say that
I do not believe at all—I want to
dispose of that part of the argument
straightway—and at the moment, I
have no reason to apprehend that
the Plan will suffer to any considei-
able extent on account of the un-
certainties about foreign exchange.
A very good part of it, so far as the
projects are concerned, that is, the
industrial projects, including indus-
try, mining and power etc. has al-
ready been covered. So far as in-
dustries are concerned, I think that
about 70 per cent. has been ccvered
already; that is in regard to projects;
70 per cent has been covered. So
far as mining is concerned, about 90
per cent. has been covered, so that
we are already assured of a good
start, basically. Other difficulties
may arise, but so far as the main
structure of the Plan is concerned, it
has been secured more or less, and I
hope that in spite of these clouds that
we see, and which have arisen in the
horizon on account of the difficulties
about the European Common Market
etc. the Plan will be protected, and
that there will be no danger er
damage to the Plan on account of
those things.

I was dealing with cotton a short-
while ago. I do not know which is
more uncertain, whether climate or
foreign exchange. But climate is a
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factor which jinfluences agricultural
production largely.

As regards jute, we have got even
more than what we wanted. We
have achieved the target for jute
in 1961-62; the target whicn was
fixed for the whole five-year period,
the target which we had to gchieve
by the end of the Plan has already
been secured, so far as jute is con-
cerned. In the case of sugarcane
also, a very considerable increase
has occurred. Similarly, thcre are
other things also.

Regarding foodgrains, to which the
hon. Member has referred, the pro-
duction has increased from 79-3 mil-
lion tons in 1960-61 to 80 million
tons in 1961-62. Now, this niay be
true .

Shri Nath Pai: It is true. I am
only quoting the information which
you have given.

Shri Nanda: I am also quoting
the same information. I am only
trying to interpret it.

Shri Nath Pai: Why the word
‘may’ then? Tt is true.

Shri Nanda: It may be interpret-
ed as not being a very satisfactory
progress, and that is why the word
‘may’ comes in there, We
would like it to be much Dbetter.
The year 1960-61 was a Thighly
favourable one for agriculture, Our
target for that year was 76 million
tons. Of course, in the matter of cal-
culations, cspecially with regard to
agricultural production, we cannot be
precise. For agricultural production,
we depend on something done on our
own to contribute to an increase in
production by the various inputs--ir-
rigation, fertiliser, seed and things of
that kind—and then we can calculate
on the basis of certain experience
gained about the relationship between
the input and the resulling produc-
tion. On that basis, we expected to
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have 76 million tons. Now, it was

much more. That was because of a

very good season.

Shri A. P. Jain (Tumkur): It was
80 million tons.

Shri Nanda: I am talking of the
previous year, that is 1960-61.

We would like it to be much bet-
ter, But it is not to be interpreted
simply in that way. The advance is to
be in terms of potentials which we
want to achieve. It may be said that
we are investing money, we are creat-
ing new capacily but we are not uti-
lising it. You cannot take credit for
spending the money if the material
results do not follow.

The position regarding utilisation
of irrigation potential created is that
at the beginning of the Second Plan,
the figure was 48 per cent; at the end
of the Second Plan, it was 70 per
cent. In 1961-62, it rose to 76 per
cent, and later on it is cxpected to
improve further. Therefore, here is a
demonstration of a successful appli-
cation of effort to get better results
out of investment. There is a con-
sistent improvement in utilisation. It
can never be 100 per cent, because
in an irrigation project it is not that
we are going to use the water 100
per cent with a number of new pro-
jects coming up. That will mean less
than 100 per cent. But we are going
ahead successfully. Here is a perform-
ance that we are improving utilisa-
tion of irrigation waters yecar after
year and that is one way how we ex-
pect to increase agricultural produc-
tion.

1 was referring to cotton. About
cotton itself, we have taken to heart
that we cannot allow cotton and oil-
seeds to remain as they are, because
we depend upon greater production
of cotton both for exports and for
people’s requirements of cloth-
ing here. In the case of oil-
seeds also, that is the position. ~We
have to take care of exports also.
Special measures are being taken and
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{ feel confident that the position is
going to improve, In the case of cot-
ton, there is the question of dealing
with pests. We have now taken a
decision that we will give the fullest
assistance in order to fight pests. 1
do not want t{o go into details. But
all these things are done in terms of
the things that must be done. Every
effort is being set on foot for this
purpose.

Similarly, in the case of the first
year of the Third Five Yecar Plan,
there are a number of other scctors
in which production has been good
enough; ncw capacity has been creat-
ed in a wide variety of industries,
and still those deficiencies which the
hon. Member pointed out—they have
also bcen pointed by others—are
there.

Shri Nath Pai: I am very happy to
hear all this, but once again to get
the record straight may I say that I
pointed out that during the preced-
ing three ycars we importedq food-
grains valued al Rs. 463 crores and
cotton valueq at about Rs. 84 crores?
This causes me anxiely,

Shri Nanda: This has causeq me
greater anxiety. We have to see to the
fulfilment of the Plan. 1 think for
some time more, we will have to im-
port thesc commodities. Why should
we have got all this superfine cloth
produced in the country by importing
cotton from outside? It is a wrong
thing. We should be able to do with-
out that. But there are complications
There is capacity available. We have
to increase production of cotton of the
better varieties in the country for
which steps have to be taken. Till
then, imports will be necessary. Our
effort is not the maintenance of prices
on the basis of imports under PL 480,
because that is not a thing which we
can look forward to for a long period.
1 agree that on the question of prices,
there may be some difference
of opinion even among exports.
I have held the opinion, and expressed
it in this House, that I do not think
that we can take lightly or quietly

1171 (Ai) LSD—6.

ASADHA 1, 1884 (SAKA) in Targets of Third 12556

Five Year Plan

or with complacency the prospect of
any further rise in prices. It affects
the people who are most vulnerable.
It will be really opposition to social-
ism to allow prices to rise when we
cannot assure that the people of small
21¢ lov. i mes get automatically
adequate compensation for the rise,
which is not possible even in the case
of organised industries. That being so,
how is that going to be possible for
small shop assistants small teachers
and so on: Anyway, it is not possible
to do that. Therefore, since develop-
ment work has to be carried on, while
it may create a risk of strains, those
strains have to be met.

Hon. Members will ask: how do we
mect them? For example, we are
told, ‘Do not depend too much on
forcign aid” The answer is export
more. There are two ways. We can
produce more, which we should do
all the time. We should also see to
it that there is less consumption inside
the country, even though it may
mean hardship in the country. That
way alonc we can create confidence
and self-reliance. It is there that the
question of prices comes. If we export
more and create a king of relative
scarcity in the country, how do we
deal with it? Then again, poor people
are exploiled. Prices naturally go
up and therefore the question of re-
gulation comes in. Here again, there
is an outcry against the regulation of
the economy. Those very pcople will
say, ‘You are not giving us the
wagons wherever we need them’.

Now, the railways—because that
was also mentioned—I can create new
capacity, not suddenly as a result of
some unplanned demand coming up
somewhere. But it takes 2} years to
three years to create new capacity.
Therefore, in a mixed economy like
ours when it is said that everybody
should be free to produce whatever
he likes wherever he likes, they tell us
‘Give us the wagons at the points
where we produce those things’, it is
not possible to meet it. I am talking
of one aspect of regulation.
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Therefore, if we are moving at the
highest pitch, if there has to be a re-
gulated economy, and if it comes un-
der cloud and is threatened because
we do not manage it properly,
the question of controls arises,
the question of black market arises.
We canont have it comforable all the
way. We should be able to manage
it in some way by setting up consu-
mers’ co-operatives, this, that anq the
other. But certainly, we should face
the prospect that for the sake of our
self-dependence and self-reliance, we
have to export more and there may
be less of the things for consumption
in the country. We will have to make
do with this situation as best as we
can, not allowing exploitation to oc-
cur all round.

I was dealing with the question of
prices. There are two ways. ] agree
that we must dispense with wheat
from outside. The idea of the Third
Plan itself is that by the end of
1965-66 we want to end any import
of that. Therefore, I agree with the
hon. Member that there should be no
complacency about agriculture. In
agriculture, we are doing better, but
we will have to do very much better.
Which means that what we are doing
now in order to achieve the position
envisageq is not sufficient. We must
increase our effort to this extent that
at the end of the Third Five Year
Plan we should be able to do without
import. That position has to arise.
Therefore, agriculture has to be given
much greater attention. The question
ot fertilisers comes in here.

Shri Bhagwat Jha Azad (Bhagal-
pur): The hon. Minister is aware
that poor farmers who hawe fulfilled
your target in the matter of sugar-
cane are suffering. They have got 11
lakh tons of cane in the field. There
is nobody to remove them for crush-
ing? What is the relief he is going
to give them?

Shri Nanda: I may be answerable
for everybody’s faults ang failings.
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Shri Bhagwat Jha Azad: You are
the Planning Minister.

Shri Nanda: That is right. I will
be called upon to give answers at the
appropriate time. But if I start ans-
wering every question now, it is not
possible to do it in the time allotted.

Shri Bhagwat Jha Azad: In one
State alone, 11 lakh tons are lying,
and nobody is prepareq to take it.
We are punished for that.

Shri Nanda: The argument goes
rather deeper when we deal with the
problem: the problem of price of the
article, the problem of the price paid
to the cane grower, the quality of
sugar cane, where it can be disposed
of in the market at an apropriate
price, sugar exports and so on. We
are suffering a loss of about Rs. 25
crores in the export of sugar. We
have to produce sugar cheaply also.
There are many aspects to that ques-
tion and I have no time now to go
into them.

Shri Bhagwat Jha Azad: These
details are not being understood by
the farmer.

Shri A. K. Gopalan: About agricul-
tural production, does not the Minis-
ter think that the implementation of
lang reforms is part of the methods
for increasing agricultural production?
Is that not part of the increase in
production aimed at?

Shri Nanda: There is not one, but
several parts. Land reform is one and
the hon. Member knows it; he has
participated in some of our discus-
sions. We have tried to do our best.
It has not actualy appeared as very
good ang really effective. We cannot
help it. Sometimes much more has
to be done on the ground and in the
field in order to prepare people for
these things. We have taken up the
question of prices of wheat and jute.
We are tackling other things also.
Therefore, we are aware of that
aspect.

I was dealing with the question of
fertilisers. 1 would like to  dispel
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some kind of misunderstanding. We
have no doubt given those figures in
that note; that was the position at a
certain stage. Since then we have
been applying our minds to it and the
position as I see it now is as follows.
From 98,000 tons in 1960-61 , the pro-
duction went up to 143,000 in 196162
and is likely to reach 200,000 tons in
1962-63. Later on in 1965-66 it will
rise up to 800,000 tons. That is the
target to be reached by several steps
taken in this connection. Then there
are two parts the fertiliser industry
in the public sector and in the private
sector. I can assure the hen. Mem-
ber that progress regarding these pro-
jects is satisfactory.

Shri Nath Pai: What new grounds
have you got for revising these esti-
mates between June 12 and June 19?

Shri Nanda: Certain actions which
were in hand. We have taken notice
of them now. The private sector fer-
tiliser projects were lagging behind
and it was feared that there would
not come up in time. Now there is
something new which has been dis-
closed and that had accelerated the
negotiations for giving help to private
parties. The period of construction
can be reduced from what we had in
the case of the other projects—3 or
33 years—to 18 or 24 months. We
found out where the difficulties were.
Here again is another development
which enables us to take a more opti-
mistic view.

Shri Nath Pai:
issued to private
fertiliser factories? How long has it
been? Not a single ounce of fertili-
ser has come out of these four
licencees,

Four licences were
entrepreneurs for

Shri Nanda: What is the conclu-
sion. Should we not give to the pri-
vate sector any licence?

Shri Nath Pai: You gave them the
licences but not one ounce has come
from them. That is my charge.
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Shri Nanda: That is true They
have not proceeded very satisfacto-
rily. They had their difficulties and
they are being helped out of those
difficulties. Now, that is about ferti-
lisers.

There is then the question of
cement. The production at the end
of the Second Plan was 7.97 million
tons. In 1961-62, the first year of the
Third Plan, it rose to 8.28 milion tons
and the target for 1965-66 is 13 million
tons. Our apprehension was that we
might attain just 12'1 million tons,
that is short of she target by one mil-
lion ton. Some further steps have
been taken. There is shortage even
now. It is creating difficulties all
round. We are thinking of taking
certain steps in order to improve pro-
duction in this line more than we had
thought of before. Production in
relation to capacity is now about 88
per cent. As the hon. Minister for
Mines and Fuel recently pointed out
some steps arc being taken to raise
the efficiency ang to utilise the existing
capacity. It has been discovereq that
it is possible by certain steps being
taken to improve that. It may be
that all the expectations may not be
realised fully. But this is a direction
in which we can improve our actual
results. In view of the unsatisfied
demand, we may increase the capa-
city by licensing more units in order
to have a little more elbow room.

Shri Nath Pai: What was your
target for 1960-61 for cement?

Shri Nanda: I have got the figures
—all of them here, I do not carry
all of them in my mind; I am not a
kind of electronic brain. It was very
correctly pointed out by the hon.
Member that in 1958 the demand for
cement flagged a little because every-
thing else was getting a little depress-
ed and one thing led to another, all
these people cried: how can we sell
all these and they reduced the out-
put. It was mostly in the private
sector. There are so many other
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matters to be dealt with but 1 may
say that at the end of the third Plan
there may be a marginal shortage
of cement but by and large the Plan
targets would have been achieved.

Then there is the too vexed and
complicated question of coal trans-
port. This has been before the nation
for a few years. It has been disturb-
ing us very much and I have been
grappling with it. I may inform the
hon. Members that we are, uring the
last several months, meceting
the Ministries and officers and
going into the details. It is not con-
sidered interference now because we
iry to help them and are trying to
get exactly how the situation is and
what steps have to be taken quickly,
week after week, in order to over-
come these handicaps. This is prov-
ing to be uscful. This controversy has
been raging and it wag said that coal
industry had faileq and that its pro-
duction had not improved at all in the
course of the year. What has happend?
Is it because the Railways did not
move them?

Mr. Deputy-Speaker: The hon.
Minister will take some more time?

Shri Nanda: I will need about forty
minutes more.

Mr. Deputy-Speaker: He may con-
tinue next time, This debate will
continue during the next session as
official business. We will take up non-
official business now.

Shri A. P. Jain: May I make a sub-
mission that the hon. Minister may
circulate all these papers to Members
of Parliament—that is the targets, the
actual achievements and the reasons
for the shortfall?

Shri Nanda: Yes.
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14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRD REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with the
Third Report of the Committee on
Private Members’ Bills and Reso-
lutions presented to the House on
the 20th June, 1962.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Third Report of the Com-
mittce on Private Members’ Bills
and Resolutions presented to the
Housc on the 20th June, 1962.”

The motion was adopted.

14.31} hrs,

*ALL INDIA AYURVEDIC UNIVER-
SITY BILL

Shri A. T. Sarma (Chatarpur): Sir
I beg to move for leave to introduce
a Bill to provide for the establishment
of an All India Ayurvedic University
under the aegis of the Government of
India with a view to resuscitate and
encourage the study and growth of
the science of Ayurveda in India.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to provide for the
establishment of an All India
Ayurvedic University under the
aegis of the Government of India
with a view to resuscitate and
encourage the study and growth of
th science of Ayurveda in India.”

The motion was adopted.

*Published in the Gazette of India Extraordinary, Part II,
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Shri A. T. Sarma: Sir, I introduce
the Bill.

14.32 hrs.
*INSURANCE (AMENDMENT) BILL
(Amendment of Section 314 and 40c)

Shri Indrajit Gupta (Calcutta
South West): Sir I beg to move for
leave to introduce a Bill further to
amend the Insurance Act, 1938.

Mr, Deputy-Speaker: The question
is:

“That leave be granied to in-
troduce a Bill further to amend
the Insurance Act, 1938.”

The motion was adopted.

Shri Indrajit Gupta:
duce the Bill.

Sir, I intro-

14.32}% hrs.
*BEEDI AND CIGAR LABOUR BILL

Shri A. K. Gopalan (Kascrgod): Sir,
I beg to move for leave to introduce
a Bill to provide for the regulation of
employment and work in the factories
manufacturing Beedi and Cigar in
India.

Mr. Deputy-Speaker: Thc question
is:

“That leave be granted to in-
troduce a Bill to provide for the
regulation of employment and
work in the factories manufactur-
ing Beedi and Cigar in India”.

The motion was adopted.

Shri A. K. Gopalan: Sir, I introduce
the Bill.
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14.33 hrs.

*RESTRICTIONS ON EDIBLE OILS
(FOR MANUFACTURE OF SOAP)
BILL

Shri D. C. Sharma (Gurdaspur): Sir,
[ beg to move for leave to introduce
a Bill to mpose certain restrictions
on the use of edible oils for the manu-
facture of soap in India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to impose certain
restrictions on the use of edible
oils for the manufacture of soap
in India”.

The motion was adopted

Shri D, C. Sharma: Sir, I introduce
the Bill.

14:33% hrs.

*TRANSPORT CO-ORDINATION
BILL

Shri D. C. Sharma (Guidaspur):
Sir, I beg to move for leave to intro-
duce a Bill to provide for co-ordina-
tion of the various transport systems
in the country and for matters con-
nected therewith,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for co-ordi-
nation of the various transport
systems in the country and for
matters: connected therewith.”

The motion -was adopted.

Shri D. C. Sharma: Sir, I introduce
the Bill,

—

*Published in the Gazette of India Extraordinary, Part 1I, Sec. 2. dt. =
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14.34 hrs.

*SHOPKEEPERS (FIXATION OF
PRICE LABELS) BILL

Shri J. B. S. Bist (Almora): Sir, 1
beg to move for leave to introduce a
Bill to provide for fixation of price
labels on commodities by shopkeepers.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to provide for
fixation of price labels on commo-
tities by shopkecpers”.

The motion was adopted

Shri J. B. S, Bist: Sir, 1 introduce
the Bill.

14.34) hrs.

*LEGAL PRACTITIONERS (AMEND-
MENT) BILL

(Amendment of Sections 14 and 15)

Shri Hem Raj (Kangra): Sir, I beg
to ‘move for lcave to introduce a Bill
further to amend the Legal Practi-
tioners Act, 1879.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Lega] Practitioners Act, 1879”.

The motion was adopted.

Shri Hem Raj: Sir, I introduce the
Bill.

14.35 hrs.

*HINDU SUCCESSION
MENT) BILL

(AMEND-

(Amendment of Section 30)

Shri Hem Raj (Kangra): Sir, I beg
to move for leave to introduce a Bill

Bill

further to amend the Hindu Succes-
sion Act, 1956.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Hindu Succession Act, 1956”.

The motion was adopted.

Shri Hem Raj: Sir, I introduce the
Bill.

14.35! hrs.

*INDIAN RAILWAYS
MENT) BILL

(AMEND-

(Amendment of Sections 11 and 12)

Shri Hem Raj (Kangra): Sir, I beg
to move for leave to introduce a Bill

further to amend the Indian Railways
Act, 1890.

Mr. Deputy-Speaker: The question
is:

“That lcave be granted to intro-
duce a Bill further t@ amend the
Indian Railways Act, 1890”.

The motion was adopted.

Shri Hem Raj: Sir, I introduce the
Bill.

Mr. Deputy-Speaker:
Dwivedi—Absent.

Shri M. L.

14.36 hrs.

*CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 226)

Shri D. C. Sharma (Gurdaspur): Sir,
1 beg to move for leave to introduce
a Bill further to amend the Consti-
tution of India.

*Published in the Gazette of India
22-6-1962.

Extraordinary, Part II,
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further 1o amend the
Constitution of India”.

The motion was adopted.

Shri D. C. Sharma: Sir, I introduce
the Bill

14:361 hrs.

INDIAN PENAL CODE (AMEND-
MENT) BILL—contd.

(Amendment of Sections 405 and 406)

Mr. Deputy-Speaker: The House
will now proceed further considera-
tion of the following motion moved
by Shri Diwan Chand Sharma on the
8th June 1962:—

“That the Bill further to amend
the Indian Penal Code, 1860 be
taken into consideration.”

Twenty-three minutes still remain.
The hon. Minister may continue his
speech.

' The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, last time I pointed out to ‘my hon.
friend the sponsor of this Bill that it
was unnecessary for the recason that
the word “entrustment” had been
used in its non-legal or general sense
and therefore all trusts whether they
were specifically so created by the
Act or not will all be covered by the
present section in the Indian Penal
Code dealing with criminal breach of
trust. In the circumstances, I would
suggest to my hon. friend not to
bother himself so far as such cases are
concerned. I read last time certain
portions of section 405 where the
words used are of general application
and they included not only express
trusts, but as I stated implied and
also contingent trusts. They were
all covered by the very wide word
used in this connection. They have
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purposely used the expression “trust”
in section 405; they have used the ex-
pression ‘“entrusted with property”
Such entrustment of property
can arise from different cir-
cumstances, on account of combination
of centain circumstances a trust is
bound to follow. Whenever the terms
either expressed or implied are not
complied with, or rather violated,
naturally there is a criminal breach
of trust.

Such contingencies, as you are aware
might follow not only in the case of
a trustce and the beneficiary—these
are the common expressions—but also
in other cases like those of a bailor
or bailee. a master and a servant, a
pledger and a pledgee and a guardian
and a ward—in other words, as I
pointed out last time, all the relations
of a fiduciary character are covered
by the expression “entrustment”.
That is the reason why I suggested
that whatever the hon. Member had
in view is fully covered by the ex-
pression used. It must be remem-
bered that the Penal Code was pas-
sed ncarly a hundred years ago. Even
though it was passed a hundred years
ago, it has stood the test of time. Only
a few amendments have been found
necessary bringing within the purview
of the offence certain types of cir-
cumstances or violations whioh require
to be dealt with. Under these cir-
cumstances, criminal breach of trust
was a matter which was very clearly
defined in the Indian Penal Code.
Therefore, so far as the first objection
of the hon. Mecmber is concerned
namely, even the implied condition
also should be included, it does not
stand at all.

Secondly, if the wording is read, you
will find that there are certain ex-
pressions which deal with express or
implied condition. So far as trusts
in genera] or the relations amounting
to trusts in general are concerned,
they need not be further made speci-
fic, because they already cover the
wider grounds of all types of trusts,
either specificc, implied or resulting
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trusts. You will find that the word-
ing is extremely clear: “whoever being
in any manner entrusted with pro-
perty....” That expression has been
purposely used in its wider field.
“With any dominion over property,
dishqnestly misappropriates”. So, that
constitutes the first category of cri-
minal breach of trust. “Or converts
to its use that property.” That also
has to be done dishonestly. Then,
“Or dishonestly uses or disposes of
property in violation of any direction
of law.” Whenever there are direc-
tions of law, and if they are violated,
and further, that violation js done out
of dishonest intention, then only it
will amount to criminal breach of
trust. “Prescribing the mode in which
such trusts are to be discharged or
of any legal contract express or im-
plied.” The hon. Member will see
that the words “express or implied”
have been used in connection with
legal contracts. When there has been
a contract between the parties certain
matters arce made clear and certain
maticers follow as a matter of course.
That is the reason why the original
legislation itself has used the expres-
sions. “cxpress or implied.” Then it
says: *‘....discharge of such trusts or
wilfully any other peorron  to do,
commits a criminal breach of trust.”
So, if the hon. Member has followed
me, so far as the legal implications
not only of this law but of the law
on trusts are concerned, there are a
number of Acts. In particular, as I
have pointed out, we have got the
Indian Trusts Act, and the last chapter
in it—as most of the lawyer Members
of this llousc will, know—dcals with
conditions which are in the nature of
trusts. That means, though apparen-
tly or on the face of it they may or
may not be trusts, there are certain
relations in the nature of trusts. That
is why that chapter has been called
“The obligations or relations in the
nature of Trusts.” Therefore, they
are al] covered by the expression “en-
trustment” used in this Act.

So, I would point out to my hon.
and learned Friend, the professor,
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that whatever object he has in view
is fully dealt with and is covered by
the present wide expressions used in
the provisions of section 405.

The next point that he has in view
is to enhance the sentence. So far as
the question of penalty is concerned
under the criminal law, may I point
out to the hon. Member again that
after it is found on evidence that a
particular offender or accused person
has committed the offence, the ques-
tion of actual penalty to be awarded
or the punishment to be inflicted on
him has to be left to the judge who
'might be presiding over the court or
the magistrate or whoever it may be.
In other words, he would agree that
the question of punishment has to be
with reference to the facts proved,
and therefore the qunantum of punish-
ment should be ultimately left to the
judge in his—and this is known as—
judicial diseretion.  Therefore,  that
diserction should not in anywar be
affected at all.

What my hon. friend wants to have
is, he wants that the highest penalty
to be provided in scction 406 of the
Aot should be five years. Three ycars
is the penalty that has been provided
for, and in proper cascs it would be
open to the magistrate or to the judge
to give the highest punishment of
throe years.

Sccondly, so far as the scheme
under the Indian Penal Code 2s also
other criminal laws is concernced, it
will be open to a judge either to pass
the sentence of imprisonment or of
finc or of both. What the hon. Mem-
ber wants us to do is, the maximum
punishment should be enhanced to
five years and then he has put in the
expression, “and”. That means in all
cases where there is criminal breach
of trust, he is not satisfied only with
imprisonment. He also wants an addi-
tional infliction of fine. There might
be cases where a particular criminal
breach of trust might be interpreted
from the conduct of the parties. There
might also be what you call extenuat-
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ing circumstances. Therefore, in all
these cases, the wording that has been
used in the Indian Penal Mode is,
“with imprisonment or with fine or
with both.” What the hon. Member
has in view is, what you call, a cumu-
lative punishment, namely, a punish-
ment of imprisonment plus fine, You
will find that it departs from the
scheme of the Indian Penal Code
unedr which it is always within the
judicial discretion of the court to
either pass a sentence of imprisonment
or a sentence of fine or pass a sen-
tence of imprisonment plus fine.
Therefore, I would submit to my hon.
friend that it is not necessary to in-
creasc the maximum punishment under
the law to five years nor to have a
cumulative punishment consisting of
both imprisonment and fine.

I would, thercefore, request the hon.
Mcember not to press this Bill. A
similar Bill had been brought for-
ward in the last Parliament  with
exuactly the same words. Ultimately,
either it lapsed or it could not be
moved. The hon. Member has more
nr iess out of [riendly considerations
brought forward this Bill. I am put-
ting it in a rather lighter vein. I
would submit that the purpose of the
Bill has been fully served already. The
werding is wide enough; and I request
my hon. friend, the learned professor,
not to press this Bill.

Shri D. C. Sharma (Gurdaspur): I
have been treated to a very leaqned
discourse this afternoon by our learn-
ed Minister of State in the Ministry
of Home Affairs. I must submit very
respectfully that though he has argu-
ed his case very ably and very
eloquently, I do not feel convinced.
I had ceriain points to offer so far as
this Bill is concerned. One was that
the content of this Bill should be made
as clear and specific as possible. After
all, the magistrates and judges in
India will not have the good fortune
which I have had today of listening
to the able exposition of the hon.
Minister of State in the Ministry of
Home Affairs. This question forms
part of the legal knowledge that is
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there. Therefore, everyone will feel
handicapped. I wanted that this Bill
should be made so clear as to be-
understood not only on the floor of
this House as the hon. Minister was
exponding it, but also in a small
tehsil or in a small sub-divisional
headquarter. This was my idea. But
my learned friend has refused and
said that everything is there :n the
word ‘entrustment’. What is this
word ‘entrustment’? Is it a magic
word? It is an omnibus word and
it applies to so many things. I do not
believe in words of magic or in -;mni-
bus words. I want words to Dbe
clear and to have a precise and de-
finitc meaning. Therefore. 1 wanted
that the whole thing should be clari-
fied and made very simple. That was
my idea, but the Minister does not
agree with me.

My idea was, as you know, Sir,—
you were in the Chair at that time
also—that the punishment shouid be
enhanced. Are not criminal breaches
of trust on the increase? What is
the proportion of iucrcase? What is
the percentage? 1 cannot get any
statistics. Perhaps my lawyer friends
may be able to know that. But I
know from my recading of thec news-
papers and from my contacts with
my advocate friends that criminal
breach of trust has become scmething
in the nature of an apidemic because
more and more money is accumulat-
ing in our hands and more and more
persons are interested in that money.
All types of trusts are created in my
country and all types of persons are
being cntrusted with the management
of those trusts, with e result that
sometimes these irusts do not succced
in those objectives for which they
were created.

There is a tendency today to mis-
appropriate money, which is on the
increase. I. therefore. wanted that
the punishment should be enhanced.
But my friend does not want to do
that. My hon. friend is very compas-
sionate so far as this Bill is concern-
ed. I wish he were as compassionate-
in other matters also as he 1s today.



1:573 Indian Penal Code
. (Amendment) Bill
[Shri D. C. Sharma]

As 1 said last time, he is suffering
from an occupational disease. That
disease is that our Ministers do not
always try to see the viewpoint of
the persons who want a change. They
show some kind of allergy to change.
He does not want a change. What
can I do? It is a pity that that day
the House was very tain and some
-of my lawyer friends, like Shri ‘fri-
vedi, did not take part in the dis-
cussion. They would have expound-
ed this Bill much better than 1 was
able to do and supported me that
day. But I was left aione to fight this
battle of legal reform. I am not a
lawyer myself, but I have sat at the
feet of lawyers like Shri Datar, Dr.
Aney and others. It is they who told
me that this law needs reform. But
my friend says that what was good
in 1860 is good today in 1962. What
is this law? Is this law an archaco-
logical monument, a fossil, which is
a part of those remains which we
have dug up at Harappa and other
places. I want law to be & living
thing.

Shri C. K. Bhattacharya (Raiganj):
Is it the opinion of the hon. Member
that everything old is bad?

Shri D. C. Sharma: 1 cannot say
that, because people think I am my-
self growing old. But this is not old;
this is ancient. A thing which is one
hundred years old is not old, but
ancient. I want to plead with the
hon. Minister, who is sp compas-
sionate to persons who commit
breaches of trust, that he should en-
hance the punishment and make it
deterrent. But he does not do it.
I feel myself all alone in this House
and nobody supported me that day.
The Home Minister does not think
there is need for any change. But I
know a day will come when this code
will be changed. 1 think somebody
will take it upon himself, saying there
was somebody who wanted 1o make
a change in this law, but it was the
Minister of Home Affairs who stood
in the way. I know that day is going
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to come. I know the verdict of his-
tory is going to be in my favour.
With these words, I withdraw the
Bill.

Mr. Deputy-Speaker: Does the hon.
Member have the leave of the House
to withdraw the Bill?

Some Hon. Members: Yes.
The Bill was, by leave, withdrawn.

14.55} hrs.

*CONSTITUTION (AMENDMENT)
BILL

(Amendment of the Eighth Schedule)

Shri U. M. Trivedi: I beg to move
TOS¢—

Mr. Deputy-Speaker: You were not
here when I called you. I am allow-
ing it as an exceptional case.

Shri U. M. Trivedi: I beg to move:
for leave to introduce a Bill further
to amend the Constitution of India.

Mr. Dcputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri U. M. Trivedi: I introduce the
Bill.

14.56 hrs.

HINDU SUCCESSION
MENT) BILL
(Insertion of nmew Section 23A4)
Shri J. B. S. Bist (Almora): I beg

{0 move:

(AMEND-

“That the Bill further to amend
the Hindu Succession Act, 1956
be circulated for the purpose of
eliciting opinion thereon by the
31st December, 1962.”

The amendment proposed is:

*Published in the Gezette of
dated 22-6-1962.

India Extraordinary, Part II, Section 2,
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“After section 23 of the Hindu
Succession Act, 1956, the follow-

ing new section shall be inserted,
namely:—

“23A. No transfer of property
by femal: owner shall be valid
within two years of the opening
of succession in her favour un-
less it be for consideration, the
onus of proof of which shall be
on the transferee.”

It has been observed that male co-
successor or male relations of female
owner take advantage of the emo-
tional nature of the female owner and
get property transferred to them-
selves without consideration by way
of gift or otherwise. The female suc-
cessor has no appreciation of the
act. There is no denying the fact that
when property devolves on any per-
son, the death which brings about
this succession naturally affcects the
emotional nature of thc person,
specially so of females. Feminine
nature is naturally more impression-
oble, particularly under sorrow.

Every one knows that before the
Hindu Succession Act, 1956 came into
force, the Hindu woman had very
limited right in property. She only
enjoyed life interest in the property
and after her @feath, the property
passed on to the reversioner. With
such limited right there were always
relations, and people interested who
have influenced her emotion and there
have been cases where the property
‘has been sold for a song, sometimes
gratis, though the deed might have
said something. There has been a
lot of litigation on the subject and a
reference to law reports will show
how massive it was. Even at that
time, with all the restriction, when
she had only a life interest, steps
were taken to advance money on the
ground that it was a legal necessity,
so that the property may come out of
the family itself. There have been

15 hrs.

these cases. There have been diffe-
rent decisions of the High Court in
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which all these facts have come to
light. Now, with the Hindu female
coming in possession as owner when
succession is opened up—as I have
remarked, it opens up only after
the death of some person—the chances
of interested persons approaching the
female and working on her emotional
feelings is greater, because now she
enjoys full rights and whatever she
does or whatever transfers she makes
has at present no legal remedy.

My amendment of the Act propos-
ed in this Bill will give protecticn to
the female Hindu and give her time
to appreciate the property. Two years
is not a very long time, but it is
necessary, so that she should be ahie
to get in touch with the property,
know its value, know how beneficial
it is, and how much its price would
be. This will allow her time also,
even if she wants to make a frce
transfer, to come to a decision after
mature consideration.

I might here say that succession
affects a huge mass of Hindu females
in the rural areas. They are not
only simple but they are at present
uneducated. In these circumstances,
it is easier to play upon their senti-
ments.

Sir, in this Bill, it will be noticed
that though two years are provided
it does not prevent a genuine transfer,
and as the onus of proof would now
lie upon the transferee the transferee
will think twice before hec does any-
thing amiss and will have to look for
witnesses who are reliable and whose
testimony can stand the scrutiny of
the courts.

I submit, Sir, this is a simple Bill.
It explains itself and there is no need
for me to go into a longer discourse.
I feel that thig Bill is necessary in the
interest of the female owner who is
now enjoying a new right. There
have been cases which have come to
light in which property has heen
parted of as a gift and wherever
money has been paid it was nothing
compared to the value of the property.
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[Shri J. B. S. Bist]

1 do hope the hon. Minister will ccn-
sider what I have said and he would
be pleased to accept my motion for
circulation of this Bill to elicit public
opinion. We shall be in a position
then to know what reactions there
are and what in fact the opinion of
the public is.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Hindu Succession Act, 1956
be circulated for the purpose of
eliciting opinion thereon by the
31st December, 1962.”

Shri D, C. Sharma: (Gurdasur):
Mr. Deputy-Spcaker, Sir, my hon.
friend Shri J. B. S. Bist is doing a very
laudable service to the causc of social
welfarc of our country. He is doing
something in the field of social legis-
lation which I am sure :ome sociolo-
gists will take note of. I belicve, Sir,
that our Parliament will not be ful-
filling its duty if it does not undertake
social legislation. The difficulty s
this, that we have so many problems,
political and financial, that it is not
always that our Government can apply
its mind to thi: very cxciting field of
social Jegislation. I know they have
to think of law and ovder and other
things.  Therefore, social legislation
by and large, remains neglected in our
country.

If you look at the Private Mcmbers’
Bills you will find that most of them
deal with social measurcs, measureg of
social welfare. I think that is very
much to the credit of the Members of
Parliament in India. This shows their
awareness for social problems. Some
time back, I think I saw an article in
which the legislative activities of Lok
Sabha were referred to especially in
the fleld of social legislation. A few
pages were devoted to the govern-
ment’s efforts in that direction. But
mostly the credit went to private
members, as they are called in the
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legislative  terminology. 1t is they
who have been sponsoring these pieces
of social legislation. But the Govern-
ment has been performing its duty
very admirably and very consistently.
There could be no two opinions about
this. Whenever any private member
brings forward a Bill which can affect
the welfare of the people—men,
women or children—the Government
has always come forward and said that
they are themselves doing it and that
they wij] be bringing forward a com-
prehensive piece of legislation, or that
they will be doing something about it
in one or two years or in five years.
They have always, in such cases  ex-
horteq the private member to with-
draw the Bill. This is the good werk
that the Government has been doing
all these days. The poor private
member has no such protection as to
withstand the presure of the Govern-
ment, and therefore he chooses to
withdraw the Bill.

I know what iz going to happen to
this Bil] which has been sponsored by
Shri Bist. The same thing will happen
as it happened to my Bill also. This
morning, Sir, when I was sitting here
one Deputy Minister came {o my seat
and asked: ‘Whatl has been the fate of
your Bills al] these years?” I said :
“you know it. Why do you ask me?”
I said that there had been one uniform
fate for all these Bills, and that was
that T had to withdraw them. That
has becn the fate, a very cruel and
unkindly fate; a fate which I think no
enemy of mine chould have. But ‘his
has becn the case with me. I know
this will be the case with my hon.
friend Shri Bist also. I speak, first of
all, because I am interested in social
reform and, secondly, because I have
a fellow-feeling for all those private
Members who like me make futile
efforts to change the course of law, to
change the social laws in this country,
and who knock in vain at the iron
gates of the Ministries in Delhi—I do
not say they knock their heads
against those gates made of steel
because in that case they will cease to
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-exist. They surely do their best to
change the course of law but
they  fail. Shri Bist is doing
something which is psycholog.cal;
he is doing :something that 1s
going to make for the stability of
society. He is going to do something
which wiil help the cause of women.
When a foreign journalist met our
Prime Minister, he asked: you all talk
of what you did in the way of dams
and other things, but we do not know
what work your government has done
in the field of social legislation affect-
ing women. Very few people are
aware of the Hindu Code Bill. Now
Shri Bist is doing somecthing to safe-
guard the interests of women. His
approach in this matter is a very noble
approach.

Throughout the ages our mothers,
sisters and daughters have been very
emotiona], there is no doubt about it.
If they were not very emotional I do
not know where we would be. But
while this emotion should have its play
in the ficld of human relationship. in
the field of human sentiments, I do
not think it should have any play
when we come to property and o her
things, because clever people will take
advantage of it. And the difficulty is,
as we are progressing, unfortunately,
the number of clever people is increa-
clever people i. increasing in India
and the Ministers are not aware of it.
Clever people take advantage of the
nobility of women, the goodness of
women, the guileles ness of women,
the desirc of women not to hurt any-
body. Women are the noblest pieces
created by God. Clever persons play
upon their feclings and make them
part with the property.

Our women know how to bring up
their children, how to look after their
brothers ang sisters, how to help their
parents, but they do not know how to
own property or how to keep it be-
cause the sense of property has come
to our women very late. There was
a time when our women could not own
any property and they owned property
only in exceptiona] cases. Free India
has; made women owners of property
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like men. We have introduced an ele.
ment of parity between men and
women_ so far as ownership of pro-
perty is concerned. But the difficulty
is that these women, if I may use that
word—I am very sorry, I make use of
that word; but no other word occurs
to me at the moment—these women
who are my sisters and mothers are
duped by clever persons, and this is
done with the help of some lawyers
and other persons, and they are made
to part with the property, which Shri
Bist wants to prevent.

Shri Raghunath Singh (Varanasi):
Professorg are also involveq in it.

Shri D. C. Sharma: All professors
arc good persons, noble peisons  as
good as women in this world.

I was submitting very respectfully
that if women by succession own
any property, she should not be
allowed to part with her property un-
der the malign influence of anybody
at least for a period of two years. I
think this is a very gooq provision.
If this provision is not there, the
rights that we have given to women,
so far as property is concerned, will
be a right only in name not a right
which they will be able to enjoy. -

Nobody can take cxception to this
Bill or say anything against the Bill.
It can very  well be  asked:  why
should we circulate it? But if we cir-
culate it, what harm is it going to
do? Let the whole of India know
what we are going to do? 1 say that
Shri Bist is a very conscientious re-
former and he wants to gauge the
opinion of India before he is able to
push this Bill through. I know what
the opinion of India is. The whole
of India will agree to this Bill. I am
sure, all the bodies which are run by
women will weclcome this Bill. After
all it is meant for women; not for
men. I also know that people of
goodwill will welcome this Bill.
Therefore, I support this Bill and I
hope the hon. Minister will agrece to
its circulation and not act as the hang-
man of these Bills. With these words,
I support the Bill of Shri Bist.
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Mr. Deputy-Speaker: The time
allotted for this Bill is one hour.

=t wgmg fag : g wgRT,
# ArAdig qEeq, o favz & g9 geAa
F1 Ada T § 0% fag 7aieT (-
¥e) tam Rr MR T A9 H AT
RAT 17 | =g AT H AT T2AC AT
ge3 ) #fwarmar, wa f& fexii &t
iy £TT 50 14T | 394 AR AT UZ
sar AT <@g fF fer Tl w1 war a%
g FIT KT ST, @t AF A=F g |
AEA qrETiaTa a2 & {6 gW AN
FgETFy oAr g fF fexdi woar
iy F1T 187 U, 349 fex 71 F1 AT
LA AR S AL P E R4 tD
97 & IFIFT & AT AT TV FI1 IA-
famv ara g, 7, afz g ar 3%,
FrIg =iy fea s, o #waT ;T
foaT Teae1 & g ¥ tgsar-Am, (1,
3 faa forar star &, a1 29 9TAIT
7 a1 I 3471 femmrarar fFa femr
AT &[T AR ITIZAE T FIATR
fF TR EE WFH WIIA K AZ AU
FIT & TF THF AEATH AT AR |
& T FI7T {5 agi a7 (FaT =7 a1
ZFTFT &1 TN A IAH] AFAT § TARY
1 FF 2F gAT, AT AgFT IAU-
Qg &, 9 wa agEad g9 8§,
¥ 39 a1 Fy i v & fonge
T TFZ | IAFT AR famr q7

o guR qur #1 afefegig g
2 fr ey 9T WA X ITFT AR
FFREAATFIGAT] | ITHTRT TG
& fr afrregagr M ag 3997 99-
TR A31 FT qFAv | gAg 7 faw W
ggemaEr AT AE ¢ fF ITqEFR
T s T aF g e 3w qraEt
FIGEBIAFI TS| ITI AT Y
wafy § @I TIAA A G qFAT
& 3 g1y F4T ATEIE B, FTAOEE R
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G NCH AAFTIFTH AT AAEIT
i T F FTIIFIL F, 951-Faeew &1 a9
394 G HT AT F) 59 09 5 FF
gt & fF 39 aig, g, a1 NG Fraq
FEIU7E | W I FT q9Y (AA
A, AT AZ TR AT a1 T ANET &
T ARA AFA &t Ae qm fEaer
TEIT & AT IAFT 99T F7 g1 aFad

gl

TTAI3 H =L ¥ A H 39 fa A
T|IAFTATE ALK A F7AT § 06

FLAT g7 A9 & FAFT @wg A g
AN AT EHT AT FT AT FAS {1
T g, 349 A A S

1520 hrs.

Shri Gauri Shanker (Fatehpur):
Mr. Deputy-Speaker, Sir, I congratu-
late Shri Bist on his bringing forward
this Bill. Just now our senior hon.
Member, Shri Sharma was mentioning
about the lot of these private Mem-
bars’ Bills. I can, as a Meiaber of the
Orlrosition at least give so much of
assurance that whenever there ave
genuine demands and genuing con-
tents in certain particular private Mem-
bers’ Bills, we are always all at the
disposal of hon. Members of the rul-
ing Party to support them and they
should not feel sorry for that. They
are required to muster courage. So
much with regard to the lot of the
Private Members’ Bills.

Then, I stand to support the Bill
Women have been given full rights of
succession. Now they are full owners.
But there is a very great risk, as has
just now been pointed out by our
senjor hon. Member Shri Raghunath
Singh. We find in so many cases in
the rural area that ag soon as succes-
sion opens, the womenfolk are very
easily allured on some sentimental
ground or on the basis of some emo-
tional things. They very easily fall in
the hands of some reversioners this
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side or that side with the result that
certain hasty transactions in the shape
of gift deed or other kinds of transfer
deeds take place and the moment the
deeds are executed, you see the lot of
that particular woman. She is depriv-
ed of her property and the reversioner
who gets that gift deed executed in his
favour is not coming forth to supply
her even with food or clothing. She is
put in a very miserable lot. If you
just go to the rural areas, you will
find hundreds of such cases where
ladies who have transferred their be-
longings are now begging at this door
or that door. That is the lot of the
womenfolk. This would give a very
great safeguard to them. If at least
two years’ period is given, during that
period she can be in a position to un-
derstand the actual circumstances in
which she wag allured to make the
transfer.

Then, one thing more. Here the
word ‘consideration’ has been given. I
think that also should have been eli-
minated because sometimes when such
transactions would be agreed and act-
ed upon it would so happen, if this
clause is allowed to prevail, that a re-
versioner who allures that particular
lady can just show some sort of con-
sideration before the Registrar which
he would get back. That can be shown
and it would be a via media to con-
tinue with that further. But, still at
least there is some check with regard
to gift deeds and other kinds of trans-
fers. So, I welcome it. I think it is a
very nice thing and it would give much
relief to those ladies who are purda-
nashin or illiterate, who cannot follow
anything and can easily fall a victim
in the hands of reversioners or near
relations.

Then, again there are certain cases
where these ladies in other circums-
tances, just out of some love matter or
something like that, fall a victim and
manoeuvre in such a manner that they
transfer the property in that manner.
There would be a check also in that
respect. So, if this particular Bill
which has been introduced is accepted,
it woulq give very great relief to
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womenfolk, especially to those lLiving
in the rural areas.

I come from Uttar Pradesh where,
unfortunately, our land law still exists
and the lady finds no place in the
presence of a son. In that case the
widow does not succeed. But still in
the interest of the general public in
other States where there is no such
law, I think it is a very good and a
very healthy measure. I would
request the hon. Mover that he should
pursue this Bill and shall appeal to
the House to accept it.

Dr. M. S. Aney (Nagpur): Sir, this
Bill does not require a long speech to
support. We have already passed a
law some years ago conferring rights
on women in the matter of succession.
Woman at one time was regarded as
a person not entitled to property, but
those ideas are gone. Those days are
gone. We have given them certain
rights to inherit property. Yet, in
spite of the law the position is, as
has been described by Shri Bist and
Shri Sharma, that somehow or other
they are deprived of the benefit of
that legislation. The law which this
Parliament has passed is virtually
observed in breach rather than being
carried out. That is the position. So,
it is the duty of the legislature to
see whether the law which it has
passed for a particular purpose is
being properly carried out or not. It
is our duty to see that. We find, for
example, in the case of taxation
measures that whenever we pass a law
and Government finds that there is a
tendency to evade the tax, they imme-
diately come forward and try to bring
another legislation to plug the hole.
So, in the case of social legislation
also, we must see to it. We pass the
law here and yet in spite of those
laws the reform that we intend is not
being carried out by the public. Thé
laws are being openly broken even.
It is because there is not yet that real
reformist spirit which is really
required to carry it out.

15.27 hrs.
[Surt MuLcHAND DuBE in the Chairl):
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[Dr. M. S. Aney]

I think Shri Bist is doing a great
service. People have not got the real
reformist zeal to see that the law is
carried out. There is no reformist
zeal in the country which will look
after the way in which the law which
has been made is being administered
by the Government and also accepted
by the people. What they do not do
is the duty of the private Members
to do, if the Government of its own
accord does not come forward. There
is, in the Indian Government the same
tendency to avoid legislation of this
nature as the British Government
had. But when the Parliament have
taken to this policy it is our duty to
see to it. I therefore congratulate my
hon. friend, Shri Bist, for having
come forward with a legislation of
this kind.

But there is one thing. The word-
ing of the Bill as it is, only goes to
a limited extent. It will not cover
all t{ypes of cases in which women’s
rights are being defcated every day
by the people. Therefore it would be
better to accept the suggestion which
has been made by my hon friend,
Shri Raghunath Singh, that we should
circulate it for public c-'ilon. We
may get the benefit of this mcasure
being examined by the people at large
and also suggest how to widen the
scope of this so that every kind of
method by which the law is being
defeated will be covered by it. For
this purpose I am inclined to support
the amendment of Shri Raghunath
‘Singh.

Shri Warior (Trichur): Sir, I sup-
port the objects of the Bill but at the
same time I doubt very much whether
this will be so effective as the hon.
Member wishes it to be. The reason
is that this Bill originates more or
1ess on the assumption that there are
certain emotional circumstances and
I doubt very much whether emotional
nature or circumstance is such a
transitory thing that it will go into
thin air within those two years. So,
I wish that it should at least have
Ybeen five years’ duration during
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which no such transaction of aliena-
tion of property should take place.

As far as the ‘consideration’ clause
is concerned, it is more or less a pro-
viso and it should not have been
therc. 1 agree with the sentiment
expressed clsewhere that even though
this consideration might be something
tangible in monetary terms or some-
thing like a property, it is doubtful
whether that consideration  will be
quite in order. Because, many a time
we have come across, in documents
of a similar nature, certain considera-
tions mentioned but at the same time
without consideration they arc not
given at all. There is a bogus men-
tion of considerations.

If the aim and object is to protect
the rights of women to see that these
illiterate women who are not so
sophisticated to understand the intri-
cate nature of law, if that is the aim
and object, then I think that all such
provisos also must not be given, as
we want to plug as many loopholes
as possible and make it fool.proof.

In the circumstances I think that
not only women but also some of the
illiterate  males also require these
protective provisions in law. Because
now-a-days, unlike as in olden times,
when new legislations have come into
the statute-book giving property
rights and inheritance rights to males
and females, all these rights must be
more or less protected.

Mr. Chairman: It is beyond the
scope of the Bill

Shri Warior: That is not within the
scope. This is only a suggestion for
future Bills by my friend Shri Bist.
As it is, T think it is upto the Gov-
ernment to have come with a more
effective Bill with sufficient machinery
to implement the aims and objects of
it, so that the rights already given by
legislation to our womenfolk in India,
especially in the North and in the
patriarchal societies—because this is
not so much in the matriarchal
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societies, there is the males’ rights
which have to be protected from en-
croachment by the women—might be
protected. This would have been
more proper, and I hope that the
Home Minister—especially, half of the
Ministry  being also manned by a
lady of eminence—will agree to this.
1 therefore hope that a Bill of a more
effective nature, with all the neces.
sary implementing machinery pro-
vided, will come forward in the
nearest future. With these observa-
tions I support the Bill brought for-
ward by my friend Shri Bist.
st q¥ (@reTra)  @arafy a3
77, A1 face A N fam gega fear & &
IAFTAAGTFATE | & o &r &
AATE AR AT AT X qA0E, AW A
zqr g fe a fexar w@dY & § gadr qrar
YA AT § fop 9% fegdmy, oY
3% g9 @I &, IFRT WA IqN@ |
EECEAR IR R e et [ (Rt
Faredl § fr 3% feder, 3@ off,
IAF AR A ITF f@gL A% fwe
S1gq 7@ A & AFT ITHY T H
TATAY A @A &1 W Tg wigAd
F1E o E AR ANT AT G AT
AR I FINEF I FT WA
gt & FF 7q 97 § ZeqaT = Faay war
aq WaegR i FAaT R AT E A
IARIA FF TIAAT AT TN § AR
faar JaR awA@ {AA IT4 IET@T
¥ fqd T & | 9T 37 TG HT AT gHIR
LEERICIERIEIECRER IO S I
faa ) fae 718 & IaAT ag@ Iw @
Lig

sofY qradvg s At S ¥ @ fF
g9 fae 1 %z 7Y g St v A= Frg-
3z yvad [@mwar Qa1 & waly  a@g
fawyr 3T AT | AR A1z Feaq
faeq 1Y & F ATET F AT X FY G
9T 1Y § Tfd AT ITF FIER IR
X 1 gtk g7 ag faqgr st @Y s
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& a1 T g7 T 9w QU Y AT i
AEA R GAE N F qE AT AT
FAATHT T I TR A FAT 15
ZH T T8 & I AT 97 AT E |
& fasr & ag BT av Y &Y A |

fa=r % forargan & f a1, ff oot
firres FrzEw 00 IE 3T HI & Al
ATES g FE@T | K wwwarg fFoag
TG F=A AT § AR F qwaarg
IR & & 3§ @1 FT foar srar
Afgd | gaH AR F I | faar §
fr fe viFE W% 9% WS @ AW
@ wr T IAw | g@w A ¥ A}
FEAT A8 & I T | 919 1% a4 wfgan
& & AR ¥ T0F 373 F w9
TIAT 3 J1 TR FATFAT Iq JTAHT
FIAT T FAATE 198 TAT et &,
IEFT X AL AT, IAFT FIE7F AT
AT §, T A AT § I I9F T
T3 AT g, 398 faem @y 5
IAFT AACHT | T gEA ¥
FTE Tr92f ITF I AT § AT A TIEAT
& % 99 F1 3T T FIAT AR FN
gafaq gq & Sr @ 51 qifaqT @Qqr
AT g g A I3T A=q1 }  WMF Y dar
AT FA & graeq § v qrfqsra § sa8
HIFT IFL ZIARTFT A9 A1 AIT A
TEdY & IAAT A7 FEWE frarwar g
T IaF FfGITaT FT AT §, AT
Y &1 ) AT, A TFAE, qg AN
STET AT IqF FRE | {FF AW@H
St faez F gatior &7 & fame a3 39
faqr &1 war § zafad ¥ 967 oy
FHET FATE |

3 faasrggae &1 1 At
TEqTT QT 141 g, § wwaAarg fF 3@
FA1E TH@ AG § | AT AR TAY
e F fran ama A A -
g1 % f& @ v &1 wifAAq g5
aRTR Q@ R A q gwwar §
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& O 9T AT B RIS
Mt | A 79 ¥ 919 a7 A
oF AT A 3 T fe g@ s rane
¥ g oY & & fod wAT T,
TR T RAT AN § 5 90g
wh Qgw & fag fer e,
uTg 9 g & fad fFar ma @
9. goa™ ¥ fag ey s, 917 Q%
wfgarst #1 feafy gawdr agf g, 399
FIE T AET G | T qF ITH! {Aar
ST AFT FIT T ATAT AT JT TF ITHY
feqta gure aret 7 & | = = faad
g & fag 39 faor #' @@ 99 I+
qure § wfgenai w7 feafa § ag
YT ALY, ATSHFA F ( ATATEAT § IAE
wAEq Iad feafs F af et a=
% 3 faer 1 78 avr Ag¢ & | gAfeR
zasr ol YA & fod @A FTEr |

TRt F A fR I faa |
AYE FIATE AT TRET AT R
AR AATE |

Shri A. N. Vidyalankar (Hoshiar-
pur): Mr. Chairman, the motion is
for the circulation of the Bill for the
purpose of eliciting opinion on it. As
has been pointed out by some of my
friends, 1 feel that the purpose of the
Bill is so laudable and the Bill is so
simple that there is no need of circu-
lation of this Bill. I do not know
how my friend Shri Bist moved a
motion for circulation. I am afraid
that this interval would be utilised by
unscrupulous people and this will
invite various undesirable {rans-
actions to take place during the inter-
val. When people know that such
and such Bill is coming up, and from
the proceedings of this House the
people will know that the House is
generally supporting the Bill this
interval would be harmful as it will
induce people to enter into spurious
transactions during this period.
Therefore I would suggest—it is net
provided in the Bill, no period is
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specified here—but I would suggest
that the period should be very short,
it should not be very long. As Shri
Bist has suggested, it should be up to
December or something like that.

I think that the universal support
that this Bill has received in this
House will convince Shri Bist that the
Bill is going to get support from the
public also, even if it is circulated.
There is no other motion before us,
we have only one motion and that is
that the Bill be circulated for elicit-
ing opinion thereon. Therefore, even
if it is circulated, I am quite sure,
just as the Bill has received support
in this House, it will receive support
outside also. This is such an innoc-
uous Bill that all the Members have
supported it. I would request the
Home Ministry to kindly accept this
motion. I do not know, just as Shri
D. C. Sharma has pointed out, the
fate of Private Members’ Bills has
not been in the past very encouraging
in this House. I hope that at least in
this case, the appeal made by Shri
D. C. Sharma would be listened to
and the Government will not oppose
this innocuous motion for circulation.

So far as the merits of the Bill are
concerned, as I have stated, the word-
ing, “unless it be for consideration”,
is not happy. I think the wording
should be changed and it should be
improved so that this part of the
section is not mis-construed. 1 hope
when this Bill finally comes before
the House, the drafting would be
improved and the defect removed.
Generally, in the case of these social
legislations, the difficulty is, the draft.
ing remains defective and various
loopholes are found out. Before a
Bill is enacted, lawyers find out the
loopholes and advise their clients and
the purpose of the law is defeated.
Therefore, I would like in this case,
especially because it is a matter of
transfer of property and various
unscrupulous people will apply
various devices, the drafting of the
Bill should be very much improved. :
With these words, I support the
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motion, because there is no other
alternative.  Otherwise, 1 feel that
the Bill should have been moved here

and passed.

With regard to the time limit, I also
feel that two years time is a little bit
too short. Time should be increased.
When public opinion is elicited and
we are armed with public opinion, I
hope my hon. friend Shri J. B. S. Bist
will see there is improvement. I do
support the suggestion that it would
be better if, after eliciting public
opinion, the Government itself comes
before the House with this Amending
Bill. Because, I am quite convinced
that the intention of the original law-
makers was clear and it is only a
lacuna that has been left in the origi-
na] law. Otherwise, the intention of
the law-makers was clear, they
wanted that women should be really
benefited. There was some lacuna
left. We should be thankful to Shri
J. B. S. Bist that he has pointed out
this lacuna and tried to plug the
loophole.

With these words, I support the
motion.

ot fegrem fag (1w : qamfa
Y, g fpdaw &1 A AT ST S
FATAT AT § A TEH H GFIT 9T &
FfFT g7 97 wfgar agamt ¥ oy
faare wwe wE f5a & 1 amaw iy
HEITAT T FT Ja19 A 97 AfgerHi
#1 gfezsron gufeqq w7 JM

73T & 97 7geqt 7 39 9% fa=re
i W o Ie3iy TowT audA fear
i & T3 fadgas =1 @0 o9
T9 GIA & FTHA AT AGATE | §LUF
faag & 2t o1 @F & M7 3aw vF &
99 FT @T ¥ g AR F @ T
199 TEf FY 97 qwar | afz 37 fadaw
F1 @17 F7 foar mar @ faw 93
¥ ferg saafusrs afyfran qm frar
T g7 I9H I 9T @ Sraa

ASADHA 1, 1884 (SAKA) Succession (Amendment) Bill 12592

3§ wfafags § aga feat o &= fEr
T & a1 o 71 9% qfa F g AT
R W7 geafeqql & 4 9 g9
sfasr fear @ ar &fFT s 3@
fada= gra 37 sfws 3 AF T
F1 qae7 far 91 w@r & fF 3w Awer
AT FT &Y AT qAF A A¥ A Y
WY At I ¥ F 39, fgar @ FaFd,
T AE FT AFAT | AT T TFE I
gftraTe o) OF Ay o WY E

& smaar = g 5 9w ¥ feeg
Fanfasr wfafram o gor a= &
7H A% IF faaTr gremm gt o
@F T Fi% wiwg faxa g 7 fad 2
AR 7 gA&T F1E 4FA faqm a1 §
& sraar g g f& f&adt siar 3
39 T F geeaw fwar ar I
IEET RIEN FOAT AT AR A K
3P qFAE ey Fife av@
AT AT WG § AET IR 9T F7
fear

gar ot gr Far & fF o ey
o ®1 FOHT ATH FT AR FIH
HIazqHAT &, 9fq G TAT & | TEHT AT
R #1 mfawifoolt & o af off 2
afeT 3 ordr & fam wvar A 9 ar
& ¥ w39 faamw w1 e
7 foar mr ar @ @ A% T arEEE
FY a9 FT T FT 9279 g} F7 FRAT
AT 3T ITH qF TR AT AR Y G
T | T AE FAA G &Y AT AT
IFHT AT H TFEE 92 qEAT &

=41 fawa § 73 qF Afger qzen
¥ ara g% | 3G FeT 5 g wfawre
9T F UF AT A7 Gy g 0 o gy
qrar A1 g & fE ogw wE § wrwv
YA AFAE F7 JM | Fg Fer
St sifawT gwwt fqar @ 9€ 97 O
gl Ay Sy =nfgw o g g ¥
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[ fagraa fag]
# waA & waedt & ared faags 7 a8
qe7 Iaferd #TF gu 3aFT farg Fav
g 1 aar 7gF g fz {5 S Afasre
wfgardt &1 faar gom § 99 97 =
AMGY ATH | IAGT STIW FTF FT ITHT
777 TfsTe At =rfem

ZEl ¥ ar § war w1 @ f agi
FATT RIAN &1 AFAT § | AET 7
ZETET # WY A F1 a9 WG W1 T3
7gr & HIT 9X&T W qATA g1 @I E |
7T 02 & @Y g A IAHT 78 FhawTT
fegar mar ar

it @At S T g fr oAl &
na faa & gFw agq & FF A
TNFT T & | Fg Aad wF AT T 7
Ffwa & amadn g fF gq fagas 1w
SETA AGE A7 | A T q1T |qTA O
fF gn 7 feg SaTaFIe F197 a1
faat & YT 97 7% ag 7 7w 1 &
TAFT gERTEN fwar war @ a9 A% 3@
gfywre a7 TrF Fwar Ifaa AG0 T
zq fagg o< wfgar azeam w1 faay
& § T HET AT KR gHFT ATAAT
=ifge fa afgardt 7 g9 a7 & «@0
wfafsm &, 3 g9 sfasre o7 s O
Fqa ¥ & a1 Agf 1 W q AT gl
fF g7 a7 UF T F q9 Qv FF
fore 7 &1 €T fepa Smma AT A
7 fa=me & f& gasr {741 F7 9
AT & fou qET 9 & IITF TEH
TAST qaT F7 AlgaAr qI€qHT F I
F7AT I fF 98 {7 97 "wuA[ 77 F
% g7 wwTT &1 q@wa IgUfase
FIA H AT A1 a1 AgY | 3977 4 TR
At gg FA fwam o 1 AT A
TIFAS KT F qAT g7 T2 F7 wfgAv
FIETHT FT T FA 7 F 7 AN fE6T
Aty 1 A afgAm & gfrwre w
ITfeqT FT THAT F 1
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¥ faume ¥ 19 TF & #7197 &
W T & 4 fGATA & wiaw 1 771 g7
gt A1 i A g = 1fRe | S wfaEwTT
3wt fAAT ¢ JqET SWW F AT
ITFT T wEET geT Tifer | z®
F1 gETENT g TwAT & &1 Fgran ofY
&1 &1 €, AfHT 30 T8 9T F w0
AT W &1 gAET Agean ot TEE gr
qRT |

Shrimat{ Sarojini Mahishi (Dhar-
war North): At the outset, let me
congratulate the hon. Member who
has brought forward this amendment
to the Hindu Succession Bill. I am
glad to know that many Members.
even including the Members of the
Opposition, were kind enough to
speak in favour of the proposed
amendment, Not only did they
speak in favour of the amendment,
but they also went to the extent of
saying that the period should be ex-
tended to five years, and some of them
even went to the extent of saying that
it should be even as long as they live,
and so on. But the one thing that I
could understand from all the speeches
is that all of them are in favour of a
Bill such as this.

This amendment reflects to a great
extent upon this social condition in
which our women are, The legal
disabilities, and the social position in
which they are staying, all these are
being reflected, if we read this Bill

However much we may boast of our
ancient culture and our Vedic herit-
age, we find that after a period, there
was a time when women were under
a number of legal disabilities. During
the period of the Vedas, a girl was
considered as equal to a boy from the
point of view of succeeding to the
property also. The saying was:

I ”

gx0 gfgaTr @wr
A daughter was considered as having
equal rights along with the boy. But
in course of time, with the advent of
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the great law-makerg like the great
wrifers of the Grihyasutras, and there-
after, the Smriti writers, like Guata-
ma, Apstamba and Vasishta we find
that the legal disabilities went on in-
creasing, as far as the women werc
concerned. It was stated that unless
the women was married according to
one of the first four categories men-
tioned in the eight types of marriages,
she could not have absolution or
moksha, or she could not have the
samskaras in the Gotra of her husb-
and. It was stated that:

‘TR {ERGATGT  STSATIAEET G
neat TaEREd qaraTEEseTa: 1

These were the eight types of marri-
ages, and a lady who married only
according to one of the four types of
marriages could get absolution and not
one who marriedq according to one of
the four categories mentioneq in the
latter half of the sloka.

Therefore, in this way, we find that
greater disabilities in the filed of mar-
riage, in the field of succession and in
the field of education etc., were plac-
ed upon the ladies. To a certain ex-
tent, I must say that they were consi-
dered as one amongst the different
commodities that a man could possess
and boast of. However much we may
boast of our Upanishadic culture which
is represented by Gargi, Maitreyi and
such other Brahmavadini scholars,
thereafter, when we come to the sub-
sequent period, we find that the law-
makers ‘were rather unkind to the
women. Even though today, the hon.
Mover and all the other Members are
speaking so kindly about women, the
ancient law-makers were to a certain
extent unkind to women. On ac-
count of the political situations that
arose in the country or on account of
other circumstances, I°do not quite
know, women were placed under a
greater number of legal disabilities
and social disabilities also.

We find, for example, Yajnavalkya
saying that a lady could not possess

any property except that of limited
streedhara.

He has said that:

‘g fEaweafE SuRaT |
sfagafrar 7 efras ofifaag n”

Only that little property or right
which is given to her by the father or
mother or by brothers, and that which
is given to her during the procession
at the time of marriage or that little
property which is given to her while
sitting before the sacred fire, would
be left to her, but even that property
could be taken away by the husband
in times of difficulty.

Therefore, the great law-givers
went to the extent of saying that
she could not possess much property at
all. Katyayana, one of the Smriti
writers went to the extent of saying
that a lady could not possess more
than one thousand annas, which also
she should utilise for purchasing uten-
sils, for the sake of the cattle in the
house etc. I do not wish to linger
any longer on this subject because
the Houe may get itself absorbed
with those ideas also.

Until the year 1937, we find prac-
tically no legislation in favour of wo-
men. Until the Gains of Learning
Act was passed, a lady could not pos-
sess even that little money earned by
her on account of skill or on account
of her skilled work or anything of
that kind; I think that even after
that, she could not have that money
all for herself. Until 1937 when the
Hindu Women'’s Right to Property Act
was passed, we find that neither the
widow nor the woman could get the
property and dispose of it. I make a
distinction here between the term
‘widow’ and the term ‘woman’, because
the 1937 Act refers to ‘woman’ which
really means only the ‘widow’; it was
the widow that got the property, and
not the woman; all women did not get
the property but only the widows
were entitled to get a limited share
or a life-interest in the property. That
life-interest also was governed by a
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number of restrictions. Of course,
during her life-time, she could utilise
the proceeds of that property but
even during that period, she could
utilise them only for certain purposes.
Otherwise, the reversioners would
jump upon her and say that the pro-
perty was not being properly utilised.
She could not sell off the property.

After a period of 20 years practi-
cally we find that the Hindu law was
being codified. I do not know how
many great events, and revolutionary
events had to take place in our social
history in order to get a picce of le-
gislation in favour of women who
formed nearly half of mankind.

Even after a period of twenty years,
we found that when the Hindu law
was being codified a large number of
women and men were gathering outside
the Parliament, holding black flags and
demonstrating that they were not in
favour of the codification of the Hindu
law, and especially in favour of giving
property to the daughters. But, in spite
of that, we find that the Bill has been
passed, and not only that, an amend-
ment is also being brought forward to
the original Act.

In this connection, I may quote thc
words of Justice Gajendragadkar.
When people made a representation to
him that women were illiterate, that
women were uneducated, and that they
should not be given property because
they did not know how to manage
property, Justice Gajendragadkar
was kind enough to remark that there
were many men who had been fortu-
nate enough to be the adopted sons
of great fathers; illiterate men were
also there who were fortunate enough
to be the adopted sons of rich fathers,
and they were enjoying the property,
and not only that, they were supposed
to be capable of managing the pro-
perty also,

When that is the case with regard
to men, why should it not be so even
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with regard to women who are capa-
ble, who are managing the household,
and who are capable of managing
porperty also? They may be illite-
rate; they may be uneducated, but they
may have the capacity to manage, or
if they have not got that capacity, they
will cultivate that capacity of manag-
ing property.

In parts of South India, we find that
where the matriarchal system of fami-
ly is prevailing, we find that women
are enjoying, so to say, a predomi-
nant place, and men are lamenting.
But I think that there also, uniformity
of law will be brought about.

After 1837, this was the piece of le-
gislation that was introduced. Now,
no doubt, social legislation is greatly
needed in our country. But before
such social legislation was introduced,
great social reformers like Raja Ram
Mohan Roy, Lok Manya Tilak, Ishwar
Chandra Vidyasagar and others tried
to create public opinion and educate
public opinion, and then they tried to
bring about legislation.

Now also, legislation 1is being
brought forward for eliciting public
opinion, and so this legislation is also
being utilised as a supplement for
educating the public. Therefore, it is
in time that the hon, Member has
brought forward this particular
amending Bill, And this Bill is to
the effect that no transfer of property
by a female owner—it is restricted
to the female owner—who after the
1956 Hindu Succession Act has come
into force, has been made a full owner
of the property that she has been able
to claim, shall be valid within two
years of the opening of succession in
her favour unlesg it be for considera-
tion. So, the clause ‘unless it be for
consideration’ is also there; of course,
‘consideration’ always implies adequate
consideration. So, there is no restric-
tion; on-the capacity of the woman to
enjoy the property or to dispose of
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the property as she likes. But this
provision is intended to protect wo-
men who without proper knowledge
transfer the property. Of course,
ignorance of law is no excuse, no
doubt, but in the case of women, to a
certain extent, this concession will
have to be continued. Ff, without
knowing the result of what she is do-
ing, a women enters into any such
contract for the transfer of property,
the onus of proving that it was pur-
chased for adequate consideration falls
upon the transferee of the property.
So, I feel that this amendment has
been brought forward in right time.
Without this amendment, that parti-
cular section of the Hindu Succession
Act would not be serving the full pur-
pose for which it was brought into
force. To a great extent, this will go
to help the womenfolk. Until the
time when our social values change,
until our women become educated,
capable of knowing their own rights
and also whether they are in their
favour or otherwise, I think that this
concession should be given to women.

I congratulate the hon. Member
who has brought forward this Bill,
once again,

ot go o Rt (geArAgT)
aETMa wirest wgEa, 3w o
F AEHAT & fAm Tt AT 37 Ay
azq § yafeas far war &, 5f6 9%
AATAT ZAW KL AT 39 TIT & qTHT
ff & zafao 3T o3 S @y o
FAT 8 A

g A6 37 faa F 3¢eq A1 geaew
2, 39 73T & wfrsax ArAg qeeanr
I & T § ) ag 5g) & Fp o 2w
IS SR 1 QT MR A §, Py
FARY ATt AT agAT FY w § A
SRR frert &, A dar A 8 fr 3 o
TfIFTR FT R ¥ TR, A 37 ¥
STaETR faaY &, 3a9 7 dfaa g g,
¥ A1 smaer gy ¢ Tifge | g4

graey ¥ FITT I are-faar g3 e §
fF aw At ® quw gtase frear
#1 ag A& gumar =fgg fF
T e ¥ fE oTER #W §
I9 FY AT #9 ¢, 71 A 9w F qg
afas 7Ef & | 7 fAdew FaT g
g fF et a< gev S & faw qeeam™
§ 3 99 ooq "oy Al § oy AR
W & & 1 F "ud faw § qF 70
7z T @gr g § fF gy aga @
qTAE-aed QA g, Y faem A g &
HTIO[, TAETE HT H=G A7G ¥ TEaATH
FF FT q(AT T G0 F For, 7 A &
T & FTO A TG H7 FON J
qoAY TEETE #T T FAAT AE FL
g, faadr fF e &7 awd §

e 3o vy § 7 a1 ag FgO
f& agmaw & fag o fasr 91 @I R,
ag 39 @ad # g =y, fag avw |
Tz aT%E 9T 9ifgy | oar fE@ AT
qETHAT T FET §, q saFedr faw ferat
% &Y wEgE A&l @A anfgw, afew faaw
NI fefges o@+g &, 399 Y W
mfa wwar =nfgw | feafafadr &
F4T 719 o &, 39 FY b0 T @
UF FAT H FIAT 930 | F AHFAT
far aga & g&a 1 04 g &, i mfafaa
3, faa &1 w1y ferear =2 faely &, fo=
&1 AT FZ1 JAT 8, A1 faw s
T & AT 48 M F=d! %8 g1
TG § fF IasE Y TR ¥ ;v
FAT TAIS g% & | AR AR W F
AR AT 39 faqa § @1F A &, a1 w0
g 7 e AT T faw ¥ 3@
F AR A w7 fgmr @, TAe™
#< faar 9, aifs 37 fedges @
&1 ag T /I Nz faa o, 9
za fexat #Y a1 gy & 1w gt
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TFd 7 7g fasd grar, a1 aga & gav
g |

damang framamadradigfe
gw 39 fad & gru fexgi & wfwsax
FIF T W) &, afew 97 F I wfuFe
%, 3T o0 & fAv ag sggedr 73
#1 = fFar o1 @1 & 1 W g
&Y TIEHT FIAT §, A Ja*T TF)-
Faw aifaq g1 9™, ar g gifad
FIA FT A9 39 9T g 5 ag faan
o §, faaeer wfegma & ) sfea
T g R UF AR ATTFRIT AT W@ E
fF ST ®1E Ied T IERT 4T, §1 98 arfaq
F3 F1 faraer<y, Sme, 39 qegn
7E g faz wfeyem &1 F awmar g
fF 7@ § 97 § Afgwe FT 9 w@-
A graT &, AN gt §, A fw 3
& AfaF<i 9T avaT aET ITEre

T g7 gfer & @ 9w, A w0
THH 7 77 fae aga &y A & | W
TAAHE FY AE § B faet AT IEare,
AT gETE ¢ 5 sud fedaes wdw
F1 wfae #< fogr sy | o faer Y
g w9 3 f AT g, A gER W Y
g arEt feagi M7 fedges o=
F AT &Y qHAY, I &F o A
7 gefega giT A qar 48 ge e A
T HYAT TR ¥ 7w g A |

T A3 F g 4 7w qrET T+
g FGT E |

st Ao Fo fag (WT) : wwrfa
wgEE, § o faw ) gy 0 &
foa asr gmr § 1 f ow wEw
FT ¥ Fer i st & S ¥ o
Wl e ks ww A
3@ 8, Wi F aqrn st § fF
& ot we #1 § A g at a
R dordm Yz faa 1
Tk fear §
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¥ 3w fawr 1 q@@wa  g@lEg
F7aT g fa ¥ @ww ® #g ade, aw
o, g wdr fF qfE g Ma
FATE &, e A Al §, 0 H €
;9 faq o 3AF) 39 ag & URIA,
¥, @a &, AITALARN IAH! T2 FT
ITHT FOET gT I FUIE T WO
F=q T @ FXE W w@ A g, A
§ o9 FET1 9w § FowaT ghew
T T 2w 9 fr g & @
sifger & A gafau 39 &1 Ry
FT g% T2\ faar o =nfem o S
g T o #F feegem &
gyaET ¥ wq qm fafaa 95 & o
IAHT AT AT A H @y F F
fo e & ST FTITHCEEAT ] 1
TR qg ARLAEE 3F &, T fH aFw
' Fnrt F7 AT w1 wfuFe ¥ Sar
afee =T Iawt wASt wfafaa T
&1 Afew &1 wfaere 780 a0 Tfzm

sfe F ammar g fF ag =
Tea @ 1w affegfa ag & f& v e
HE! 1 TZHT FT ITRT NN 37 &,
TF TCE q1 GO IART UHA AT
ITH! Gfar FA K FICTA A FT
& IR g0 aTE 9§ TXE TG FT AW
FFT AE! 71 fa 91T aga sfasi
F1 37 A I FfIw FX G A b
zafau & 3@ faer 1 q99 @G
A # Srean g £ 3 0 AT wwe
F1 38 1 40 w1 T0few

s W JAw AT (IRERT)
sty wgiea, oY R qgT Iufeua
far mar ¢, § I9FT fFaQy F@TE v
7g § gafag o § fF gy aurer
FT 157 qga wEAT &7 & FRaT T
gt T oY "} 7Y F1 9T g, I9
aga a¥r fawwar & o) 3@ fawwar
AT A ¥ A ¥ A B F FC
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T |1 IF G 97 § | A Sy
fawaar #1 X & F foag 39+t SRR
# wfuwre frar mr qr | @ 9ga
STTET qHA TSI FAT & | AlFA AT FATX
U AT 98€T F1 39 91 F7 faear
&Y mif & fr 97 AfaER SAE FEA
g e §, T e A fadfraw &
few & g faar sg 1 afs 3@ ga=
F WET F1 9% A A I fEwr
wqFT ®1 @, 9§ 9T A9C T At AT
a1 F=ar § f A ot gfeewio § a8
ATFEHE & | 9 I8 WHFT qdqa 8
fe fexgi & afg sTona &, 7 oo fea
717 wfzT #1 agaTAd 9@ &, gafag
FAX FIT TET I AT FT T g,
F1¢ 7 ®1% gfqaey swar aifzq | 37
1T facg s T9a § | TET aF g AqEA
FT gray §, afs g+ ofva 7 faar
AT § A1 Ag afE FT @R AT
afg wraeTe # fexgt =7 fegear faqarn g,
AN T IGFT TGIAW F qFAT § | GAET
FY 9 FIH F I W ST B IQ
afaa #T 3T

Mo /o ot o W9 : fay Toa ¥
faqu ?

ff 7w ¥aF aram : faw Y g
& faq &, <1 a1 & fag gy |

§ ooy I a<ew ¥ fagaw e
f& = fet & F1 SR § feer
faerar g R 7 wav W% a1 AEA
#1 Rl & fAQ SsraRE # F9A7 WR
ar afs @ gaeT B a9 w7 faqr
T Y AT I7 ATALTE F 7 37 7
T EAET F T WS G Y "7 qH1<
? A @ § afer oW wiw) w5
B R & | AT T R &
e §, wT T A g wifw W
Fframdl R T 77 AW FX T & fE
it & aygdfe 7 R, ST dvmar

T &, T A AP FT agAn T
FT FHAT & AT FH AT & FT7 7IGH
T AT 1 qgi €A AT & 1 T
ot fag Fag AT A TARY W@
T a1 gUR 9 @ | 3w ae
UF T ®@ & AT W AMT W& )
TF aTh I g9 fexrdi #Y gREar a
T FLG &, ITHR! ATTFHT 7 FY F1T
T & AT A YF g9 IR qea
e § 7R gy ¥ F oo wfaal
FT GEIANT ALY FT THAT & | AR TH
gagT @ qur fa=) ¥ ag wrEen
qTH TTF I FdT § | G 0F A7
weEd 7 T2 % g 3% Afaw agw
W€, &1 Qo A faeg o g faw &
gdta AEY g | afs ger ;W H gEw
13 fad § a1 ferai 1 w3 faelt & W13
WX GRY 5T AUF TR F 7998 &,
at ferat WY aga afus aar ¥ wwug
€ | HAUZ GRAI & AT F q1 AT Fga &
fa 3 o wfaa=T F7 AT #1 aw
&, ofFT wAug fergi & a # w9
Fgo & 5 § oo wiaeRi 1 agean
T FT FFAT & | QAT Fg FIFAIAT H
o9 HENTT FT W& | 9 99 IS &
fF ferat & afg 3t w47 7Y &, qvgan
F FH TG AR AT FH NEFNA TN
A R F A F g F AT &
R #fas @ § 7R g7 36! auE
wfyF 7g [ TIEY § 1 A F+H
™ T # g AR SEE 79T 9
e ¥ faerlt 1 gafow F aaw
faty F3T § AR 39 989 § AFAg
weedt ¥ frdaa o g fr ferat 2k
g&gl ¥ weE " #, T SftaT
e & q grawEs qfge & o
AR A R ARTAfER I Y., |

oft weht wva ai@ (grET) o e
@} E?



12605 Hindy

=t TR qaw qrew ;. W ¥9 faw
T @IE |

ot WSt ATe qi¥ ;AT g &
9 g9 faw & qud ) oiRar &
T3 W R

ot T {EE T - WOF! AT
o3 &Y |1 TEAET & quarn S |

7 3@ AT w1 AR fada v g
AT fagd S aiw qret § fexai w1
gfaF< fas &, 398! 7 AT 1Y, &Y
g fadsT &

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
Sir, 1 agree with Professor Sharma
that it is the private Member's Bill
that accelerates the pace of social
legislation. Some of the private
Members’' Bills have made history in
the past but I do not agree with him
when he says that whenever such
measures are brought by a private
Member, the Government stands in the
way. I do not want to dwell on this
point further but I would like to point
out to the eminent Professor that
social justice is one of the pillars on
which the great edifice of Indian
Constitution stands. The Government
have always directed all its energy to
bring forward legislation to remove
the disparity that exists in society.
Even the Hindu Succession Bill to
which an amendment is brought for-
ward today is on the statute book be-
cause it was brought forwarg by the
Government. I do not want to speak
more on this subject since the House
will be happy to leam that the Gov-
ernment propose to accept the pro-
posal for circulation of the Bill for
eliciting public opinion.

Shri D. C. Sharma is not here. He
will be sorry and surprised because
his prophecy has failed this time. He
prophesied that the Government will
not accept this and that this Bill will
meet with the same fate as his Bill
met with today.
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There is one thing which I could not
follow. I do not know what purpose
will be served by bringing in an
amendment after section 23, as section
23A. If you will kindly see the Hindu
Succession Act—section 23—you will
find that this is a special provision in
respect of dwelling houses. It at all it
is thought proper and desirable that
some amendment should be brought,
that right has been given here under
the law by virtue of section 14 of the
Hindu Succession Act by making her
an absolute owner. If that right has
to be preserved, it is only fit and pro-
per that that should come after sec-
tion 14 and not after section 23, as
section 23A.

Anyway, since this is coming back
again to this House, after eliciting
public opinion, the House will have
full opportunity to discuss and debate
on it, and take any decision that it
may like. I need not mention any-
thing more,

With these words, I support the pro-
posal that the Bill be circulated for
eliciting public opinion.

Shri J. B. S. Bist (Almora): Mr.
Chairman, Sir, I thank all the hon.
Members who have supported the Bill,
and if three hon. Members have dis-
sented, I am afraid that that is due to
the fact that they have not gone
through the Bill. If the Bill is read
carefully,—I think I have understood
them rightly—they will find that the
woman’s right has not been curtailed
at all, unless I have made 5 terrible
mistake in the language. A woman
can sell at any time to any person but
then the onug of proof is on the trans-
feree. He has to prove before the
court of law, when challenged, that he
has paid so much money or amount
for the property and that the property
was worth so much. For this, there is
no provision at present in the law. So,
with that remark, the argument that
the woman's right is curtailed, goes.

I thank the hon. Minister for having
accepted the motion for circulation. I
have put 31st December, 1962 for the
simple reason that it may have a wide
publication. As to the amendments, I
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have heard the hon. Members, I have
drafted the Bill in the manner I did,
because I was also thinking that there
are cases where even good people do
not get loans now-a-days. I do under-
stand the difficulty which my hon.
friends who have dissented have ex-
pressed. But no right is taken away.
That right is still there.

I submit that as far as the other
points are concerned, as the hon.
Minister himself has said, they can be
rectified when the Bill comes back,
and it may then be considered as to
how they should be placed and whe-
ther more provisions or amendments
should be made or not.

With these words, I thank the hon.
Minister once again,

Mr. Chairman: The question is:

“That the Bill further to amend
the Hindu Succession Act, 1856,
be circulateq for the purpose of
eliciting opinion thereon by the
31st December, 1962.”

The motion was adopted.

16-20 hrs.

UNTOUCHABILITY (OFFENCES)
AMENDMENT BILL

(Amendment of sections 3 and 4)

Shri  Siddiah
Sir, I beg to move:

“That the Bill to amend the Un-
touchability (Offences) Act, 1955,
bb circulateq for the purpose of
eliciting opinion thereon by the
31st December, 1962.”

Under article 17 of the Constitu-
tion, untouchability is abolisheq and
its practice in any form is forbidden.
The enforcement of any disability
arising out of untouchability shall be
an offence punishable in accordance
with law. This Untouchability (Off-
ences) Act was enacted just to give
cffect to the provisions of article 17
and to punish the practice of un-
touchability. I have moved an
amendment to sections 3 and 4 of the

(Chamarajanagar):
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Act. Section 3 of the Untouchability
(Offences) Act restricts the religious
right of 3 member of the Scheduled
Castes belonging to a particular reli-
glon or religious denomination or
section of the religious denomination
from entering and offering worship in
any place of public worship which is
open to a member of a different re-
ligion or religious denomination or
sectlon of a religious denomination.
Similarly, section 4 restricts his social
rights to the use of a river, well,
road, dharamsala and places of public
resorts. The object of this Bill is to
secure equal religious rights for Sche-
duled Castes with any Hindu and
equal social rights with any member
of the general public.

Section 3 is meant to punish offen-
ces regarding religious disabilities. I
will read it:

“Whoever on the ground of ‘un-
touchability’ prevents any person

(a) from entering any place of
public worship which is open to
other persons professing the same
religion or belonging to the same
religious denomination or any
section thereof, as such person; or

(b) from worshipping or offer-
ing prayers or performing any
religious service in any place of
public worship or bathing in, or
using the waters of, any sacred
tank, well, spring or water
course, in the same manner and
to the same extent as is permis-
sible to other persons professing
the same religion or belonging to
the same religious denomination
or any section thereof, as such
person,

shall be punishable with impri-
sonment which may extend to six
months or with fine which may
extend to five hundred rupees or
with both”.
This means, this section divides
public places of worship into three
categories. The first category is, a
public place of worship open to other
persons professing the same religion.
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[Shri Siddiah]
The second category will be, public
places of worship belonging to the
same religious denomination and the
third category is places of worship

meant for any section of the religious
denomination.

 Untouchability

So far as public places of worship
which are open to Hindus are con-
cerned, the scheduled castes being a
part and parcel of the Hindu com-
munity, they can enter those public
places of worship. Suppose there is
a temple—a public place of worship
which is meant for a denomination.
Unless a scheduled caste belongs to
that particular denomination, he has
no right to enter that temple. There
are temples belonging to a section of
the religious denomination also. I can
tell you that among the temples that
are now existing in this country, very
few temples belong to the Hindu
community as a whole. There are
innumerable temples which belong to
various religious denominations and
many more number which are meant
for a section of a religious
denomination.

This Act, which was meant to abo-
lish untouchability and to punish the
practice of untouchability, has not
been able to achieve that object. Un-
touchability which can exist within
the same class or section is punish-
able. If a Harijan does not belong
to a section of religious denomination
to which a temple is open, then he
has no right to enter that temple.
That shows, a majority of scheduled
castes are not allowed ‘o enter tem-
ples which belong to another denomi-
nation or section thereof. This ques-
tion was taken up by the Commis-
sioner of Scheduled Castes and
Scheduled Tribes. Since this Act was
passed in the year 1955, every year
he has been making suggestions to
improve upon this Act because it was
restricting the rights of Scheduled
Castes to enter many temples, In the
year 19566, just one year after the
passing. of this Act, the Bombay Gov-
ernment felt a difficulty. They could
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not allow Harijans to enter all the
temples which they wanted ang this
Act did not go to their rescue. There-
fore, they had to pass an Act which
is called the Bombay Hindu Places of
Public Worship Act, 1956. According
to this Act, a public place of worship,
particularly if it is a Hindu place of
public worship, if it is open to Hindus
generally or any section thereof,
members belonging to any section of
the Hindu community are allowed to
enter the temples. This Act was
passed not under article 17 of the
Constitution but under article 25(2)
(b) of the Constitution which em-
powers the States to allow these
Hindu temples of a public character
for anybody, any class of Hindus.
Similarly, in the year 1956, the same
difficulty was felt by the Uttar Pra-
desh Government also. Into the Vish-
wanath Temple at Banaras the Hari-
jans were not allowed ang the Gov-
ernment was in a fix. Then they
thought of bringing a legislation, and
they actually brought the Uttar Pra-
desh Temple Entry (Declaration of
Rights) Act, 1956.

Thus we find, Sir, that the present
Untouchability (Offences) Act has pot
been able to abolish untouchability so
far as religious rights are concerned.
As I said before, the Commissioner
for Scheduled Castes was making a
suggestion to the Government of
India to amend, if possible, the pre-
sent Untouchability (Offences) Act,
so that all sections of the Hindus in-
cluding the Scheduleq Castes may be
allowed to enter any temple which is
meant not only for Hindus generally
or any section thereof.

The matter was also taken up by
the Estimates Committee. In their
48th Report they have thoroughly
gone into this matter and they have
suggested:

The Committee, however, do
not consider the present position
as satisfactory ang suggest that
the Government of India should
undertake a detailed study of. the
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various legislations on untoucha-
bility and social disabilities and
their comparative usefulness or
failures and as a result thereof
they should prepare a compre-
hensive mode] Bill on the subject.”

1 consider that the Government of
India has not considered this subject
in detail. They admit that there is
some restriction for the members of
the Scheluled Castes to enter all
temples, whether they are sectional
or denominational, but they have
taken one plea that even though there
is discrimination according to section
3 of this Act, the discrimination is
not based upon the ground of un-
touchability. If it is not based on the
ground of untouchability, it is based
upon the fact that they belong to some
different section of the community.
That means, till now the Scheduled
Caste people were not allowed to
enter these temples on the ground of
untouchability. Now the plea taken is
that we are not going to allow these
people to enter the temples not
because of untouchability but because
they belong to a different section and
the temple is meant for a parti-
cular denomination. Because of this
plea, most of the Harijans are not
able to secure admission to temples
which are of a denominational
character.

I know that this Bil]l is not only
meant to abolish untouchability
among Hindus, because according to
the explanation given in this clause
it will cover Hindus, Jains, Sikhs and
Buddhists. The present position has
not in any way improved. Although
untouchability was abolisheq by the
Constitution, it still persists in dif-
ferent ways. I learn that the Gov-
ernment of India Has now suggested
to the State Governments to under-
take legislation under article, because
under article 17 of the Constitution
only Parliamen! has got that rigat of
legislation. Under this article, Par-
liament has that unique right of pas-
sing legislation; the State Govern-
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ments have nothing to do with it
Now the Centre has suggested to the
State Governments legislation under
article 25(2)(b). Under that article
they can legislate; but it will not
come under the Untouchability (Offen-
ces) Act. So, they cannot rovide for
punishment if they are not allowed tc
enter any temple. Therefore, my
amendment to section 3 of the Act
reads as follows:

“in clause ()a, for the words
‘other persons professing the same
religion or belonging to the same
religious denomination or any
section thereof, as such person,’
the words ‘Hindus or any class
or section thereof' shall be
substituted.”

Similarly, in clause 2 I can under-
stand one difficulty regarding my
own amendment. This Act is meant
to remove untouchability not only
among Hindus but also among other
religions like Muslims and Christians.
If that is the case, I am prepared lo
amend my Bill suitably. As an alter-
native, I can suggest that instead of
my amendment “Hindus, or any sec-
tion or class thereof”, we can say
‘“persons professing the same religion”
may be retained and other clauscs
may be deleted. That will make it
applicable to all religions, including
Christianity and Islam.

As 1 submitted earlier, the Govern-
ment of India has been asking the
State Governments to enact legislation
under article 25(2)(b) of the Consti-
tution. But what happens in the case
of Union Territories like Delhi, Hima-
chal Pradesh and Manipur? In so far
as these territories are concerned, it
is Parliament which has to make any
enactment. So, I want to know par-
ticularly what they have done, so far
as Delhi is concerned.

Then I will come to section 4 of the
Act, which deals with punishment for
enforcing social disabilities,
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[Shri Siddiah]
Section 4 reads as follows:—

‘“Whoever on the ground of
‘untouchability’ enforces against
any person any disability with
regard to—

(i) access to any shop, public
restaurant, hotel or place of pub-
lic entertainment;”

So far, so good, but clause (ii) isi—

“the use of any utensils, and
other articles kept in any public
restaurant, hotel dharmshala,
sarai or musafirkhana for the use
of the general public or of per-
sons professing the same religion,
or belonging to the same reli-
gious denomination or any section
thereof as such person;”

So far as entry in a hotel is concern.
ed, there is no difficulty, but the
moment one enters it, there comes
the (ifficulty with regard to the use
of utensils or other articles kept
there. According to this provision of
section 4, clause (ii), the utensils that
are kept in a hotel can be claused
into four categories, namely, firstly,
utensils which can be used by the
general public; secondly, utensils
which can be used by persons pro-
fessing a particular religion; thirdly,
utensils that can be used by persons
belonging to a particular religious
denomination and, fourthly, utensils
that can be used by a section of the
religion. Though at present the
Scheduled Castes are not feeling any
difficulty in getting entry into hotels
and making use of the utensils, this
provision is there. I may bring to
the notice of the House that under
this clause separate cups or saucers
may be kept for Scheduled Castes
because it provides for separate uten-
sils and articles if they belong to a
particular section or a religious
denomination. I do not know why a
temple and a hotel have been put’on
the same footing. In the case of en-
try into a temple also the same sec-
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tions are there and in regard to
hotels also the same sections are
there particularly with regard to the
use of utensils ang articles.

If we go to clause (iv), it saysi—

“the use of or access to, any
river, stream, spring, well, tank,
cisten, water tap or other water-
ing place or any bathing ghat,
burial or cremation ground, any
sanitary  convenience, any road
or passage, or any other place of
public resort which other mem-
bers of the public, or persons
professing the same religion or
belonging to the same religious
denomination or any section
thereof, as such person, have a
right to use or have access to;”

The same difficulty is here also. There
are so many compartments made
even with regard to the use of a
river. Suppose, a - particular portion
of the river is being used by people
of a particular religion so far. Now,
unless a Scheduled Caste or a Harijan
belongs to that particular religion, he
cannot make use of the water of that
river, at that place. Suppose, another
portion is being used by a section of
a religion, then unless he belongs to
that particular religion he cannot
make use of it. This is an absurdity
which we can see in this clause of
section 4.

Similarly, it goes on to say about
dharamshala, musafirkhana and sarai
also. Thus we find that there is no
difference actually between religious
disability and social disability. They
are almost the same. Therefore this
Act which was passed in 1955 deser-
ves to be amended. My amendment
to this particular section, that is.
section 4, is as follows:—

“In section 4 of the principal
Act,—

(i) in sub-clause (ii), for
the words ‘of persons profes-
sing the same religion or be-
longing to the same religious
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denomination or any section
thereof as such person’ the
words ‘any section thereof’
shall be substituted.”

When it is amended, it will read as
follows:—

“the use of any utensils and
other articles kept in any public
restaurant, hotel, dharmasala,
sarai or musafirkhana for the use
of the general or any section
thereof”.

Thus jt will remove these restric-
tions that are now placed particularly
on the Scheduled Castes. I find in
the original Bill which was drafted,
this question of religion was not
brought in.

16.41 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

For the benefit of the House I will
read clause 4 of the original Bill.

“Removal of social disabilities on un-
touchables,

No untouchable shall on the ground
only that he is an untouchable be sub-
ject to any disability, liability, res-
triction or condition wih regard to
the use of or access to any river,
stream, spring, well, tank, cistern,
water tap or other watering place or
any bathing ghat, burial or cremation
ground, any sanitary convenience,
any road or passage or any other
place of public resort which other
members of the public have a right to
use or have access to.”

But when it was referred to the
Joint Select Committee they brought
in these religious matters also with
regard to social things and they have
complicated the Act.

Therefore, 1 suggest that this is a
very important Act dealing with the
removal of untouchability, and I
suggest that this Bill may be circulat-
ed for eliciting public opinion on it,
so that the whole subject-matter may
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be discussed by all the State Govern-
ments and by the public in general
and they can suggest amendments. I
am not very .particular that my
amendments should be accepted, but
amendments may be suggested to
achieve the object I have in view.
That is, a Harijan should have equal
religious rights with any Hindu and
equal social rights with any member
of the general public,

With these few remarks I commend
this motion for the acceptance of the
House.

Mr. Chairman: Motion moved:

“That the Bill to amend the Un-
touchability (Offences) Act, 1955
be circulated for the purpose of
eliciting opinion Ynereon by the
31st December, 1962.”

Shri K. C. Sharma (Sardhana): I
am sorry I do not agree with the
Mover of this Bill,_anj I feel very
strongly about this question. When
the question of untouchability with
regard to access to places of wor-
ship arose, India was a different
India from what it is today.

In the world there was a time when
nothing existed except God. They
said God alone existed and India
was no exception to it. In Manduk-
ya Upanishad there are four pads
which say that the whole universe is
confined to the existence of the
presence of God. Nothing except
Goj existed. And then Nishe asked
Zoroaster, “Where are thy Gods?”
The reply was, “They have laughed
themselves to death”,

So this is the phenomenon of the
change in civilization that from
what was God and God alone aud
nothing else, God has disappeared
and man has appeard on the scene.
Now, if any man wants to say that
someone shall not be allowed to go to
a place of worship, the proper course
for him is to have God in his pocket
and worship and not to go to‘'a
temple.
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An Hon. Member:
temples.

Shri K. C. Sharma: Temples, you
«cannot demolish, because they are
property based on the labour of man.
Therefore, you cannot do it. If you
do it, you shall have to go to jail.

An Hon. Member: Or to hell.

Shri K. C. Sharma: My point is
this. The importance. of this question
is not that importance that it had when
for the first time this question
arose. India is rapidly changing.
For instance, in the 16th century, in

Demolish the

Germany and in other countries,
Catholics were killed in thousands
because they professed the same

religion in a different form. Other
people were not allowed to be enthro-
ned because they professed a different
religion. This untouchability is not
a phenomenon which is peculiar to

the Hindu religion or to India alone.;

Mohammedanism happens to be the
most catholic religion and the most
humanistic religion. No other system
of religion has got so much of brother-
hood as Mohammedanism. Even in
Arabia, there was a class of people,
supposed to be water carriers, which
was considered untouchable. At a
certain stage of civilisation or culture,
one class has been considered down
below the touch of the elite, what-
ever the form. Even in England,
there are classes, whether lawyers,
professors or intellectuals who look
down upon the millionnaires, though
a millionnaire can buy their service
all right. Whatever the shape, cer-
tain classes of people get themselves
into what is called the elite of so-
ciety. Their language is different;
their way of living is different. Their
very culture, system of thinking, all
these things are different. On account
of social, economic and political
changes, conditions differ from one
another.

India, now, is a democratic State
where every citizen has got as much
right as any other citizen. One has
got as much right as any other citi-
zen. Therefore, these little questions
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of going to a place of worship or not
going to a place of worship have no
significance. 1 wish to remind my
hon. friend that one of the greatest
writers said that the child who runs
into the lap of the mother, the sheep
which huddle together and the de-
votee who enters God are not inde-
pendent entities but slaves of the
situation. They bow down to the
master and live under their protec-
tion. The greatest distinguishing fea-
ture of a living human being is his
independent entity and his difference
from another. Therefore, if you want
to behave as a man, I would ask you
not to run after Gods or to the docrs
of temples, but to stand erect and
work and take your share in the new
and greater India that is coming up.

ot fer Ao (i) - @Al
T2, WA F qIAN Ig AT A A a2y
(R A wiedz fad qw & IaFT
fai Farg | i FT & wwdq
Farg | T AT A, L.

Mr. Chairman: The hon. Member
must ask me to listen.

&t fara sToaw - gwafa 9gEar,
F o FgrraAt A F owaR s
Sfaq Fxar argarg 1wt At oFT oA
AN A FRATE | R ST FEAT F 9§
AT g et f ad A 1 & wat A
F1 qarr qIgarg fF 9w warear §
o gfTra o #34 9 § Ia7 A
7fea o 78 Ia & 7 FiaF FT AAT
T & A1 w9 9 3R F) 2fad e e
aTe faxi qx AT 9 A WK WA AET
T 37 v Ay g § frwaa €7
%z, wfests 34 @9 F 99T T [aATHY
F@T & | g8 A=Y, Afess g Tg0 &1
# 579 § AT Afea® g 1 ¥ 39 q@4T
*) 7Y ATA g | I A A TR O OF
FFATF TG ARTFO 9 AT §
giFifFrd @ & 7 F At &
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arq | 57 R feeefy sran, ArogF Q9 F
fasar sz mar gfagre w1 ¢F faargt
&1 & FTCr §4 ey o fagam afeeT &
It AEHT F1 & ot @, 9t 3wem
# guFT i faagar g1 49 99
= Fawe fFar f& Fonew § o9
gfagra F1 g agem, 99 ag af@da-
AT ST TEEAT, TG FHAAT TR H 1K
HTE G TAAT AT, At H= 7T, |
FA avar fgedt a1 faardt, tasan avga
A, A1 AR & a3 AT E AR fowg
q4 & TF% AH4 T §, A1 qg A1gAIIE
fagarg & ST FT TR IWH ATTAT &
AL F T H @ |

Afex #R afeag 79 @7 § oF
I, gFAqEE &1 qATH T CF AT
aars 2, fed AMI#T ®AT FLITY
Gar fer o1 | W T Ai=T g9
FTAHAT 99 TET 41, q1 F7arar
F wgr 5 & grrwivgT gaRar | 39
awg § A ot qwAaaw A F a0 &
gfeara wra F, 17eq Faanafa & F7%
Hq, 9 5 3q gar7 § gar @ fafa-
@I q | 7T Fgr, dfea o, oA
&Y TNTT G, AT F ST ACT FZAT ATZQAT
g VI Fa, (e A w, @
faae 5 Fart er‘r AR A1$ET )
T A IAAT X, a1 7 fazgarg @ivax
%Waﬁmmmwtqﬁ |

F ferg Eraer FUE F1 Hr@T AT |
# gfgm T, g T, AT
AT, g A AT | T { ARG AT,
A Far fF Tl WA Fr T
AT A 37 & W€ Fo7<7 A F7 AfeaT
qr 1 AR AfETT | IF AW
FaE) S 1fya g€, v Al ¥ A B
¥ 97 % A giar 91 % T "7 99
FaraTAA A 1§ AR
FgeT g g {7 wfeey # gaar dan
1171 (Ai) LSD—S.

Bill

HugA g, faaarfs wxFr Eaamm
AR\ T AZITAY F( gEHIA
FLAR A &5 &7 ¥ g5me W, v
T« § THAT @ A4 39 FHET K @ FC
R@igfragaa wra § I & F
gt & Fgar svgan g 15 feav gw
gAY eATeT §, 98 944 5A7T @, WX
T TN AY TATT FCAT TG & |

AFgwE 7 & F41 7= &
THT WAL § 1 A IFC AR 4
a???rrgl ey agAaad 15 A &%
ITATRT QT FYETE I (H3T W
T R 7 Przare adf & 1 SoaT gwH
T g, g Heama g1 wa tear
HI6H H T F TG W W, AT AZ
WIZET 3T AFAT , [FHEE 3T TFA &,
T g1 AT, M QA A gH H
HIqT & A G907 FiAleqai & | 9o
&0 i) &7 FaaT &1, @ ag AT ] T«
ST | qF AE G IF TF FHIL 3999
1 T F T ST BT HTTAT
Z1E AT T ATTEE OF fRT weosrAar g
M ga< 7.8 fra {29 ag Tigeq &)
&, qr 30 3189 gz WA gr oA,
O WO G'$ FY a3 KAA H TAq10
LT | H A{ET-AIA H IFH qgY
g1

sftady Am [ (FIEAAATA) ¢
FT 42 FOECAT TR IT0 Y 79 I
& qr AR A5 Fariaal Prer g1 g7

st firg AEW iAW As WF |

HiFZT 70 9@ T & @ R
(Interruption).

Mr. Chairman: Order, order. The
hon. Member should address the
Chair. If he has any grievance
against any Member, then also, he
should address the Chair and have
the redress of that grievance.
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ot far Aremw ;A g ¥ I
FIWRR |G AN LFFET, T & g0
qR A F wfE FFa |

afezT-g37 & I} ® g7 faq =«
gpdeF@ afad sgron @ g1 A
®ZAE 6 7% awd@z a1 gaaT fa<
1, Fifx A o § fxag ag
#qAw & a7 FmR A agand @
wsfaar ax fawz g 1 wige# o7 & faa
B gFrae Ay F e g T4
gAY 3127 431 5 2w ) &1 fagrd
FH A F AR AT NA R 7§ T&-
WAL &1 agl £ fAaa-gaa aq),
¢ 4 wwa g 5 agt o= 10T wRtaat
F1, 29 Y dav foar Srvd ) W
IR AT A garar Ad, WLE g
s v 1 oA S FA, q1 a4t
WREA FHE T AT Ia g
70T T59 9% a6 & | QAT arav
Y F97 | 37 F aoa 39 X AT 3730
&< foraT S8 MT 3T F 1 AR T3 FHI
H g=gATe fFar 93 |

g0 FUT FT AT 39 AHETGEN &
fgar W@ & 1 o= TEt # " gfiem
&Y FHET €, g A=Ay &, I 2T §,
q7 Fg T g, 59 9% {0 qH™
A, @ & & F wmaen g
Afgx wfesg @9 a@e § AR F
fem w1 QI & 1 S fadw @A &
g AT ST @, S A AT g ?
FFAE Y| WA AN Hd3 FT
sy & fr woEe ) A gt € |
faet adi famar 1 ag @Y fawr & faemy
X a1 ¥ 1 W FE QAT g1, A
Irgg, g Afmy Fwar dfag
dfeq FAafT T w71, “qW oAT AW
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3, @Y a1 w9x | fxax Agl, @@,
T AT § |

A7 e WY 997 & | F=wA
# gferer e % qgar a1, 1 47 aEEw
Y 93T | IaH Fgr v § F g fmar
7 g fer ® gfmar and ok sl
sraw e | ag Pefreaw arzfearensir
g gaaE ey & fFammE mE €
Afew af & I FT Ag AHAT
saTaT & foF o |, waeT, R A,
qY 7T | | WIS TN | SR A
ATEXYT HE | g 9 J aamt fw
T qF qr1, 4G AT AR &, TUE
TE-TEY FY [T aE-ALT HAT | AR
F foar & 5

ATGAd, IIERY, TEAY, A62aq
TeHaq @9 qaw, 7 waafa @ qfeq:

At AT FgAl 1 EIAT FE
T AT g 99 A faar & | Far faey
ud ¥ wgr f& 3w g3fee & T ?
Far Y g4 3 fawr € fF g o
1 5 ST AT FRY FIA | T qE 9
# gy A & fi @t FT H0 | AT A
3 gH®! AT, AT a1G T TAF! IqTaT,
AR qgH Aamt 7 Faman 5 agant
g @7 | $3EAX IF GGIA T ah §Y
AW ¥ MY FH T AUIT AL AE 4

sfiRelt wREY S FH FE AT
w ¢ Igwr @ faw 7 w1 @
=

st fim Ao ¢ WX AEAE
FEEaT TEY qAAd & d 9w 8 © |
g AL FA AT § | (Interruptionsy

Mr. Chairman: Although what the

g, TaT Agt S wfgy 1 wfRT
g ar AR Y, 7 A1 N 97 Y T
& gd &9 @ TN R G | AW A

hon. Member is remarking has some
relevance, I think he should come to
the points made in the Bill which are
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quite important. We would like to
hav his opinion on the clauses of the
Bill also.

st frq amow S faA @geE
Fer & far s T, o o gaE fay
FIATE | IJEHT F1$ ATAFAT 7T & |
g9 g9 %t afawq @ g =g
ag T ST AR 0 F FFTE
a9 F1 9GT g | g AT arfwdrHe
1Y fgegeam #Y A 7gr 97 49y g
graogiaam Ao ey 39 faw
FAAT AT &, AT Fgi WA @ @ ?
afeqs & foraeefes agi v 93 gu
& Tgi o gfeerm ot &, qaesm o €,
gfedr WY §  FERw Y §
ge-ay a9 & 1 fear # F9 qgi 9%
dorgtd) NRE AT FH A FEATE,
agt 9T &t F faar 9@ | TEE AR
AT Y F1E TETT AE ¥

= FARE (TF TIT FIIAR) ¢
H qEET AT #) T ¥ 0F {5
¥ qatfet® FG AA FAT AGAT § |

Mr. Chairman: You want a clari-
fication.

Shri Samnani: Yes.

AT 48 ¢ fF qrAad T A sgAT
FFAT ¥ waga & Aarfems  woAl
IHHIT FT FIHT FALR fFwar &
|FT UF a9 AT IR FET & THE
TEAT & Aafeds, g TFAT AR
F foege T § AR gEATHT TR
N ® ¥ q4qT FEgY F1 fHE) T §F @Y
qgaT | (Interruptions) IR
%% ¢ 5 98 qgwe ) a%aT §, T
ma‘rm%n{mwmat

waW § AR GrE] i OF
g wrm g gEIr T @
¥FAT § | 99 I ATA ATgL SIE,

Plant at Neriamangalam
ar ox ufedz, 91 Ty 9% § @/ 8§,
TAY ATSAT T IZET | afad
H FEERT FI@T g (% 3RS0 0AANA
F7 faar s

i foa avomw : /9 qging AwRa

®T HEIHT HI2T |RAT ¢, FIZIE &I

F3ET, AT K1 AR, gIT T g &

WG F18, TTF KT IAW W ZT T A1H

AR T H ALY FIATE | 36 & A AT

F2T, WE® FIH FT HIGAT1 7 T3 TG T2
FITE

Mr. Chairman: I did not understand
fully the hon. Member. I will look
into the script and 1 will then give my
opinion on that®*.

Shri P. N, Kayal (Joynagar): Sir,
it really surprises me to hear discip-
les of panch sheel and socialist pat-
tern who had spoken just now. This
Bill is to allow every Indian to move,
or enter or use anything that is pub-
lic.

Mr. Chairman: The hon. Member
will continue next iime. The Private
Member’s Bill will be held over for
discussion in the next session. Now,
we will take up half an hour discus-
sion.

17.01 hrs.

tPHYTO CHEMICAL«PLANT AT
NERIAMANGALAM

Shri A. K. Gopalan (Kasergod):
Madam Chairman, on 7th May, 1862 in
answer to question No. 453, certain
answers were given like this.

Shri Vasudevan Nair asked whe-
ther there was any truth in the report
that the plant that was going to be
established would not be established
there. The hon. Minister said that the
economics of the plant which was

*See footnote under col. 12636.—Ed. tHalf-an-hour-Discussion.
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part of the complex was under dis-
cussion and that the delay in progress-
ing with the work was that full land
had not been given for this. In ans-
wer to another question it has been
said that it is not the only reason and
that the economics of the plant that
is part of the complex was still under
discussion. The question was:

“In the statement it is said that
the preliminary arrangements con-
nected with the construction of fac-
tories and townships at Rishikesh,
Hyderabad and Madras have been
taken in hand and not at Kerala. Is
it because the State Government
did not acquire the land there?”

The answer given was that it was not
the only reason. So, I thought that it
was one of the reasons. After that
the Industiries Minister of Kerala Shri
K. Damodara Menon held a Press
Coneference in Kerala where he re-
plicd to what was said here. He said
that the Kerala Government had al-
ready handed over 187 acres of land
to the project authorities for establish-
ment in the State of the Centrally
sponsored Rs. 11.5 crores phyto chemi-
cal plant; he said that out of the total
area of 400 acres required for the
project, 100 acres were for the fac-
tory site and future expansion and the
auxiliary industries and other 300
acres were required for the construc-
tion of the project colony and other
things. The Minister was explaining
at the Press Conference that the land
requirements pertaining to the estab-
lishment of the factory had not been
retarded for want of land for the
factory site. He is also reported to
have said:

“The State Government (we) are
proceeding with as much haste as
possible with regard to the acquisi-
tion of land and placing it at the
disposal of the project authorities
and there is no complaint whatso-
ever on the part of the “project au-
thorities that we have been slow”.

But in answer to the question here
it has been said that out of 400 acres
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only 100 acres had been made avail-
able but he says that 187 acres of
land had been given and there was
no question of delay in land acquisi-
tion for the factory.

After some days there was another
report in the papers and it was re-
ported that the phyto chemical plant
authorities submitted a report to the
Government of India. The Press re-
port was that that the phyto chemi-
cal plant authorities have stated that
since the possession of 109 acres and
37 cents mentioned above had not
been given upto February 1962 it was
considered unsafe to proceed with the
work relating to barbed wire fencing
and all that as the area was not in
the possession of the project authori-
ties. It was, therefore decided not to
procced further with work until pos-
session of the entire area of 400 acres
has been delivered by the State Gov-
ernment to us. The said work will
remain suspended until such time as
the State Government are in a posi-
tion to hand over possession of the
the entire area of 400 acres
to the project authorities. The
company has also been consider-
ing the other preliminary arrange-
ments in connection with this project.

Here is one answer to the question,
given by the Central Minister here,
saying that the land is not given and
to another question, the answer is
that only 100 acres of land were given.
Then there is the answer of the State
Minister for Industries in Kerala say-
ing that as far as land is concerned,
187 acres of land had already been
given and they are proceeding to ac-
quire the other land, and there is
no question of stopping the work or
retarding the work. Ag far as land
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acquisition is concerned, he definitely
stated that there is no question what-
soever of the project authorities going
slow.

After that, another report is sub-
mitted by the phyto-chemical authori-
ties to the Government of India where
they say they have actually stopped
the work and they could not get the
land and they will begin the work
only after they get the land. There
may be differences, but what I say
is this. These reports appear in the
papers: the Central Minister saying
one thing and the Ministries for In-
dustries in the State refuting it and
saying that they have given the land.
After a week or two, another report
appears in papers that the work is al-
ready stopped because the land was
not given. The Congress daily in
Kerala, namely, Mathrubhoomi, has
writlen an editorial saying, what are
we to do, whom are we to believe and
what are our people to understand
about this.

That is so because there are three
different answers and reports. A re-
port is said to have been submitted by
the phyto-chemical authorities to the
Government of India. I want to know
whether the press report about it is
right or wrong; whether the phyto-
chemical authorities have writtcn to
the Government of India or not and
whether there is such a recort or not.
What are the facts?

The second thing is this. As bet-
ween the observations made by the
Kerala Min‘ster for Industries and
the answers given here by the Min-
ister at the Centre, what are the
contradictions? When I referred the
matter to the Speaker, I got a reply
from the Ministry of Commerce and
Industry saying that in effect there
does not seem to bq any difference
between what Shri Damodara Menon,
the Minister of Industries in Kerala,
said and the reply given in the Lok
Sabha. I have nothing to say, be-
cause it iIs for the Members of the
House to decide whether there is any
difference between what the hon. Min-
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ister here said and what Shri Damo-
dara Menon has said.

What I want to say is this. It is
not a question of some difference
only, as between what the State said
and the Centre said. What has hap-
pened during the last ten years? That
is why papers have written editorials.
As far as the fisheries institute is con-
cerned, the experts gave a report to
the Central Government saying that
the fisheries institute must be estab-
lished in Kerala and Cochin is the
best place for it, and the second best
is Bombay. When the report of the
experts was given and when the Gov-
ernment also decided to have it at
Cochin, what was the answer given
here by the ex-Minister, Shri
Krishnappa? Without asking the
Kerala Government whether they can
give a building for that, he said that
there is no building and the fisheries
institute was shifted to Bombay.

17.08 hrs.

[MR. SPEAKER in the Chair]

That is onec instance. I want the
Minister to understand that it 1s not
because there were two replies which
were contradictory that I am bringing
this matter before the House. If you
see all the things that have happened
in the last ten years, you will realise
the position. The State wants a pro-
ject; the Centre wants to give it.
First, they say that they want to give
it, and then there will be somc rea-
son—either the land will not be there
and there will be difficulty about
technical collaboration or there will
be some other difficulty. Even when
such difficulties are not there, they
will say that they are not able to get
the land or the building and then the
project is shifted to another place. I
want to know what the difficulty was
in regard to the fisheries institute;
there was nothing. When Shri M. A.
Ayyangar was in the Chair as Speaker
I put a question to the Minister:
“Did the Deputy Minister ask the
State Government to find out a build-
ing?” Then the Speaker said that
when the Minister has visited the place
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and then says that there is no build-
ing there, there was no use of asking
any other question. So, I did not ask
any further question. Experts said
that was the best place, but it was
shifted to Bombay. Why? Because
there was no building. Who was to
give the building? It was the State
Government. Did they ask the Stale
Government? No. Did the State
Government say, “There is no build-
ing or within four months, we can-
not give a building”? No. On some
pretext or other, even when experts
say that it is the best place, it s
shifted.

The next example is heavy electri-
cals. There was one examination and
then another examination. It was
said that that was the best place for
it. They found after two ycars that
there was humidity in Kerala. Is all
the humidity concentrated in Kerala?
Is there not any humidity in other
places? All the humidity is concen-
trated in Kerala and so there cannot
be a heavy electrical plant there. When
questions were first asked, they said,
there was no land. When the land is
there and other things come, humi-
dity comes in the way.

As far as the Koratty press is con-
cerned, 135 acres of land is there.
But the Central Government press is
now established in some other place.
We have got the land; the board is
there, but it is shifted to some other
place,

The Minister of Indastry in the Min-
istry of Commerce and Industry (Shri
Kanungo): May I submit that I am
not competent to answer all the
matters he is raising? The half-hour
discussion is confined to the answers
on phyto-chemical plant. I can ans-
wer only that.

Shri A. K, Gopalan: I want an ans-
wer only for this. But when you ans-
wer, the answer must not be only
‘yes' or ‘no’.

Shri Kanungo: There are references
which will have different meanings
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to which I am not competent to re-
ply.

Shri A. K. Gopalan: You 'may not
be competent. There are three reports
here. The State Minister says some-
thing. Here the Central Minister says
something and there is another report
appearing in the papers about the
phyto-chemical plant. . . .

Shri Kanungo: I will deal with them
so far as they relate to phyto-chemi-
cal plant, but not other projects.

Shri A. K. Gopalan: I do not want
an answer for them. I want only a
record. Now you say that there is no
land. I want to show what has hap-
pened before. It is very relevant.

Mr. Speaker: Perhaps if the hon.
leader addresses the Chair, there will
be no difficulty.

Shri A. K. Gopalan: He can give
any answer, because the answer is
already given here. The Central
Minister gives one answer and the
State Minister gives another answer.
I do not think by this half-hour dis-
cussion, we will get the project. It is
my duty to show what are the ans-
wers glven and what are the contra-
dictions. I do not say he must give
all the answers; nobody can give all
the answers. About the fisheries in-
stitute, we had a half-hour discus-
sion. It is on record and no answer
need be given. As far as the Koratty
press is concerned, there is a ques-
tion here. The land is there, the
board is there, but the press has
gone. About the naval base, several
questions were put. It was said, “We
are searching for a place”. The peo-
people were satisfied. Another ques-
tion is asked after two years and they
say, after searching there is no place
and it goes to another place.

As far as the phyto-chemical plant
also is concerned, the fear among the
people is there. Papers have written
editorials. We want to know the ex-
act podition. According to the State
Government, they have given the land



12631 Phyto

and they are ready to give more land
if necessary, because they were told
it is only a phased programme. They
are ready to give the land. After this
comes economic viability. Are this
Government going to see that this
plant does not come into existence
because of econcmic viability? That
is what I want to know. First they
say, there is no land. The State
Government rushes with the iana
When the land is there, they will say
technical collaboration is very diffi-
cult. When there is technical colla-
boration, they will say there is foreign
exchange difficulty. They will not
say all these things at first. One after
another, these answers were given.

About the shipyard, from the first
session onwards, till now we had
been asking questions. Now, even
about technical collaboration they
say they are trying. There is
contradiction in the statements;
there is no doubt about it. How can
an answer saying that we have got
only 100 acres be in effect one with
the State Minister’s statement saying
that 187 acres had been given. I
want to know why there is this con-
tradiction. Is it because the Central
Government, as was the experience
before in regard to other projects, is
slowly finding out some reason to
see that this project also goes out of
Kerala, or is it that there are real
difficulties? Has the State Govern-
ment actually given the land? What
is the present position today? Is the
report from the Phyto Chemicals
which has appeared in the papers that
work has been stopped is correct?
Sir, I want thc Minister to answer
these points.

Shri Kanungo: Sir, I am not aware
of all the reports thz‘t have appeared
in the various newspapers all over
the country.

Shri A. K. Gopalan: Sir, let me
make a clarification. I sent a typed
copy of the reports to u and I
suppose you have sent those reports
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to the Ministry concerned. I have
got a reply also. So when the
Minister says that he has not seen
them, docs he mecan that he as a
person has not scen them or the
Commerce and Industry Ministry has
not seen them. I have got a reply
from them.

Shri C. K. Bhattacharyya (Raiganj):
He said he has not seen all the
reports.

Shri Kanungo: If the hon. Leader
of the Housc would have a little
patience .

The Minister of State in the Minis-
try of Food and Agriculture (Shri
Ram Subhag Singh): He is not the
Leader of the House.

Shri Hari Vishnu Kamath (Hoshan.
gabad): Leader of one group in
the Opposition.

Shri Kanungo: I meant ‘leader on
the Opposition Side’ (Interruption).

Mr. Speaker: Order, order. It was
an ordinary slip. Why should it upset
anybody. Instead of saying ‘Leader
of the Group’, he said ‘Leader of the
House'.

Shri Kanungo: I am sorry for the
slip.

Shri Nath Pai ERajapur): Leader
of one of the many parties that sit
in the Opposition.

Shri Kanungo: I want to make it
clear that what I mentioned was that
I have not seen all the reports that
have appeared in all the newspapers
(Interruption).

Mr. Speaker: Order, order. When
there are so many leaders, that
creates difficulties.

Shri Kanungo: It seems newspapers
in that part of the country are very
alert. The question put was specifi-
cally about the land—the later part
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[Shri Kanungo]

of it—and I had replied that the full
land of 400 acres has not been given
to us. That is correct as can be seen
from the statement of the Minister
of Kerala who has said that 187 acres
of land has been handed over and
the rest will be handed over soon.

Then, land is not the important
problem. The first phase of the work
was to fence the land. Unless we
get the whole area there is no point
in going in for fencing. This fencing
work was supposed to start some-
where about January or February.
Till 31st December only 186 acres of
land was delivered to the project
authorities. As soon as the rest of
the land is delivered, fencing will
go on. You will realise, Sir, that you
cannol have fencing by parts.

Again, the civil engincering work
for the township and for the build-
ings—the designs and drawings—has
been done. But the main question
which is under the consideration of
the collaborators and ourselves is the
economic viability of the plant.
Government decision has been there
that the phyto-chemical plant will
be located at Neriamangalam. The
only point is up to what point losses
should be permitted in the hope that
they can be made up in a reasonable
period of time. It is not such a pro-
ject which can yield profits imme-
diately, because it is a new technical
process which we are acquiring. In
the process of working the plant we
will have the inesteemable advantage
of learning the technique of prepar-
ing this type of drugs. The only nar-
row point to judge is how much loss
we should risk and for what period.

Al the present moment, a delega-
tion from the company which is run-
ning the project might have already
gone, or are likely to go in a couple
of weeks, to USSR to have personal
discussions on the economics of cost
of production etc. by changing the
quantity, varieties, formulation ete.
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Possibly, by that the amount of loss
can be reduced.

Shri A. K. Gopalan: There are four
projects. I want to know whether
the economic viability of only one
project or all the four projects are
taken into consideration, because one
is connected with the other.

Shri Kanungo: That is only for this
project, because it has got special
techniques. The other three pro-
jects which are under the manage-
ment of this company are entirely
different technically.

As 1 have already said, we realise
that in spite of the initial losses,
there are certain advantages when:
this plant goes into production. This
problem will be discussed and sorted
out now. Because, the decision was
taken as early as 1959. The Govern.
ment of India have entered into firm
commitments about this project,
including the other three, with our
collaborators. Therefore, three is no
question of shifting the plant to some-
where else. The change will be in
the quantum, in the number of drugs
and variety of drugs, which are mat-
ters which will have to be consider--
ed.

When I talk of economic viability,
it does not mean that because in the
initial stages it will not give a credit.
balance, so, it will be rejected. That
is not the position at all. The point
we have to consider is within a fore-
seeable time what is the amount of
risk. We believe that after discus-
sions of our delegation with the
technical collaborators in USSR, we
will fing some way out by which we
can go ahead with the plant. In fact,
all other arrangements at our end
like township plan, building plan,
civil works, premises etc. are ready.
As soon as we get some hope from
them, the work will go on. Therefore,
I want to disabuse the mind of this
House that there is any apprehension
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at Neriamangalam
of the project being shifted to any
other place.

Shri A. K. Gopalan: Or being
abandoned.
Shri Kanungo: Yes, or being

abandoned. It is a question of time.

Mr. Speaker: That is all what the
Leader of the Communist Group
wanted,

Shri Kanungo: This I can tell him
straightway. Of course, I realise that
the hon. Member may or may not
have reason to accept the bona fides
of the Government in other matters—
I am not competent to answer them—
but, so far as this matter is concern.
ed, I hopc the hon. Member has not
drawn proper inferences.

Shri A. K. Gopalan: He has not
mentioned anything about the report.
The report says that the work has
been abandoned, so far as fencing is
concerned, by the phyto-chemical
laboratories. I want to know whether
that report is correct or not.

Mr. Speaker: The hon. Leader of
the Communist Group should not get
all the concessions from One Minis-
ter, and one Minister alone.

Shri A. K. Gopalan: There was a
report that the work has been stop-
ped.

Shri Kanungo: I have already said
that the only work that has been
stopped is fencing, because there is
nothing to fence.

Shri M. K. Kumaran (Chirayinkil)
rose—

Mr. Speaker: No questions now.

oY AT (T T9T FRAIC)
FATT T qTE, GF A7 1 qEavg
IF qIT F1 A feond fF N fF o
JFET FIET ¥ F2Y | F AR ATAYAAY

ASADHA 1, 1889 (SAKA)

Valedictory
Reference

9T TF AR FAT SfHA AT IgIA FET
& g T Y & aFAT F W
TR Taaw g Wi Ay qeems
AT G g1 & |
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Wqd RPR@ : IAWA aifear K
A TG IHIST gRI ARAF! &AAWET §
AT H ¥ HIFA $T JAT FT AT HT
TEIT §E A WA qIgE & A A
TEAT AT RAT S®A Ffaw  qaud
ara g€ ar qafes aaig 1 g

17-26 hrs.
VALEDICTORY REFERENCE

Mr. Speaker : We are going to ad-
journ now but before doing that I
must offer my good wishes to all
hon. Members and thank them for the
co-operation that they have given me.
It was a new House altogether and
the Speaker was also new. The hon.
Members must have had to adjust to
the eccentricities of a new Presiding
Officer., Sometimes he might have
made mistakes. But I have to place
on record my appreciation of the
work that has been done and the
enthusiasm that the new and old
hon. Members have shown in the
service of the country. Of course,
we go back satisfied. I wish them
success in the fields that they are
now going to.

Shri Hari Vishnu Kamath (Hoshan-
bad): We are going to meet very
soon, in six weeks’ time.

Mr. Speaker: Now the
stands adjourned sine die.

House

17-27 hrs.

The Lok Sabha then adjourned sine
die.

*The Speaker, on
objectionable to be expunged.—Ed.

examination, ordered that there was

nothing
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[Firday, June22,1962/A.adha 1, 1884 (Sala)]

COLUMNS CoLuMNS
ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS . 12395—12440 QUESTIONS—contd.
sQ. Subject S.Q. Subject
No. No.
1621 Mine ventilation and 1638 Death of Ladakhi Lamas
lighting 12395-96 in Tibet . . 12443-44
1623 Export of iron ore to Japan 12396-98 1629 C%’Ltra_l . Commmee for
1626 Studio-Centre at Trichur 12398-12400 zfmsctlo m C"Stf"mo’_" 12444
1628 AIR broadcasting to Latin
American countries  to U.S.Q.
counteract _anti-Indian No.
broadcasts by China . 12400-04 )
1629 Issue of Hindi certificates 3768 ‘Alfonso Albucquerque’  12444—45
by Film Censor Board 12404-07 3769 Scriculture industry in
1630 China’snotc dated 31st UPp. . : . 12445-46
May, 1962 . . 12407-12 3770 Uttar Pradesh and Second
1631 India accused of partiali- Five Year Plan . . 12446
ty towards U.S.A. by North 3771 Trade wastes in industrial
Victnam . . 12412-15 centres . . . 12446-47
1632 Strike by building workers 3772 Powoar-looms . . 12447
in Delhi . . 12415-18 3773 Houses under Low Income
1633 Industrial and Import Group r‘ousing Scheme
licensing . . . 12418-22 for Dcfence employees . 12447-48
1634 Tibetan wives of the em- 3774 Construction of houses for
ployees of Indian Trade Central Government em-
Agencies in Tibet . 12422-25 ployecs in Madras State . 12448
1635 Amendment to Factories 3775 Cenrral Secretariat Service 12448-49
Act, 1948 . .. 12425726 3776 Import Trade Control Or-
1636 Settlement of Sino-Indian ganisation . 12449
bo"‘d” dispute . : 12426-27 3777 Allocation for slum clear-
1637 Chinese threat of border ance in Orissa . . 12449-50
clashes : : - 12427-31 3778 Survey of unemploymcnt
S.N.Q in  Orissa 12450
No. = 3779 Educated unemployed
women in Orissa . 12450-51
22 Intrusion of Pak Forces 3780 Textile mlils in Orissa . 12451
into Jalpaiguri  district
of West Bengal . 12431-37 3781 ﬁllol.(l)qrc]sfor handloom worlu:r:z12
23 Tuberculin test reaction  rissa N ' 451-52
in Kerala . . . 12437-40 3782 Financial aid to Orissa . 12452
3783 Industrial Estates of Orissa 12452
WRITTEN ANSWERS TO 3784 Ambar Charkha Training
QUESTIONS— . 12440—94 Course in Orissa . 12453
3785 Community Llstemng
S.0. Scheme in Orissa . 12453-54
No. 3786 Worke;&a Educsanon Ccn-
tres in Madras State . 12454-55
. . 12440 .
1622 Board of Trade , 244 3787 Allocation for  Madras
1624 Per capita consumption State Plan . . R 12455
of cloth . . 12440-41 . oy -
R L. 3788 Spinning mills in Madras 12450
1625 Afro-Asian  Organisation A )
for cconomic cooperation J12441-42 3789 Aid for houslng schemes
. . in Madras and Andhra . 12456
1627 Machinery to settle in- Lo
dustrial dispute in Hima- 3790 Industries in Madras . 12456
chal Pradcsg . . 12442 3791 Sale of handicrafts in
1637-A Economic and Social Madras . - 12456-57
Survey of border dlstncts 3792 Industrial Emtes in
of UP. § - . 12442-43 Madras . . 12457-58
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject CoLUMNS
No.

3793 Import of concrete mix-

ture machineries . . 12458-59
3794 State Tradmg Corpora-

tion . 12459-60
3795 Displaced Harn;an fami-

lies in Ganganagar dis-

trict (Rajasthan) 4 . 12460-61
3796 Licenses for lmporl of

liquors . . 12461
3797 Teracycline . . 12461-62
3798 Biri companics in Smgh-

bhum, Bihar . 12462-63
3799 Export of shoes . 12463
3800 Working hours of press

employces in Tripura 12463-64
3801 Small Scale Industries 1246465
3802 Coirindustryin Kerala . 1246566
3803 Techno-Economic  Sur-

vey of Assam . . 125,66-67
3804 Use of Indian arms  in

Nepal : . 12467
3805 Export of iron and man-

ganese ore from Mysore  12467-68
3806 Rules for 1mp0rt of pet

animals . 12468
3807 Standing Adesory Com-

mittece for  Government

Colonies . . . 12468--70
3808 Invention of a  steam
v cngine . 12470
3809 Documemarv} fi lmq on

language basis . . L12470-71
3810 Dividend by company

management 12471
3811 Export of traditional and

new commodities . 12471-72
3812 Moral Rearmament  As-

sociation . . . 12472
3813 Textile goods . 12472-73
3814 Air-conditioned cinema

at Agartala . . . 12473-74
3815 Industries in Public sector

in H.P. . . 12474
3816 Industrial ~ disputes in

Himachal Pradesh . 12474
3817 Nepa Mills . . . 12474-75
3818 Industrial Unitsin Andhra

Pradesh . 12475~-76
3819 Press Insmute in Indxa . 12476
3820 Conference of Indian

envoys in West Asia region 12476-77
3821 Mys. Saru Smeclting and

[DAmwLy Drcest] 12640

Refining Corporation Pri-
vate Ltd., Meerut.. . 12477

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLuMNs
No. .

3822 Indians in British East

Africa . . 12478
3823 Atomic PowerPlams . 12478-79
3824 Trade delegations . . 12479-80
3825 Motor Transport workers

in Himachal Pradesh . 12480-81
3826 A.LR. stations in Madras

State . . 12481
3827 Export of tobacco . 1248182
3828 Publication Division . 12482
3829 Fire in Asaf Ali  Road,

New Delhi . . . 12483-84
3830 Settlement of  East

Pakistan displaced Persons

in Madhya Pradesh . 12484
3831 Cost of producnon of raw

jute . . 12485
3832 Buffer stock agcncy for

jute . . 12485
3833 starmamcm Confercnce 12486
3835 Distribution of pubhcny

material by P.I.B. 12486-87
3836 Occupation of Lo“er

Class quarters by officers 12488

3837 Enquiry report on accident
in D.C.M. Chemical
Works, Delhi . . 12488-89

3838 Training for Orissa Khadi

and Cottage Industries

Board personnel . 12489-90
3839 Evacuce landed properties

in  Masjid Moth, New

Delhi . . 12490-91
3840 Tibetan refugec camps 12491
3841 A.LLR.  broadcasts to

Asian countries as a coun-

ter to Chinese propaganda 12491-92

3842 Accident in Girimint Col-

liery . . . . 12492-93
3843 New brewery in West

Bengal . 12493
3844 Loans to Pubhc Undcr-

takings . . 12493-94

8845 Employment of non-
Indians in business houses 12494

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE
12494-12508
(i) Shri Bade called the atien-
tion of the Prime Minister
1o the reported occupanon
by China of Indian territory
in N.E.F.A
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CALLING ATTENTION
TO MATTERS OF
URGENT PUBLIC
IMPORTANCE—contd.

The Deputy Minister in the
Ministry of External Affairs
(Shri Dinesh Singh) made a
statement in regard thereto,

(ii) Shri Bagri called the atten-
tion of the Minister of De-
fence to the death of two
M.E.S. swecpers at I.ALF.
station in Baprola village,
Delhi,

The Deputy Minister in the
Ministry of Defence (Shri
D. R. Chavan) made a state-
ment in regard thereto,

(iii) Shri P. R. Chakraverti
called the attention of the
Minister of Railways to the
reported truck train collision
near Tilrath station, N. L.
Railway,

The Minister of Railways
(Shri Swaran Singh) madc a
statement in regard thereto,

PAPERS LAID ON THE
TABLE . . .

(1) A copy cach of the following
papers t—

(i) The Te¢a Board Emplo-
yees  (Conduct) Rules,
1962 published in Noti-
fication No. G.S.R. 590
dated the 28th April. 1962,
under sub-scction (3) of
section 49 of the Tea Act,

1953.
(if) The Cotton Control (Am-
endment)  Order, 1962

published in Notification
No. S. 0. 1667 dated the
2nd June, 1962, under
sub-scction (6) of scction
3 of the Essential Commo-
ditics Act, 1955,

(iii) Annual Report of the
Coffec Board for the year
1960-61,

(iv) Annual Report of the
Rubber Board for the year
1960-61 (August 1, 1960
to July 31, 1961),

(2) A copy of Notification No.
S.®. 1669 dated the 2nd
June, 1962, under sub-scc-
tion (2) of scction 3 of the
Khadi and Village Industrics
Commission Act, 1956,
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PAPERS LAID ON THE
TABLE—contd.

(3) A copy of Annual Report
of the Dclhi Development
Authority for the period 1st
April, 1960 to 31st March,
1961 under section 26 of the
Declhi Development  Act,
1957.

(4) A copy cach of the follow-
ing Rules under sub-scction
(3) of scction 8 of the Dock
Workers (Regulation of Em-
ployment) Act, 1948 :—

(i) The Dock Workers (Ad-
visory Committee) Rules,
1962 published in Notifi-
cation No. S.0. 1809 dated
the gth Junc, 1962,

(1) The Dock Workers (Re-
gulation of Employment)
Rules, 1962 published in
Notification No. S.0. 1810
dated the gth June, 1962,

(5) A copy cach of the follow-
ing papers under sub-rule (5)
of rule 3 of the Air Corpora-
tions Rules, 1954 —

(i) Summary of Budget Esti-
mates of Revenue and
Expenditure of the Air-
India Corporation for the
year, 1962-63.

(ii) Summary of Actuals for
the year 1960-61, Budget
Estimates and Revised Es-
timates for the year 1961~
62 and Budget Estimates
for the year 1962-63 under
Capital, of the Air-India
Corporation,

(iii) Summary of the Budget
Estimates of Reverue and
Expenditure of the Indian
Airlines  Corporation  for
the year 1962-63.

(iv) Summary of Actuals for
the year 1960-61, Budget
Estimates and Revised Es-
timates for the vear 1961-
62 and Budget Estimates
for the year 1062-63 under
Capital, of the Indian Air-
lines Corporation,

(6) A copy of the Displaced
Persons (Compensation and
Rechabilitation) Sccond
Amendment  Rules, 1962
published in Notification

12642
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PAPERS LAID ON THE RPIVATE MEMBERS’
TABLE—contd. BILLS INTRODUCED—
contd.
CoLuMNs CoLuMNS
No. G.S.R. 750 dated the (3) The Beedi and Cigar Labour
2nd June, 1962, under sub- Bill by Shri A. K.
section (3) of scction 40 of Gopalan,
the Displaced Persons (Co- .
mpensation and  Rehabili- (4) The Restrictions on Edible
tation) Act, 1954. Oils (for Manufacture of
SOﬂP) Bill by Shri D. C.
MESSAGE FROM RAJYA Sharma,

SABHA ’ ’ ’ 1251 (5) The 'g;an%port Coordi-

Secretary reported a meassage nation Bill by Shri D. C.
from Rajya Sabha that Sharma,

Rajya Sabha had no reco- (6) Thec Shopkeepers (Fixation
mmendations to make to of Prxcc Labels) Bill by Shri
Lok Sabha in regard to the J. B. S. Bist.
Finance (No. 2) Bill, 1962, .
passed by Lok Sabha on the (7) The Legal Practitioners
16th Junc 1962, (Amendment) Bill (A4mend-
ment of sections 14 and 15)
PETITION PRESENTED 12511-12 by Shri Hem Raj.
. . 8) The Hindu  Succession

Shri Narasimha Reddy presen- (
ted a petition signed by a (A:"::cn;mur;t) B‘g)(gmg';ld'
petitioner regarding amend- g o d"‘ ton 30) by Shri
ment of the Conduct of Ele- em Raj
ctions Rules, 1961, (9) The Indian Railways (Am-

dment) Bi d;
BILLS INTRODUCED . 12512—14 of e ol gfﬁmx"nmg;'

1) The Assam Rifles (Amend- Shri Hem Raj.
ment) Bill, (10) The Constitution (Amend-

(2) The Administrators-Ge- 2;;:24 123;16]) (b‘;’,"'é{{f,"'g" of
neral Bill, Sharma.

(3) The Christian - Marriage (11) The Constitution (Amend-
and  Matrimonial ~ Causcs * ‘ment) Bill (Amendment of
Bill. the E(ghlh Schedule) by Shri

MOTION = RE: SHORT- U. M. Trivedi.
ALL TARGET
1 1 12514~ PRIVATE MEMBER’S BILL-

THIRD FIVE YEAR PLAN 514—61 WITHDRAWN . T 12567—74

Shri Nath Pai moved the . . .
motion re: Shortfalls in Further dlSCUS\_'iiUn “1" [hlc “;"_‘“'
Targets of the Third Five tion to consider the In 1an
Ycaf Plan. The discussion Pcnal Code(Amendment) Bill
was not concluded. (Amendment of sections 405

and 406) moved on 8-6-
inucd,
REPORT OF COMMITTEE 1962 Continuc
ON PRIVATE MEMBERS’ Shri D. C. Sharma replied to
BILLS AND RESOLUTIONS p the Dcbate.
. 12562

ADOPTED 5 The Bill was, by leave, with-
Third Report was adopted. drawn,

' PRIVATE MEMBER’S BILL—

12574 TION—ADOPTED 12574
(1) The All India Ayurvedic 12607

University Bill by Shri A. T.
Sarma,

(2) The Insurance (Amend-
ment) Bill (Amendment of
sections 31A and 40C) by
Shri Indrajit Gupta . .

Shri J. B. S. Bist moved that
the Hindu Succession (Am-
endment) Bill (Insertion of
new section 23A) be circula-
ted for the purpose of clicit-
ing opinion thercon, by the
318t December, 1962.
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PRIVATE MEMBER'’S - CoLuMNS
BILL—MOTION FOR HALF-AN-HOUR DISCUS
CIRCULATION— *-AN- s-
ADOPTED—contd. SION . . . . 12624—36

COLUMNS Shri A. K. Gopalan raiscd a

Shri J. B. S. Bist replied to the
debate. The motion was
adopted

PRIVATE MEMBER’S BILL—

UNDER CONSIDERATION 12607—24

Shri Siddiah moved that the
Untouchability  (Offences)
Amendment Bill (Amend-
ment of sections 3 and 4) be
circulated for the purposc
of eliciting opinion thereon
by the 315t December, 1962.
The discussion was not con-
cluded.

half-an-hour discussion on
points arising out of the
answer given on the 7th May,
1962 to Starred Question
No. 453 regarding phyto
Chemical Plant at Neriya-
mangalam,

The Minister of Industry in

the Ministry of Commerce
and Industry (Shri Kanungo)
replied to the discussion,

Lok Sabha then adjourned sine

die.
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OF THE FIRST SESSION OF THE THIRD LOK SABHA

1. Period of the Session—April 16
to June 22, 1962/Chaitra 26 to Asadha
1, 1884 (Saka)

2. Number of meetings held—51

3. Total Number of Sitting Hours—
326 hours 23 minutes

4. Number of Divisions Held—9

5. Government Bills:
(i) Pending at the commence.
ment of the session—Nil
(ii) Introduced—15
(iii) Laid on the Table as passed
by Rajya Sabha—1
(iv) Referred to Select Com-
mittee—1 (Customg Bill, 1962)

(v) Referred to Joint Com-
mittee—Nil

(vi) Reported by Select Com-
mittee—Nil

(vii) Reported by Joint Com-
mittee—Nil

(viii) Passed—8
(ix) Returned by Rajya Sabha
without any amendment—3

(x) Returned by Rajya Sabha
with amendments—Nil

(xi) Pending at the end of the
Session—8

6. Private Members’ Bills:

(i) Pending at the commence.
ment of the session—Nil

(ii) Introduced—41
(iii) Discussed—8
(iv) Withdrawn—4
(v) Negatived—1
(vi) Passed—Nil
(vii) Part Discussed—1
(viii) Pending at the endg of the
session—36

7. Number of discus.sions held under
Rule 193—(Matters of urgent public
importance)

(i) Notices received—14
(il) Discussions held—Nil

8. Number of Statements made
under Rule 197—(Calling Attention to
matters of urgent public importance)-

(i) Notices received—600

(ii) Statements made by Minis-
ters—64

9. Half-an-Hour Discussions held—9

10. Governtment Resolutions:
(i) Moved—Nil
(ii) Adopted—Nil

11. Private Members’ Resolutions:
(i) Received—1074
(ii) Admitted—635
(iii) Discussed—7 (including one:’
part discussed item)
(iv) withdrawn—5
(v) Negatived—1
(vi) Adopted—Nil
(vii) Part discussed—I

12. Government Motions:

(i) Moved—1

(ii) Adopted—1
13. Private Members’ Motions:

(i) Received—~61

(ii) Admitted—40

(iii) Moved—2 (one part discus-

sed)

(iv) Adopted—Nil
Modifications to-

14. Motions re:
Statutory Rules:

(i) Received—3
(ii) Admitted—3
(iii) Moved—2
15. Number of Adjournment
Motions:
(i) Brought before the House—10

(ii) Admitted but leave not
granted by the House—1

(iii) Ruled out of order—I1

(iv) Consent withheld by Speaker:
—10 (Ten)
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16. Total
Admitted:

(i) Starred—1633

number of Questions

(ii) Unstarred (including Starred
Questions converted as Un-
starred Questions)—3781

(iii) Short Notice Questions—24

17. Number of Reports of the
wvarious Parliamentary Committees
presented to the Lok Sabha:

(i) Reports of Committee on Pri-
vate Members’ Bills and
Resolutions—3

(ii) Reports on action taken by
Government on various

12650

Reports of Estimates Com-
mittee (Second Lok Sabha)—4

[Presented to Speaker on 31-3-62
under Rule 280 of the Rules
of Procedure ang Direction
97A and laid on the Table of
the Lok Sabha by Secretary
on 21-4.62]

(iii) Business
mittee—2
(iv) Committee on Absence of

Members from Sittings of the
House—1

Advisory Com-

18. Number of Members granted
leave of absence—10

19. Petitions presented—2

GMGIPND—LS II—1171 (Ai) LS—10-7-62—900.
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